Fifth Series, Vol. III, No. 18 Wednesday, June 16, 1971
Jyaistha 26, 1893 (Saka)

LOK SABHA DEBATES

Second Session
(Fifth Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Re. 1.00



CONTENTS

No, 18, Wednesday, June 16, 1971(Jyaistha 26,31893 (Saka)

Columns
Oral Answers to Questions—
sStarred Questions Nos, 511, 513, 516, 517, 518, 520,
521, 524, 528 and 529, ... o 131
Written Answers to Questions—
Starred Questions Nos, 512, $14, 515, 519, 522,
323, 525, 526, 527 and 530
to 539, ... bon e 3143

Unstarred Questions Nos. 2252 to 2268, 2270 to 2361,

2363 and 2365 to 2373. ... o #3132
Calling Attention to Matter of Urgent Public Importance—

Erosion of Kerala coastal belt ... oo 139t
Papers Iald on the Table ve 144d?

Mossage from Rajya Sabha T, 3 ]
Mysore State Leglslature (Delegation of Powers) Bill—

As passed by Rajya Sabha vos 148
Committee on Private Members® Bills and Resolutions

Second Report 148
Motion re. Constitution of Committeo on the Welfare of

Scheduled Castes and Scheduled Tribes v 14838
Salaties and Allowances of Officers of Pacliament

(Amendment) Bill " we 18663
Motion to consider—

Shrl Raf Bahadur v 15688
Clavses 2, 3 and | o ™ oo 19862
Motion to pase—

sh" w” nm "e e ane ’M
Statttory Pesolution re. Maintensnce of Internal Security

Ordinance and Maintenance of Internal Security

BN— .

Mﬂn to consider e * [y e o lm

Shet Atal Phhar! Vajpavee o 16619

*The sign -+ marked above the name of 8 Member indicates that the question
vt sctuaily asked on the floor of the House by that Member,

(i)



(i)

Shri K. C. Pant ..
Shri Jyotirmoy Bosu
Shel 8, N. Mishra
Shri R. 8. Pandey
Shri Piloo Mody ..
Shri Priya Ranjan Das Munsi
Shri Murasoli Maran

Balf-an-Hour Discussion—
Jaflux of Refugees from East Bengal
Shri Samar Guhs
Shri Balpovind Verma

» 171993
(1 l"-u“

« 206-10

« 21015

. 215-2

-2

- 23756

24736



LOK SABHA DEBATES

LOK SABHA

Wednesday, June 16, 1971|Jyaistha 26,
1893 (Saka)

Aratmresnors

The Lok Sabha met at Eleven of the
Clock.

[Mr Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

WITY ¥ ST W) wwe v A ¥
frer wegeen w1 wian avae

+
©S11. ot wrg m wioere
sit wfixwr save

T gg Ay ag R ot gor w0
fis
(%) 7r wFR #r sqrr e &
FIHT ¥ WA FW & I Wo¥ Foewg
Sat ¥ vw wegewr grw oA o ww
ywam #Y A feamar w@r § @Y 10w,
1971 ¥ s “fggear” § swifir
T a1 ; WX

(@) afz gt o) @8 qoaew ¥ AR
o wor sfafrar § ol v s o o
farvedt afefafidi o Jw3 & fag avaT
e Wy erdar) ¥ ar o § 7

qg Wwww ¥ tow "o (ot e
W am) : (%) gowe ¥ awver o
ozl &

() o iy weg W -
g o e e eyt § )

2

R Y wErvEdT o7 AT gty o
Yoy wreit flt WY wfifiefe v Goww
v & f T & aromwar qed gt
& g wwE) & § ek
H 1

oft afrer e ger Aty
ooy FTT FTEAT & At ¥
w2 FY adarfaw wgr § W vud weedl
¥ e 31, Ty fer wir Qe
T § | srea At e ¥ ey wwgeen
W T W) ST Q@ § O Wiy W
FTH & | WIT T AT WXt oY G
¥ WK 9T FE qE wriud ok .
frac @t §?

ot o W R Y waTeT wel
W13 7T & ovdht & fr xw dewr Y vd
wifas wfgg w3 foay qar 7

ot wfower wam : wawe ¥ W W
N g s ag m Ay W W
W @ § A W g ¥ e
war 1,000 g0 § agsT 1,200 ¥o B
fear , @ o gfesr o A L1 -
AT AR @ glaarsl w) ey W
andy w40 ?

off yem W o : W e X
eqar g AT | g wwy ot wredid
TG wgrar s ag g e
o § gt oW @ o ghi bt
sor & Swst agrar Aff o fo W@
T X X wfturw @ o Qe
e fieaar o ¥y B fewdly woly e
wi A &) Tormr wRow o oo
Ll L 4



3 Oral Answers

SHRI 8. A, SHAMIM : 13 the Gavern-
ment sware of the staterrent that Shei Sheikh
Abdulla made to the effect that India being
mine motheriand my primary intereat would
be to see that my as well as any one else’s
sonduct does not adversely affect the honour
of India. Shri Mirza Afzal Beg has also
stated before the Tribunal that he does not
support secession. In view of this, would
the Government of India clarify its position
with regard to Shiekh Abdulla and his other

associates ?

SHRI K. C. PANT : In the Unlawful
Activities Act the term ‘‘secession™ has been
defined in the following terms :

“Secession of a part of the territory
of India from the Union ineludes the
assertion of any claim to determine
whethet such part will remain part of
the territory of India.”

Yaithis context, any claim that the fact of
accession of a part of the country is yet to
be determined does come under the defini-
tion of the term “secession”.
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SHRI TARUN GOGOT : May I know
from the hon. Minister whether the alleged
statement of Sheikh Abdullah, as it appeared
in Dally Hindustan, violated any provision
of the law ; if it did, why has no action
been taken 40 far 2

SHRI K. C. PANT : It isnot only a
fegal question but in these matters & finsl
docision has to be taken about the action
to be takeik, When it is 40 be taken and the

mpaocr §5. whigh. it Bax to be' teken,
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Pak Epies Arrestod on Border of Rasn
of Kutch

+

SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether four spies were arrested on
the border of Rann of Kutch near Dihara
on the 8th May, 1971 ;

(b) whether the spies were f{rying to
enter the mainland of Kutch to disturb the
situation in India ; and

(c) if so, what action Government are
taking to see that spies do not enter the
boundary and create trouble ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir,

(b) Government have to such
mation,

{(c) The utmost vigilance is maintained
by all concerned agencies of Government.

SHRI P. GANGADEB : May I know
precisely the specific measures taken to curb
spying activities of Pakistamss on the
border of Rann of Kutch ?

SHRI RAM NIWAS MIRDHA : The
utmost vigilance is maintained by the
Central Government agencies as well as the
State Government agencies on the border
of Kutch as well as on other borders of our
country. At our wstance recently the
Finance Ministry has issued instructions to
the customs authorities to hand over to c¢ivil
police smugglers who have been arrested
in the border areas. Then, the various legal
provisions are also invoked from time fo
time so that undesirable elements are not
allowed to harm the interests of the country.
As & matter of fact, this is mostly the con-
cern of the State Governments, who have
the primary responsibility in this respect,
but all assistance is given and consultations
do take place between the Central Govern-
mesit andf the State Governments.

SHRI P, GANGADEB : These Pakis-
tand apy ringé aro oot only active i the
Rani of Kutch but all over India ; it s a

*513.

infor-

)
regular foature now. Therefore, may 1 know
as to what will be the yearly financlal assis-
tance given to the States (o tackle this
problem which i assuming alaymiog pwe-

portions now ?

SHRI RAM NIWAS MIRDEA : What-
ever assistance s necessary to steéngthen the
police force in the States is given from thwe
to time. We supply them with wistless
sets, mobile vehiclas and other things, I
any special request comes from the State
Governments, it is always met,

DR, RANEN SEN : In view of the
events taking place on the castern berder of
India and the turmoil that is going on in
Bangla Desh, has the Government thought
over the question of strengthening anti.
espionage measures in the Rann of Kutch
and other western froatiers of India ? He
has said that State Governments and Central
Government agencies are responsible. Have
the Government of India checked up those
measures taken in the Rann of Kutch and
other areas of the western border ?

SHRI RAM NIWAS MIRDHA : The
Central Government always checks up alf
the measures that the State Governments
take as weil as whatever the Central agencies
do. We are in constant touch with them.
A sort of cooperation exists between the
State Governments and the Central Goven-
ment and all meagures that are decided are
vigorously enforced,

DR. RANEN SEN: In view of the
conditions in Bangla Desh. on the castern
border have any special measures beon
taken ?

MR. SPEAKER : He has replied to
that

ot wry ww wfgooe: § amw
g § R oo qerex ow¥ @ §
I AW AT E AR % 9w ¥ W
AT 95T 4T § 7

ot e fawf : soe ¥ AR
war § fs Wi gara At wwd v do
AT 9T AT feT vt Ay ¥ WY et
wetar 9 ¥ A wiw wR o
qar s fis & comfear & o 3 iy g
¥ 1 2wy firdt oft g & goawe Al
g o1 WA |



?. Onal, Anowety
. Regiantation of Tea, Gardens

$516. SHRI C. K. CHANDRAPPAN :
Wt e Minister of FORFIGN TRADE be
pleased to state :

(W), whether many tes plagmation owners
ae, oeglecting  the roplantation of their
saedens ; and
© {8 if so, tho steps taken to ensure
timely seplantation in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREBIGN TRADE (SHR1
A+C, GEORGE): (a)and (b). A state-
wianit is Jaid on the Table of the House.

Statement

The rate of replanting of tea has been
much Jess than the desired level of two per
cent per angum, In order to induce tea cstates
to undertake replanting by replacing old
t¢a bushes by high yielding and better quality
biishes, a Replanting Subsidy Scheme is being
operated by the Tea Board. In addition,
the Tea Bowd is operating a Plantation
Finance Scheme under which Tea Estates
cen take loans for replanting, replacement
angd extension of tea areas.

SHRI C. K. CHANDRAPPAN: 1
would Ilike to kpow from the hon. Minister
whether they have taken any step for having
an all-India scheme for replantations of tea
all over the country, As you know, the
produce of tea plantations constitutes more
thas 50 per cent of our foreign exports in
plsntation produces and the foreign planters,
particularly, the British planters ar¢ not
dping replantation fearing a possible natina-
lisation in future, So, in the interest of
our exports, I would like to know from the
Guvernment whether they have any plan,
any 'schame, to have an all-India programme
for replantation of tea.

SHRI A. C. GEORGE : 1 agree with
the hon. Member that tea industry is a very
vigal sector in our export trade. At present,
the Government have three definite schemes
for geplantations, The Tea Plantation
Fiospog Scheme provides foe Rs. 7400 per
bectare in the p snd Ra, 9900 per hecr
talé i G BiMt$ for replantation. It is given
ax s lgan.  Apart from.this, under the Tes
Reglanting Bubsidy Scheme, Ra, 3500 are
gl for tiplavtation in the plains and
Rs. 4500 for replantation in the hills. Over

fml‘q m
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and shove this, we arg giving help in the
matter of tea machinery and equipm.nt
under hire-purchase scheme., As far as
foreign companies and others are concerned,
and the present target is that we must have
replantation at feast to the extent of 2 per
cent every year, I do agree that foreign
companies as well as Indian companies are
falling short of our expectations in the
matter of replantatioas.

SHRI C. K. CHANDRAPPAN: A
small country like Ceylon is ahead of us in
the export of tea. They have a compre-
hensive scheme of replantation. I would like
to know whether the Government will make
replantation compulsory in our country.
The foreign planters are deliberately trying
not to replant in the name of lack of
finances. So, 1 want to know whether the
Government will enforce rcplantation, and
if that programme is resisted will nationalise
foreign plantations and see that the interest
of the country is secured.

SHRI A. C, GEORGE : 1 believe, {
have explained in detail. We have a
comprehensive scheme to encourage replan-
tation by giving loans, subsidy and other
help. As far as the suggestion of nationa-
lisation is concerned, at present, we do not
have any programme in mind,

SHRI VARKEY GEORGE : In view
of the fact that tea industry which earns
substantial forcign exchange is now facing
crisis due to uncconomic working results,
will the Government come to the aid of this

tea industry by reducing the excise duty on
tea ?

THE MINISTER OF POREIGN
TRADE (SHRI L. N. MISHRA): The
tea industry is not facing crisis at the
moment. As a matter of fact, last year was
a good year and this year is also going to
be good year. There is no proposal to
reduce excise duty or to give any tax relief
to the tea industry, It is picking up
market, Last year'’s performance of tem
exports has been reaily quite good.

MR. SPEAKER : Mr, George, you
have asked one question alroady,

SHRI VARKEY GEORGE : Ose more
question, Sir.

MR, SPEAKER : No, plegse. I am
sorey.
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SHRIMATI JYOTSNA CHANDA :
Whether the Government is aware that in
my District of Cachar, tea is not reptanted ?
May 1 know whether the owners of the
tea-gardens have takenm up schemres to re-
plant tea ?

SHRI L. N. MISHRA : It is a general
question about Cachar District, 1 will find
out the position.

SHRI N. SREEKANTAN NAIR : In
view of the fact that good tea is not avail-
ble for people in India and for people
outside as tea is always given there asa
mixture of s0 many teas—Indian tea, Chinese
tea and Ceylon tea—may I know whether
the Government intends to go  forward. with
their scheme of packing tea in India and
deiributing it so that the replanted areas
will find proper market in the world 7

BHRI L. N. MIGHRA : X depends
Wop the taste. Some pecple like me

IYAISTBA 16, 1898 (S4KA)  Orol dnswers "

coming from Eastern Todia like good-fiavéured
tea. Some people from Southern India go
for Ceylon tea. Good quality tea is available
but we make our endeavour to export
good quality tea to earn the hard cur-
rency.

SHRI R. S, PANDEY : Is it nota
fact that whatever scheme we have formu-

iated, the tea plantation owners have taken
the money from the Government and not
utilised it for development ?

MR. SPEAKER : I was allowing mem-
bers from the tea-growing areas. Bnt I
thought you might add something new.

SHRI R.S. PANDEY : Madhya Pra-
desh also grows tea, Sir.

SHRI A. C. GEORGE: Our infor-
mation is that whatever money has beesn
taken, bas been well utilised,

SHRIMATI LAKSHMIKANTHAMMA:
Apart from the replantation by the indi-
vidual, there is a vast area under forests and
there is a place like Arakkur Valley in
Andhra Pradesh...

MR. SPEAKER : There is no new
plantation. It is about replantation.

SHRIMATI LAKSHMIKANTHAMMA:
I am asking whethet in view of the national
importance of tea, thie Department oon-
cerned will be asked 10 take up coffee and
tea plantation.

MR. SPEAKER : Replantation of
M.P’s. in this House 15 also taken up,

SHRI DASARATHA DEB: Whether

there is any scheme of giving loans to the
tea plantation owners of Tripura ?

SHRI A. C. GEORGE: This
definitely receive our attention.

SHRI DASARATHA DEB: If it was
given, whether there is any check on the

tea garden owners to sec if they executed
those schemes ?

SHRI A.C. GEORGE : We have not
received any complaints so far.

PROF. 8. L. SAKSENA : Have the
Government any machinery for the super-
vision of the tea gardens to see that
are not destroyed by hostile tes planters 7

MR, SPEAKER : He hss 20«

plied it earlier. That was the first udetion
he replied. 4

will
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Pession to Former Revolutiouaries and
Political Prisoners

+
*5§7. SHRI SAMAR GUHA :
SHRI RAMACHANDRAN
KADANNAPPALLT :

Wwill the Minister of HOME AFFAIRS
be pledsed to state :

() whether Government have agreed
to make a reappraisal of their policy regard-
ing honorarium in the form of pension to
former revolutionaries and positical prisoners
who suffered long term imprisonment either
as detenue or political convict ;

{b) whether appeals were made to
Government to extend same facilities and
honorarium to other revolutionaries and
political prisoners of the freedom struggie
days who passed five years or more in
British jails or detention camps as have been
extended to the Andaman Prisoners ; and

{¢) if so, whether Government have
atrived at any final decision on this
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) to (c). Government
bave formulaied a of pension for
freedom fighters who were imprisoned in the
Andamans or were deported to jails outside
the country. Some representations have
been received that the benefit of the scheme
should be extended to other freedom fighters
who had suffered loog terms of imprison-
ment in the mainiand jails. These sugges-
tions are under consideration.

SHRI SAMAR GUHA : Sir, the matter
was raised last December in the course of a
Call Attention Motion in this House, Al
most the whole House made an appeal to
the Government. It is 2 decades almost
and the Government has done practically
nothing for those freedom fighters, They
have dedicated their lives for the freedom
of the country, on acoount of which you dre
thero now, This is & matter of shame for
the Government. Cannot they spend at
least Rs. 1 crore for those persons 7 1
want that the Prime Misister shouid
reply.

MR, SPEAKER ; Please ask A question
only. '
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SHRI SAMAR GUHA ; The whole
House was almost ynanimotss in its gppeal,
Mz, K, C. Pant said : We will consider also
those who spent time in jails abroad, for
instance, Portugal etc. 'We will consider
freedom fighters also, and other prisoners.
That is what has come out. They have
made commitment in the House, 1 want to
know how Jong they will take to decide
about the question of extension of the
national honorarium to those who have
spent their lives in jails, elther as detenues
or as prisoners in connection with freedom
movement etc. 1 would like to know how
long it will take them to come to a final
conclusion to say whether honorarium will
be given to them or not......

SHRI SREEKANTAN NAIR: So
that some of us may also get it...

SHRI K. C. PANT : There can be no
question of any lack of fecling on the part
of the Government in regard to the debt
that the country owns to the freedom
fighters. But that debt cannot be made up
in terms of honoraria and pensions.
Primarily it is for the State Governments to
pay pensions and this is left 10 the State
Governments to ptovide for the freedom
fighters. Most of the State Governments have
got schemes of their own and they have taken
varfous steps for the last 22 years, to which
Mr. Guha referred to. These include
lumpsum cash grants, land grants, monthly
pensions, refund of fines imposed for parti-
cipation in freedom movement, restoration
of confiscated property, rehabilitation loans,
educational concessions to their children,
preference for cmployment in Government
service, relaxation of age-limit, etc Itis
not correct to say that mothing has been
done.

Regarding extepsion of the scheme to
those who are deported outside the country
I have said in my reply jtself that the
scheme is extended now to those who were
deported to jails outside the country. As
to the extension of the scheme to other
freedom fighters, I said, that is under cop-
sideration.

SHRI SAMAR GUHA : On the l4th
Decemsber Government mentioned that State
Govanments aré giving pensions to the
political prisoners.

These Freedom-fighters had  sacrificed
tHéir olf and hin spest o mifor portion of
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their life in jail in the British days not only
for the freodom of different States only but
also for the freedom of the whole country,
It is not a fact that in the States only nomi-
pal pension of Rs, 25 or 30 or at most
Rs. S0 is given to them ? If so,itis a
matter of shame, I should say...

SHRI NATHU RAM MIRDHA : In
my State, they are given pensions of the
order of Rs. 250 or Rs. 300 or even Rs, 400.
So, it is wrong to say that the amount of
pensions is very low. Further, we have
given them lands also, So, my hon. friend
cannot make a general statement in respect
of all States that the pension amount is
iow.

oft gww w7 woEry @ WY ATTYE
%Y 3 g

SHRI NATHU RAM MIRDHA ; There
is no question of ¢haploosi heie. 1t is a fact,
(Interruption).

MR. SPEAKER : The hon. Member
should know that that was not directed
against him. He did not feel the impli-
cations of what was said, namely that the
lowest amounts were of that order...

SHRI NATHU RAM MIRDHA : It
was a question of his stating wrong facts.
Therefore, 1 wanted to correct him

MR. SPEAKER : But he cannot get up
and speak without my permission. He
is & very senior Member. Why should he
do so ?

SHRI SAMAR GUHA : ] am surprised
to find that at least there is one living
coward for the standing for this Govern-
ment, the standing shame of two anda
half...

MR. SPEAKER : That was what }
feared he might say.

SHRI SAMAR GUHA : I want to
know from Government whether these revo-
lutioparies and freadom-fighters had sacri-
fieed their lives for the freedom of the
States only or for national freedom, and if
they have sacrificed their all for national
freedom, then whether Coverament would
Not taks typ the Tespotisibiiity of considering
the whole mattér fom the national plan
ind draww up a ‘wtionsl- pian for giving
Rationigt hondkarti Wi the Treedod-ighters™y
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May I also know whether it is a fact that
some States have oxtended the age-limit gp
to 60, as for instance in West Bengal, for
the freedom-fighters who have en
Government service, and if s0, whether the
Central Government are going to give this
benefit to those who are employed vader
the Central Government by extending their
service period up to 60 years because most
of them had joined Government service vety
late ?

MR. SPEAKER : There are s0 many
‘ifs’ and ‘buts’,

SHRI K. C, PANT : He has put & nym-
ber of questions.

MR. SPEAKER : But he can give one
reply.

AN HON. MEMBER : He may reply
to the last part of the question.

MR. SPEAKER : The hon. Member
scems to be lost in the question him-
self.

SHRI K. C. PANT : The amount of
pension given by the different States varies ;
it is Rs. 20 to 50 in Gujurat...

SHRI S. A. SHAMIM : Rs .4 R
those who have spent six months or more m
jail ?

SHRI K, C. PANT: It goss up to
Rs. 75 in Jammu and Kashmir, and do
Madhya Pranesh up to Rs. 100, and in
Rajasthan, up to Rs. 250 and soon, Itis
different in the different States...

SHRI ISHAQ SAMBHALL: What about
UP?

SHRI K.C. PANT : My hon. friend
has raised the point with regard to the
calling-attention-notice and has asked
whether we took any motice of what was
said in the House. We did take notice of
it naturally, and in fact, we wrote to all the
State Governments conveying to them the
sentiments that  were in this
House and specifically telling those States
where the pensions were Jow that
amouns was not enough and that it should
be raised ; and we had pointed out to
that ia some of the States
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February this year., We have also given
more assistance to freedom-fighters and
revolutionaries for self-employment and ex-
tended the same facilities to the INA men
who had joined the Azad Hind Fauj move-
ment,

So we have taken note of all these
suggestions and have written to  all the State
Governments. The broad approach so far
of the State Governments has been that
those who are in need should be given these
pensions.

SHRI SAMAR GUHA : What about
extension of service 7 Some of them joined
very late. Some States have extended the
age to 60. What about those who have been
employed in the Central Government...

MR. SPEAKER : Pleasc sit down. Do
not do like this. I am sorry.

SHRI SAMAR GUHA : You should
also pull up this Government.

SHRI RAMACHANDRAN KADAN-
NAPPALLI : The Kerala Government have
sanctioned a pension of Rs. 50 per mensem
to freedom fighters. The total annual
recurring expenditure would come to Rs. 17
lakhs. The Kerala Government have sought
50 per cent financisl assistance from the
Government of India.

May I know whether the Government
has reccived any request from the State
Government for assistance and whether any
action has been taken on that request ?

SHRIK. C. PANT : I could not here
the question. The Keala Government
have decided to grant Rs. 50 per mensem.
All the details are being settied.

ot wrew Tag wigm : oeqer wgm,
ggamm agg @faa 1 & 25 g
¥ W ¥ wenhe § ui fraelr
0w gar d wfy whawrd W @
forg amd o2 & wat g N Ford qrae
% wg wreara Bear a1 B 9ak fedr
v wifed o oy R A e o
wfor ¢ oo o faguioor
AT sl aw o o @ o, wy
o v W awf o woenw F gE oy
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9% At ¥4 A g v @
qfer aft #Y o€ a7 gew-wesr Tt &
ot woatea fom @ ot o ¢ 9y wgr
o aaear aff Y v i K g §
afew ety @ax X A% fog g
forar o 1 g sfrar sy oy 2 WY
anqi;quqtv

MR. SPEAKER : I am asking the
Reporters not to record it. 1 am repeating
this every day. Why are you not caring
for it ?

SHRI P. NARASIMIIA REDDY : In
view of the fact that all the States in the
Indiap Union are not in a position to in-
troduce such a scheme. Will the Government
take over such schemes and offer incentives
to the State so that such schemes are adopt-
ed all over the country ?

SHRI K. C. PANT : I think there is
no State in the country which is so poor as
not to afford this little money to the revolu-
tionaries.

SHRI KARTIK ORAON - The tribes
have never been found lagging behind in the
national movement. 1 would like to parti-
cularly draw the attention of the Govern-
ment to the cases of Thana Bhagats of Bihar
who participated in the non-co-operation
movement, as a result of which all the lands
have been confiscated and auctioned. The
Government have given a number of
assurances at different times, but nothing
has been done 50 far. 1 would like to know
from the Government categorically as to
what steps they have taken or are going to
take to restore the tands in those arcss,

SHRI K. C, PANT : We respect the
contribution of Thana Bhagat and the others
in the freedom movement, It would be
invidious to single out any group or person
because the whole country participated in
that movement. As$ to what is being specifi-
cally done abotit their land, I require notice.
I shall heve to find out from the State
Government,

PROF, MADHU DANDEVATE : Is it
true that though the army men who joined
the Indian National Army founded by
Netaji Sublias Chandea Bose were essentinlly

P

peNipt recorded,



by § Gyl sinsvvors

revolaonaiich Wiyl feddoh ThMée, Shey
aoe denioll the Tacilities of porision, white the
sy meen who vemained foyel to the Britivh
Ariny siere given thest acitities, und # so,
does tie Governmenk propose 0 wmove in
the matter and give fudilities of pémion
o the ex-ANA men ?

SHRI K, €. PANT ; Ex4dNA personnel
have also been treated as political sufferers
for the purposs of giving financial assis-
“mv

Deteriorgtion in Quality of 1. A, S/
I. F. S. Entrants

*518. SHR] SHYAMNANDAN
MISHRA : Will the PRIME MINISTER
be pleased to state :

(a) whether the guality of entrants to
the Indian Administrative Service/Indian
Forelgn Scevice has been  deteriorating for
the last fiftecn years ; and

(b) if so the steps Government propose
to take to rectify the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN TRE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
{b). Recruitment to the Indian Administra-
tive Service and the Indian Foreign Service
s made on the basis of a competitive exa-
mination conducted by the Union Public
Serviee Commission every year. The Union
Public Service Comntission has set norms
for the selection to these services keeping in
view the wequirements of the positions of
responsibility, the members of theso services
are required to ocoupy.

A study made by the Government some-
time back revealed a gradual fall in dhe
proportion of first class graduates appearing
at the Combined Competitive Examination,
on the basis of the results of which recruit-
ment_ds made, imter-alia, to the Indian
Administrative Service and the Indian
Foreign Service,. The reasons for this fall
as alad ts offect on the udlity 'df entrants
are beidy studied - depth:  The metibn Vo !
rectify it shuntion Wit be deciied on tm
basls uf mwr iy aﬂﬂy .

K me
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oh iheir pefforinande, andd sdsuile that
they do, then, what is thebr wssestmsent
ahout the abitity and iotegrily of e
persbmsel of the 1AS ?

SHRI RAM NIWAS MIRDHA
whole, the performance of the !ndhn
Administrative Sarvice has beom vy
satisfactory,

SHRI SHYAMNANDAN M
The hon. Minister was pleased to say
there has been a fell in the munther of €rst
class graduates appearing for TAS, What
exactly ate the redsons for this ? Ade
reasony, ‘firstly, that they are attracted to
some other branches, and secondly, that
there s leys sense of security it Hve 1A ?

SHRI RAM NIWAS MIRDHA : As{
said, the wholc thing is being studied in
depth as to why first class graduates do not
appear in the IAS cxamingtion und do nbst
got sciected in enovgh numbéis, There
could be various broad reasons for this.
There #ive & lot of othér competing attrics
tions in business and industry where they
might like to go. Itis not possible to
generalies about first class graduates
staudards vary from ymiversity to univorsity
and it can sometimes well be that 8 second
class graduéte from orfe urtverisity is 4s kood
as, if not better than, a first class graduate
in another university,

-

SHRI A P SHARMA : In view of the
fact that the Adminpisirative Reforms
Commission has recommended that the
maximum age limit of recruitinent for the
IAS should be increased to 26 years, may I
know whether the Government has dccepted
that recommendation and if so what action
has been taken to implement it ?

SHRI RAM NIWAS MIRDHA ; This
regomrhendation of the Adminfstrative Rb-
forms Commission s wader the considesition
of .Government,

SHRI 8. M BA);lBPJBE T
Minister states 'tlmt this matter n!:e

investigatéd @ depth. Ts't oot a ra.&vﬁ
they start on a very low salary and becaunse
ofr thist' ‘the Ccothpitoht peoble *4ié nére
attradied by the private seottr thith the TAS'
and IFS 7 In that case would the Govemé
ment increase their salaries and make

it Hietative hs thet'ls o’ mfam in

favoyr of the private sector,
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SHRI RAM NIWAS MIRDHA : The
present scales of pay may be one reason
why enough competent persons are not
atiracted, That is why this question has
been referred to the Third Pay Commission ;
this is the frst time that- their scales had
been referred to any pay commission, 1
think the commission i8 going into the
matter in & comprehensive way considering
the responsibilities of the job, our capacity
to pay, etc.

“h frghe frr ;o ag Wl e
wifogowd@o ¥ wiwl #1 Lwed firg oA
w1 %oy a8 & i fafamsr giafedtsr &
e v e &1 faar omar Wk
o ag o i @R § Y T oh g
Wag N geadd §? ®Wr oK
@ gwen ¥ $if wvdanl woft fy
firemdf Yo wo, Yo we F Tdem ¥
g fedft wefge ¥ @3, qgt S9N
AT Y am R ? 91 a5 Q@
7 o fag e gg A Wi § ?

WSIR WEW : W At §awT
Qe

o fagfy faw: wEwr wQ @,
wTy gaey cved Sfey 1 fage ¥ ow
dfews wifeawr ...

ft vrwfarw fawd @ ardfle wesr
¥ ow Y wra wf B Frwwr aargd
0% ¥ fadwa 7t fowr war § 1 ag =y
qar fo uw farord¥ ¥ Xur grar & fn
Hat o & franfadt #Y qgar ot @
foeay s §, ag gwrk Faeafagradf g3
wvdg §, o i Al AT iyl

SHRIMATI I:A!CSHMIKANTHAMMA:

Women , are very good at sdministrative
jobs.

SHRI PILOO MODY ; Give me ome
§ood example,
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'SHRIMATI LAKSHEMIKANTHAMMA:
In your own Gujamat I was told that there
are stories about how women officars
had acted in responsible positions. The few
women officers that had been recruited have
proved exemplary but I was told that there
is some restriction that married women are
ineligible for IAS and IFS. Why should
this restriction be there 7 When I became
a graduate I myself wanted to appear for
the IAS and I was told that because I was
married 1 was not eligible. The restriction
should be removed.

SHRI RAM NIWAS MIRDHA : It is
very fortuitous that the hon. Lady Member
did not get selected in IAS. What is possible
loss to IAS is a positive gain to this
House,

SHRIMATI LAKSHMIKANTHAMMA:
It is unjust that married woman is not
cligible while married man is eligible...
(Interruptions)

MR. SPEAKER : Order please. He does
not say anything bad. He just said some-
thing good about you. (inrerruption).

SHRIMATI LAKSHMIKAN-
THAMMA : I am not bothered about my-
self. Tam concerned about women in
general,

MR. SPEAKER :
waiting for sometime.

She should keep

SHRI JYOTIRMOY BOSU : Will the
hon, Minister kindly tell us whether it is a
fact that more than half of the number of
IAS comes from the service class families,
that the representation from the majority of
agricultural and business community is very
poor, that the majority of the fathers of
successful candidates are in the monthly in-
come-group of Rs. 1,000 and above, and
also about 44 percent—

MR. SPEAKER : Iam not going to
allow such things. Please ask a specific
question.

SHRI JYOTIRMOY BOSU : Thisis a
fact. I am putting a specific guestion, May
1 know why most members of the IAS come
from the service class families, why the re-
presentation of agricultura! and business
commuunities is poos, and alsp that the
fathess of. sucemful candidates are in the
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monthly income.group of Rs. 1,000 zad
above and about 44 per cent of the success-
ful candidates had their schooling in the
public schools ?

SHRI RAM NIWAS MIRDHA : The
hon. Member is quoting from a survey which
was made by the Allahabad University. But
the survey being of a very limited nature, it
is not possible to generalise.

Modification in fourth plan due to
Influx of Refugees from East
Pakistan

*520 SHRI1 K. M. MADHUKAR : Wil
the Minister of PLANNING be pleased to
state :

(a) whether Government have taken a
decision to modify the Fourth Five year Plan
in view of large influx of refugees from East
Pakistan ; and

(b) if so, the main changes proposed to
be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : () and (b). An ap-
praisal of the Fourth Five Year Plan is
being undertaken. It will take note of the
emerging social and economic situation, in-
cluding the influx of evacuees from East
Pakistan.

st ww e wgwe : wew o,
A Taaal F7 @A U ¥ F  AGHY
wATE & AT 1 AR wrdwT Y, (e
R, Aaam dwagag @ § FF e
2w AT gTATET A § S\ Tak ey
e Wi Femgeltsr agar wr @r §
T feafr & oY onfew sedr o
T dwe wR q_r 1 K Ry
v wgm fe s e AE Al
draar war ot ¥ faad afy ar oRh
fNor ¥ Son afefar war Y =-
aeqr &Y @ fir ot fewsfrr wme ge &
et Qo foer ik e ¥ argmr e
o wk | wrq . & wy s wngn
fio wiraely s wwooT  OC WEET WY
W R A

SHRI MOHAN DHARIA : It is known
that it is not the policy of the Government
to retain all the refugees who have come
from East Pakistan into India. (Interruption).
The policy of the Government is very clear;
that those who have cotme from East Pakis-
tan or Bangla Desh shall have to go back
to their original country, It is a temporary
phase, and in the budget which was placed
before the House an allotment of over Ra,
60 crores has been made for this purpose
while making a reappraisal of the Fourth
Plan, if some additional amount is required,
of course it will be taken into consideration,

o wae faw wgee @ v A Wl
Te-argT T O § fr gad fall aw X

forgellsr agi T@X T @ § WX Sud
% T 91 g § 7

SHRI MOHAN DHARIA : The question
is in relation to the reappraisal of the
fourth Plan. I do not think this supple-
mentary arises from this question,

SHRI INDER J. MALHOTRA : The
fourth Plan has been, in the past, reviewed,
pruned and revised also 50 many times.
May 1 know whether, even at this moment,
when the Government is again going to
review the Plan, the basic Principles will
remain the same as far as the fourth Plan
is concerned ?

SHRI MOHAN DHARIA : The basic
principles of planning are certainly consis-
tent with the objectives that we have decla-
red. The basic principles will remain the
same. The main gquestions would be con-
cerning priorities and mobilisation of
resources.

Decline in Textile Exports

*521, SHRI B. S. BHAURA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the cotton textile éxports
had suffered a set-back during the four
month period ended April in the current
year ;

(b) if so, the reasons therefor ;

(c) the actual fali in exports during .this
period ; and .

(d) the steps taken to step up the cottont
exports ?
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THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) to (d). A state-
ment is laid on the Table of the House.

Statement

The exports of cotton textile during the
four months period January—April, 1971
are approximately Rs. 6.60 crores less than
the exports during the corresponding period
in 1970.

Inadequate availability and high prices
of domestic cotton coupled with high cost
of conversion due to indequate modernisa-
tion in the Textile Industry have adversely
affected the competitiveness of Indian cotton
textiles in the foreign markets.

The steps taken

include :

to increase export

(i) stringent regulation of stocks, credit
control and other trading facilities
to arrest rise in prices of cotton.

(ii) Arranging import of large quantity
of foreign cotton.

(iii) Allotment of foreign cotton to ex-
porting mills,

. (iv) Encouraging modernization of ex-
porting mills by arranging soft
loans for them and allowing them
to import machinery.

SHRI B. S. BHAURA : In view of the
fact that the British Government have
levied 15 per cent import duty on cotton
textiles and this has adversely affected our
trade, may I know what action Government
is going to take to counter this and get
the decision of the British Government
revised ?

SHRI L. N. MISHRA : I have already
answered this question at a considerable
length in the form of ga calling attention.
I have explained the position of the Govern-
ment of India and how it will affect our
exports,

MR. SPEAKER : This question was
admitted earlier than the calling attention.
I think this has been sufficiently discussed.
Next question.
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fw2a, Andwr AT =y ) qay w98 #
frata

#524.  Tro ALHWI ATUAW IR :
#7 fads sarqre e oft ag g9 A Fw
A i

() fazw, =wdwH AR & #*N
Ied & gfqad frady arar § gdr w03
F1 fata gar & ;

(@) saa e gru 99 93 fFad
sfaera sgen faar aar ;

() 71 SaF F9% 9T wAAFT 15
Sfaara sgew AT Figar & ; "1k

(w) =fz gf, a1 33 ar & a1 -
argr Fr g g ?

fadm samam weElt (3 oo wwo
fas) : (%) & (9). oF fraxw aw
qee qT T@T 14T § )

faazm

T9 1970 % gu faafdi + HgAI-
fra wfy faeafafes § . —

e 1538.7 19 %o
AT ST THAET 1033.0
&G 1688.6

W & fFe S amr smamEt O
frea qar &8 & 1§ wmna gor W@
ATAT | §LFT UT  [HAFT g qqr
it ael 93 6.27 whwa & 18.18
gfawa aF geF T g fadr-faam
afeeral a3 gew 8.5 ufqaa & 38 «fy-
[T TF

AT ST HAHAET &Y 3T YR
A T A TR TR 1 vy e
T AEN T IRT § 57 99 A g
qeAt & graral 93 1-1-1972 § 15 sfq-
[T GYeF A F WA FAI AT QAR
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fwar & 1 W 9T 339 @@ ¥ 4@-
T & et g i 9 gew A an &
faq <elt forar T @@ )

o TEH! AIEW QAT e
weeT, 7o wEeT A mad faaww ¥
T@mr & fF wee 9T fad 9w ¥
T FY 7L & A Fr gl wgey
gy fr faea Y gLy g &1
gt ofcmw faar & 7 sie afz am@-
T T F1E dqwaas  qfeanw A
fagar & Y 59 gvaey § 9@ Fi €Y
3 FEAEr FI9 91 Wy § arfw e
FY g fad AF afiyr 9T w4y F
faw aremw @Y @& ?

N oo gAo faw : AT f5omy
fagelt s W FET 91 B W aw g
- gaeas faga & @) fAaar &)

3To WAt AT@W QiR : § wesAy
wERa § JreAr g fFogw faaia
sfawa-tasy aw 15 tar faow F<@
ST <] § ar QEr faare ud ana g fw
FEAAET & AN gy Wq A & At
Ry o famrT w3 ?

st tqo uAo faw : 7g aga aF
I §, T fauw § & g5 agi sgawan
ag a1a @gr § (% @& guA aga =T
AN ATAT & WX 9 9T 39 W W AR
w02 # 937 AGAW g HR Ig 91q A
aaar & 5 & |

=t gage w9 fafiwl ags
Fag frfaea & wdiegs & & agm
SF6T AN ATAT § | AT gH agd IFAA
gW arar & @Y madde wre gfvear g
arq qifae, FaaaeT ¥ @Y ®1 qrfadr
F 6T & g 741 AG) FIA 7., (W-
W), AT ST QEREE A9 Agr grar
g @ g9 Fradaey QIS gEd 1
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Wege WENIT : THFT warg qt Al
TH 0

SHRI JYOTIRMOY BOSU : May 1
know what percentage of our textile export
constitutes semi-finished textiles and what

percentage  constitutes  finally finished
textiles ?

SHRI L. N. MISHRA :
notice,

I require

MR. SPEAKER : Too much statistical
information is asked for.

THRI JYOTIRMOY BOSU : We are
losing billions of rupees in foreign exchange.

MR. SPEAKER : Give a separate notice.

SHRI JYOTIRMOY BOSU : It does
not come. We have tried a number of
times.

ot wzd fagrd Al @ weaer oY,
AT 92 4T W@ AT gFqA F HIATT
HIFT UST FAQFT AW qAT FAY FesA
9% 6.27 sfqma & 18.18 ufqma &=
e Aar g A faor faay qfeamy ax
Y geF BAAT § A AT AR A 5@ a1
F1 sucA frar & fF @ gew a0 ofo &
A i e

=t Ao Go fam: i g, g
garg fFar § 1 g ) H gAR gy afes
afasrd aadFr T gu ¥, agi 9T IEA
FAAT BT | TG FET W q@ET AAT §
W SEM Fgr 8 fF ag oY sxdr E &g
q2IE FA qIFE 9% Q1T WA CFA9Ie
qF qH |

fasfaa | AN wfarmes @R
QAT & Reqd WA FT {Aata

%528, it atm fag fasz @@
fa3ar sarare @ g8 FAM F FAT F
f o

(%) #7ar famfaq =i 1 =afaw-
ATEAF AqAR NAAT F weqeia faafa
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g & fg oA werew ¥ S wrl-
W T g

(=) aft gi, & g sl wr
uit

(w) ww oo & wwada fewfear
Fan w7 fewra aar fawar fear sl
W 59 wrww ) fwerfeafa & ofcgm-
e AT ¥ fAgta ar feg @y
T FYT qYT THE Wt e safRa
wr Qo firerar 7

fatw wrare wet (st qwo gRo
faw) : (%) § (7). @& Ay wwr-aew
4 o oAy §

frecw

wfan gl wwee € fal
gfafa ¥ fagga o w=t aofid &
ATX W9AT F G Frar H @ faww-
e Y & o ¥ wareeafow aar faie-
e ararx 93 afawr i saes deeEr
¥ geafiga o fawelY wver-fgdy dver
21 (2) ¥ yieaa & fag 12 wages,
1970 #Y sfaqy =@ Wy @R
sl 1

AT GO A sy fafer e
wiefy fafore i & graw & A% HH-
w8 e wfsq fee §1 % oo wigwsd
¥ =% JATHT & SRR AT Y vy
waad off ot et s @ § 1 ofw
HYRT st wrdandy oY oy @

Aty fader wumare dearw ¥ ot W
fae v frmqe X srow wswE W
wd g wregfde ere sfware
wrie Y offdw ¥ qw wafor sfadee
worfiay fear § forait srferf o sarew
warlY & sy shedfos ofie & oo

JUNE 16, 1971

Oral Answery 8

T & W o ¥ ww WY ot Rew
famad s §if At spreaT A wE &

guea frafa gada aferd, wrefa
IO HEw He, syqre fyere wifawa,
Y I & faww-engw WS
siferca sl @ samw Dot
& Wl AT & AT ) AT A AT
T arat A qQ a@ ¥ WA w9
fear war § Wl oA @ Qo ¥ odfiw
faww arer @y grfawr s & fg S9-
I FATE FA F faw o s fear
AT

& ATl § few aew Y @ gu
T aFa+y # -3 AT FET AW
A ¢ @ Ao & e gd@w Iaw
#7 fow @ aw farary s w1fEd )
T\ vaear ¥ ag  wiasgargy ff af &
a1 awd) f5 3@ aloar & wrfaad &
Faeaey W & fafg s & frg
g% O% g4 HY GrEAT @ NI Ay
forad Sen w Torm faed Y gemen
¥ 1 3 o ol Faraelter 2t 41 ey
g R & nw ¥ gfs waw g Y
sfrerqui-amar o frix w6l | e
@ § wgr w1 gwar & fr P 3
T §E FGAT W Y€ FW § geAmE
arw gfew §R #Y geamEr §)

w3t a% Haw adia wifes gga
g 1-7-1971 ¥ Ao & i
W |ramwar wr e fogr war A
wieifor efic & fawfom s 86) &
qufy o0 oAt & sl g
fafeat wr weft @ Goerd AT 9 sRw
a@f fvar &, Ree o ewmerc oWl X @
abw fed oy § fs oy ey 1 wwgay
1971 &% qut swar fearfam, sy, 0
wrirfy
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st tog fawr o seqw wPmw,

w frac # fiver gwr § fr 12 e
1970 # sfasy @ frswd wffw)

firw, ot &7 fre® 8-9 wfiWi ¥ wwwre
¥ oy Sy AT § I A oA AR
g1

ot gwo gAo fas : IA9 aTaea
aw @Y & afr it gw fedfy dwfae
o aifafer Ry ot gw a8 P aw § )

=it avy fag faer : frelt faftem
frata av % o ¥ @ FIw Y ?

st wo gao fam : w1 f& AW-
Aragrard § o o 3w Y @

7gY, 5-10 3 § aregw § 1 R Afy-
o # fau fafm s &% gu @
o\ arasta aft g § 1. (swwar) L

Boundary Commission for Punjab, Haryana
and Himachal Pradesh

«529, SHRI MANI RAM GODARA :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) the steps so far taken by Government
for the appointment of the Boundary Com-
mission for Punjab, Haryana and Himachal
Pradesh as proposed in the Prime Minister’s
Award of the 29th January, 1970 on Chandi-
gath ;

(b) whether any representation has been
received by Government from the Govern-
ments of Haryana and Punjab for the imple-
mentation of the Award ; and

{c) if so, what steps are being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) According to the
annouricement made on the 29th January,
1970, the terms of reference of the Boundary
Commiission are to be settled in consultation
with the Governments of Punjab, Haryana
and Himachal Pradesh. Discussions have
been held with the Chief Ministers byt no
oansensps has soeeged 99 fur,
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() and {c). No such representations
have besn received but Government are
anxious to implement the decisions as early
as possible,

it wfaw oo : 7= sy R
et 5 g g ¥ T ame
WA &Y qra Aty fear war o afeq
frelt wrRe wSY ol ogx %
wrAT rgaT § fis s dw wadie ave
aF ¥ o dF VEY ] s
FHit FW N O W § T W R
fra sx @ g ?

st g wex qey ¢ el aw gw
o ¥ ¥ & gew Pl ¥ qrada
FTH, ITFT AT ¥ quwar wOh .
wear frerd afe dar #F gew ¥ Iw
¥ agamar 5 wg Yar sorar ¢ fe fedd
fraln % af aff o wiife s §
E quald Y arw ar gy ¥ fawwd
Frelt A 7EY et | wa wreRT R A®
R CCE S GRS CRCLIE G E & &

W o ey oW el agee
Taray fr o dfee v fedoe foar
war 39 fedflom #Y ¥ aww ToT wC-
w1 & frga oY avg aff et € &
@ W = ure We ¥ s e
¥ faurcfamt wlx @@ fagda a3 &t
ar vt ¥ T oY § 7 ol F o qw
F1q 7T 7Y f g W qaAEY e fely
T g ¥ A9E amvT 9g Yo
war fis oY & fq3z 3 dawr fear § @
wEY W W X f@Er o, e
TFR W W gew § T § wife
ot ure /e g Ewre geny aff
At e aEa Al AgEw W oW
!

i g ww aw oSl o #
gy W @ 3g o urs W N
arQifieat o off o wfew v wa g R e
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WRITTEN ANSWERS TO QUESTIONS

Alotment of News Print to News Papers
and Periodicals

*S12. SHRI S. R DAMANI  Will the
Mhnister of INFORMATION AND
BROADCASTING be pleased to state .

(a) the criteria followed for allotment of
newsprint to the regional langumge dailies ;
and

(b) the machiney set up for examining
complaints from such newspapers and the
extent of discretionary powers exerciscd by
it in the disppsal of cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (8) The criteria for the allot-
ment of ncwsprint to newspapers and
periodicals  including  regional language
dailies are announced annually as part of
Government’s import policy for the year in
rogard to newsprint. The newsprint aloca-
tion policy for the year 1971-72 was announ-
ced on April 7, 1971, vide Public Natice
No, $61THCPN)71, & copy of which was
I!gloa the table of this Housb on 26th May,

(b) The complaints against the allpcation
of newsprint to individual newspapers
offinanily donit with by the Registtar of
Newspapers on the basis of available data
reghrding’circulation, et¢. Any dompluints
méfle to-the Ministry dre examunocd in iter
to that the policy of newsprint
eéarion s bekip praperty aspténenied,

TUNE %6,

Wriven doswvers b

infinsace of Foreign Nonoy on WeWspibors

s514, SHRI DHARAMRAO AFZAL-
PUREAR : WAl the Mbdlster of HOME

AFFAIRS be pleased 40 state ¢

{8) whether she C.B.L. has brought to
the hotice of Government certaln cases regar-
ding the influence of foreign money bn
certain newspapers in the countty ; and

(b) if 50, the action taken by Govern-
mont in this yegard ?

THE MINISTER OF STATE IN THE
MINISTRY OF BOME AFFAIRS (SHRI
K.C. PANT) : (a) and (»). Om 3 twreful
stady of the reports ef the Intelligence
Bureau in regard to the role of foreign money
tentsative legislative proposals have already
been formulated to impose suitable restric-
tions on the receipt of funds from fercign
organisatjons, agencies or individuals, other
than in the course of ordinary and bona fide
busingss transactions, Steps are beihg taken
to discuss as eatly as possible the principles
underlying the proposed legislation with lhe
leaders of the opposition partics.

New Formula Tor solution of Telengana
Problem

*515 SHRI T.S. LAKSHMANAN -
Will the Minister of HOME AFFAIRS be
pleased to state

{a) whether a new formula for finding a
political solution of the Telengana problem
has been submitted by the Triengana leaders
to the Centre ;

(b) if so, the mam points thereof ; and

{c) when Government will take a deci-
sion on the formula ?

TRE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. C. PAND) : {a) to (c). Some Téfen-
gana leaders have discussed the problems of
Telengana region on various occasions. The

discugsions are pontinuing.
Strenmbning of working of Tes Board
. %519, SHRI PHOOL CHAND
VERMA : Will the Minister of FOREIGN
TRADE be pleated to state ¢ "
(8) The wosidér of cases Perstitig
with Qoverament for mm:m Ay
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working of the Tea Board for the last three
years ; and

(b) the reasons for delay and the steps
proposed by Government to smprove the
working of the Tea Board ?

THE MINISTER OF FOREIGN
TRADE (SHRt L. N. MISHRA) : ()
There is no such case pending with Govern-
ment.

(b) Does not arise.

Agreement between Sovexport and
IM.P.E.C. for Export of Indian
Films

*522 SHR1 MUHAMMED SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any agreement has been
signed by the Sovexport.Film and the
Indian Motion Pictures Export Corporation
Ltd, for the export of Indian films to Soviet
Unio1 ; and

(b) if so, the mam features thereof
and the foreign exchange earned from the

deal ?

THE MINISTER OF FOREIGN
TRADE (SHR1 L. N MISHRA): (a) An
agreement valid for 5 vears was concluded
on 315t October 1969 and was made effective
from 13-3-70. The guantum of annual
imports and exports of films is to be deter-
mined each year. The programme for the
year 1971 has been finalised on the basis of
the agreement reached on 17-3-71, VUnder
the annual programme finalised on 17-5-71
Sovexport Moscow will import Indian films
to the tune of Rs, 20.6 lakhs during the year
1971,

(b) The sailent features of the agrecment
are as follows :

(i) The S.T.C. will annually import
25 feature films along with an
equal number of documentaries
or popular science films and
cartoon films in all not exceed-
ing 15 1akhs feet in length,

(ii) The Soviet Bxp rt Film Moscow
will import a minimum of Rs. 8
lnkhs of Indisn films every year.
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The arrangement wifl be vatid for
a period of 5 years effective
13-3-70.

The total value of Indian films exported
to USSR during the years 196768 to 1970-711
is as follows :—

Value in Rs. lakhs
1967-68 4.89
1968-69 498
1969-70 4.16
1970-71 1.53

(upto Nov. '70)

Financial Assistance to Fllm Finance
Corporation

*523. SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to stite

{a) whether Government have extended
some additional financial assistance to the
Film Finance Corporation ; and

(b} if so, the nature and extent of the
assistance and the projects to which the
assistance was extended ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) ' (a) and (b) Yes, Sir. The
Centra! Government have granted Joans
totalling Rs. 32,50 lakhs to the Film
Fmance Corporation during the year 1970-71
to finance the production of films and to
lease theatres for the exhibition of films. A
provision of Rs. 30 lakhs has also been
made in the budget estimates for 1971-72 to
finance the production of films and to meet
the expenditure on distribution and exhibi-
tion. It has further been decided to grant
a subvention at the rate of 10% of the tot |
quantum of loans sanctioned by the Film
Finance Corporation for the production of
films each year for a period of five years.
A provision of Rs. 3 lakhs has been made
in the budget estimates for the year 1971-72
for giving sub-vention to the Corporation
during the year 1971-72.

a7 @S
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Coumunal Disharmoy dne fo Writings in
Urdu Papers

*525. SHRI P. VENKATASUBBAIAH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Governmenment are aware
that since the genocide started by the
military junta of Pakistan on the people of
Fast Pakistan, most of the Urdu Press in
the country has been taking a critical view
of the actions of our Government ;

(b) whether Government are aware that
some of the Urdu papers are indirectly
creating communal disharmony in the
country ; and

(c) if so, the steps Government propose
to take to avoid such things ?

THE MINISTCR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (8) No, Sir. This is not
true of most or even a majority of the Urdu
Press,

(b) and (c). Government are keeping
a close watch and will take appropriate
action if and when necessary.

Import Policy

*526. SHRI S. M. BANERJEE : Will
the Minister of FOREIGN TRADE be
be pleased to state -

{a) whether 51 additional items will be
imported by the Public Sector agencies
during 197172 ; and

(b) if so, which are those agencies in
addition to the State 71rading Corporation ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir,

(b) Minerals & Metals Trading Cor-
poration. Hindustan Stcel Ltd., Indian Oil
Corporation and Metal Scrap Trading Corpo-
ration.

Exports of Coir Goods from Kerala

*527. SHRI M. K. KRISHNAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether demard for exporting coir
goods of Kerala is increasing day by day in
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Socialist countries like Rumania, Hungary,
Czechoslovakia etc. ;

(b) whether Government propose to
take specific steps to increase the exports
of coir goods to these countries ; and

(c) if so, what are those steps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). Exports of coir goods
from India to East Europe have been show-
ing a satisfactory increase in recent years.
Quantum and value of such exports are
indicated below :

Year Quantity Value
(quintals) (Rupees)
1968 1.30,034 2,92.33?962
1969 1.49,995 3.51.40,91%
1970 2,03,767 5,29,64,861
The Government have been taking

measures of a general nature aimed at pro-~
moting exports of coir goods, viz., product
improvement, quality control, preshipment
inspection eic  Steps are under way to
re-orgonise the infra-structure of the Coir
industry and to modernise production
methods so as to gencrate greater demand
for Indian coir goods. These steps are
intended for promoting exports to ali inter-
national markets and not specifically to
socialist countries in Europe.

The Coir Board has been carrying out
publicity work in East Europe by partici-
pating in Trade Fairs and Exhibitions.

Economic Development of Backward
Regions

*530. SHRI INDRAJIT GUPTA:
Will the Minister of PLANNING be pleased
to state :

(a) whether there is any proposal before
Government to take special measures for
the development of Eastern regions of U.P.,
Bastar region and the District of Sreekaku-
lam, considering the backwardness of these
regions ecopomically and socially ; and

(b) if so, the main features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a)and (b). In the
Fourth Five Year Plan of Rs. 965 crores
for Uttar Pradesh an outlay of Rs, 219.6
crores has been provided by the State
Government for eastern districts uader the
different sectors of development. In Bastar
and Sreekakulam districts which are pre-
dominantly tribal areas, triba! development
blocks under a Centrally sponsored schemes
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are operating. The question of taking up
other programmes for accelerating the deve-
lopment of these tribal areas is also under
consideration.

Besides the crash scheme for rural em-
ployment which will benefit all districts in
the country, other Central programmes
which are likely to benefit the above men-
tioned areas are :

Programme

District

Eastern Districts of Uttar Pradesh

(i) Concessional finance for industrially

backward districts

(ii) Subsidy amounting to 10%, of the

Jaunpur, Pratapgarh, Sultan.
pur, Faizabad, Ghazipur,
Rallia, Azamgarh, Deoria,
Gonda, Basti, Bahraich

Ballia

fixed capital in industrially back-

ward areas

(iii) Small Farme's Development Agency
(iv) Marginal Farmers and Agricultural

Pratapgarh
Ballia

Labour
{v) Rural Works Programmes in drought Mirzapur, Allahabad,
prone areas Varanasi
(vi) Dry land farming project Ghazipur
Bastar District
Concessional finance for industrially Bastar
backward areas
Sreekokulam District
Sreekakuldm

Small Farmers Development Agency

Bikaner-Delhl Tronk Line

*531. DR, KARN! SINGH: Wil
the Minister of COMMUNICATIONS be

pleased to state :

{a) whether Government have under
consideration a proposal to put into opera-
tion the disturbed Bikaner-Delhi trunk line
with new cable during the current year ;
and

(d) if so0, the main features thereof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) : (a)
Yes, Sir,

1) A aew operator dialling circuit from
Bikaner t0 Dalhi and two Manual Clrouits
are already working on the direot coaxial

svstem. The remaining two circuits are
kept on original mixed (open wire and
coaxial) route They will be shifted to
work completely on coaxial by middie of
July, 1971,

Introduction of Wall Newspapers in
Citles and Villagey

*532. SHRI R. S. PANDEY : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state ;

(a) whether Wall newspapers were intro.
duced some time back and, if 50, the main
objectives thereof ;

(b) the cities where Wall newspapers
have been introduced, their frequency dnd
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types of events to be highlighted in the
Papers ;

{c) whether Wall newspapers have been
introduced in villages also ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
INISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY)) : (a) Yes, Sir. The Wall news-
paper, HAMARA DESH, Hindi and English
was started on January 20, 1970, to highlight
devélopmental activities and achievements
in various fields in the country. Subse-
quently, editions in Bengali, Marathi, Tamil
apd Urdu has been started,

(d) to (d). The Wall newsparer is pub-
hshed weekly and its copses are displayed
in urban and rural areas all over the country
through Central Government Field Publicity
Units, Statc Governments and direct n.ail.
Events relating to developmental achieve-
ments including those in rural areas are
published in the wall newspapers.

Inordinate Delay in Delivery of Postal
Malfls in and from West Bengal

*533 SHRI TRIDIB
CHAUDHURI :
SHR1 SUBODH HANSDA :

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether he has received complaints
of inordinate delays in regard to delivery
of postal maiis inside West Bengal Circle
and from West Bengal Post Offices to out-
side stations on account of the disruption
of Railway communications in the West
Bengal portions of Eastern and South-
Eastern Railways and lack of security for
postal mail despatching and delivery per-
sonnel on account of djsturbed law and
order conditions in that State ; and

(b) if any remedial mcasures have deen
taked in consultaticn with the Government
of West Bengal in order to minimise the
delay ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(&) Complaints of delays in delivery of
mail in West Bengdl and o mail emanatiog
from West Bengal have been received. Many
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of these are attributable to the disturbed
conditions in the State and slso to the
occasiona! disruption of railway communi-
cations in West Bengal.

(b) Liaison s being maintained with
the local police and the State authorities
and their assistanve sought, whenever neces-
sary, to ensure that postal communicatione
are regularly maintatned.
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Statehood for Tripura and Manipur

*3535. SHRI DASARATHA DEB:
Will the Minister of HOME AFFAIRS be
pleased to state whether Government pro-
pose 10 introduce a Bill to confer Statehood
to Tripura and Manipur during the current
session of Lok Sabha ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Ffforts are being made to
get the Bill ready for introduction as early
as posstible,

Resenation for Scheduled Castes/Seheduled
Tribes for Recruitment to Government
Service

*536  SHRIMATI BHARGAVI THAN-
KAPPAN : Will the PRIME MINISTER be
pleaseh to state :

(a) whether Government have under
consideration any proposal to increase the
percentage of reservation for the Scheduled
Castes and Schedeled Tribes for 1ecruitment
to Government service on the basis of their
increasing strength in the present popu-
lation ; and

(b) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The rercentages of reservations for
Scheduled Castes and Scheduled Tribes in
the services under the Gevernment of India
have already been increased w. e. f. 25th
March, 1970, so as 1o be in keeping with
the proportion of these comrmunities in the
total popilation of tte country according to
the 19¢1 Census, vide Ministry of Home
Affairs Resolution Ne. 27(25(68-Ests. (SCT)
dated the 25th March, 1970. A copy of
the Resolution is faid on the Table of the
House [Pluced in Library. See No, LT-
429/711.  The figures of population of
Scheduled Castes and Scheduled Tribes on
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the basis of the 1971 Census are not yct
available, and therefore the question of any
further revision in the percentgge of reser-
vation does not arise at this stage,

Setting up of Dry Port in Delhi

*537. SHRI1 H. K. L. BHAGAT : Will
the Minister of FOREIGN TRADE be
pleased o state :

(a) whether Government are considering
a proposal for sctting up a Dry Portin
Delhi ; and

(b) if so, when the proposal is lkely to
be implemented ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a) Yes,
Sir.

(b) The question of implementation of
of the proposal will arise after a decision
on whether or aot a “Dry Port” is to be
set up is taken.

A. 1. R. Station at Tirupati

»538, SHRI T. BALAKRISHNIAH :
Will the Minister of INFORMATION AND
BROADCASTING be pleascd to state :

(a) whether any representation has been
reccived from Tirumala-Tirupati Devas-
thanams and the Municipal Council, Tiru-
pati requesting the Central Government to
construct a Radio Broadcasting Station at
Tirupati or Tirumala-Chittoor District in
Andhra Pradesh ; and

(b) whether the  Tirumala-Tirupati
Devasthanams has come forward to give
financial assistance for the coustruction of
the Radio Station ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATHPATHY) : (a) Yes, Sir.

(b) Yes, Sir. But this suggestion has
not been found feasible.

Relationship between Planning Comamission
and State Planning Bodles

*539, SHRI B. 8. MURTHY : Wili
the Minister of PLANNIMNG be pleased to
refer to the reply given to Starred Question
No. 61 on the 26th May, 1971 and state ;

() how the Planning Commission func.
tions vis-g-vis the State Planning bodies ;
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(b) whether any norms have been evolv-
ed in this behalf ;

(c) whether there are Planning Cells
working in the State independently ; and

(d) if so, the relationship of these Cells
with the Planning Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (d). The State
Plinning bodies are to aid and advise the
State Governments in Plan matiers. The
State Planning Departments in their turn

deal with the Planning Commission in
matters relating to the Five Year and
Anuuai Plans.

The State Governments have Planning
organisations to suit their own requirement.
Generally speaking, there is a separate Plan-
ning Department in each of the States; in
some States, the Planning organisation forms
part of a Department dealing with Finance,
General Administration, etc. The arrange-
ment in the other Departments and subordi-
nate bodies do also differ from State to
State. These do not function independently
either of the State Governments or of the
Departments of which they form parts. The
Planning Commission deals with the State
Departments dealing with planning.

Harijan's Houses Burnt in Mysore
District

2252, SHRI S. M. SIDDAYYA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are aware that
several houses of the Harljans were burnt
in Hanchi Pura village in Nanjangud Taluk
in Mysore District in the month of March
1971 and all their foodgrains and belongings
were destroyed ;

(b) if so, the compensation paid to
rehabjlitate them and whether they have
completely rehabilitated ; and

(¢) whether the cause of the fire has
been enquired into and, if so, the particulars
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (2) and (b). Acvording to
the information received from the State
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Government, in an accidental fire In village
Hanchi Pura in Nanjangud Taluk of district

Mysore, on 23rd March, 1971, 99 thatched

and country-tailed houses of members.of
Scheduled Castes were burnt. 103 families

suffered loss amounting Re. 62,553. Rs. 20|
each were given to each family asan

immediate grant. In addition, a sum of
Rs. 25 has been sanctioned to each family

by the Taluk Board, Nanjangud. The State
Government have sanctioned a further sum
of Rs. 25905 to provide relief to the

sufferers. Temporary shelter and food were
also provided out of locally made donations.

The State Government have selected a

suitable site to rehabilitate the villagers.

(c) The Supetintendent of Police and
the Assistant Commis<ioner, Nanjaagud,
have inguired into the matter and have
come to the conclusion that there was no
foul-play and that the fire was accidental.

Destruction of Statue of Dr. B, R.
Ambedkar in Humnabad (Mysore)

2253. SHRI S. M. SIDDAYYA : Will
the Minister of HOME AFFAIRS be
pieased to state :

(3) whether in the month of March,
1971, a statue of Dr, B. R. Ambedkar in
Humnabad, Bidar district, Mysore State was
destroyed ;

(b) if so, whether the culprits have been
apprehended and charge-shected ;

{c) whether any enquiry has been
instituted into this incident ; and

(d) whether any steps have been taken
to reinstal the said statue ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). Acocording to the
information received from the State Govern-
meont, on the night between 14th and 15th
March, 1971, some unknown miscreants
removed and damaged the statue of Dr,
B. R. Ambedkar in Humnabad (Bidat)
district, A case under sections 295 and 427
IPC has been registered and s being
investigated. 1t is understood that the focal
people are collecting subsériptions to instal
& new bust of Dr. Ambedkar.
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Export of Bananas

2254, SHRI SOMCHAND SOLANKI :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Goverrment have
proposals to restrain the export of
Bananas ;

(b) bhow many and which countries are
importing Bananas from India ; and

{©) Yne annual earning of foreign A-
change therefrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) Bahrein Is., Kuwait and Qatar.

(c) Value of export during 1969-70 was
Rs. 37.28 lakbs.
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Develpoing of Space Satellite by
India

2257, SHRI BRIJRAJ SINGH-KOTHA:
Will the Minister of ATOMIC ENERGY be
plcased to state the progress made by India
in developing her own space Satellite keep-
ing in view the threat posed by China ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : India is
vigorously pursuing a programme for satel-
lite launch capability. The objectives of the
programme are outlined in the brochure
entitled “Atomic Energy and Space Research
A Profile for the decade 1970-80", issued by
the Atomic Energy Commission, copies of
which are available in the Parliament
Library. Many of the basic technologies
involved have been successfully developed
and detailed designs of the 4 stage launch
vehicle and the satellite are being
finalised.

Underground Nuclear Tests by U.S.S.R.
and U.S.A.

2258. SHRI SAMAR GUHA : Wil
the Minister of ATOMIC ENERGY be
pleased to state :

(@) whether Russis and U.S.A. uader-
took several underground nuclear blast tests
during the last six months ;
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(b) if so, facts about such nuclear ex-
plosioas conducted ;

{¢) whether Government agreed in prin-
ciple to use undergrouond nuclear explosion
devices for nuclear engineering purposes ;

(d) if so, whether any concrete steps
have been taken for preparatory work for
such nuclear blast tests ; and

(e) if not, the reasons therefore and if
so, when such underground nuclear test or
tests will be conducted ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): (a)
U.S.S.R carried out four underground nu-
clear explosions during the period from
Janunary 1, 1971 to June 7, 1971, There
have been no reports of any underground
nuclear blast carried out by U.S A during
this period.

M) Of the four Russian underground
explosions, three occurred at the Semipalati-
nisk test site on 22nd March, 25th April
and 6th June respectively. The fourth one
was carried out in the Ural mountains on
23rd March, 1971. Each of these four ex-
plosions was equivalent to about 80 kilotons
of TNT. This information is based on the
analysis of data pathered from the seismic
detection array at Gauribidnur in Mysore
State.

(c) to (e¢). The Atomic Energy Commis-
sion is studying situations under which
peaceful nuclear explosions carried out
underground can be of economic benefit
to India without causing environmental

hazards.
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Telephone Advisory Conmittes

2261, SHR1 SOMCHAND SOLANK{ :
Will the Minister of COMMUNICATIONS
b pleased to state :

(a) what are the functions of the Tele-

arosdre v @ N ugufr @€ §; A phone Advisory Committae in the states
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(b) the rights of the members of this
Advisory Committee and the kind of advice
they can give aad what kind of recommen-
dations they can forward; and

() whether the members of this Advi-
sory Committee can pecommend priority to
“Own Your Telephone™ cases and, if o,
the number of cases of priority a member
can recommend to this Committee and for
what kipd of category ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
and (b). Function of Telephone Advisory
Committees and subject matters within the
purview of the members are indicated in the
attached statement,

(c) Telephone Advisory Committee can
reccommend out of turn telephone connec-
tions under ‘Own Your Telephone Scheme’,
509 of the comnections apportioned for
release under ‘Special’ cotegoly are also
proyided on out of turn basis on the re-
commendations of the Committee. The
recommendatiops are of the committee as &
whole and no specific quota is required to
be allotted to each member.

STATEMENT

Functions of Telephone Advisory
Committees

1. Bringing the telephone using public
and the P & T Department into closer re-
lationship,

2. Giving) the public confidence that
their grievances are boing properly represen-
ted and attended to.

3. Advising the Department on the
betterment of locaj.and trunk gesvice.

4. Giving publicity to the action being
taken by the Department to improve the
telephope sarvice.

S, Awjsting the Department to tide over
the present situation by invoking co-opera-
tion, and patigpoe from the public.

6. Assisting the Department in the

of new connections on fair and

squitaie basis by nseessing merits and the

comparative nature of the importance of the

ictivities of the applieant and in confermity
with the policies ¢f the Government. *

Wiy Angoes %0

Closure of Kadi Dllrn Cotton
Milt Iv’ Gajafst '
2262. SHRI SOMCHAND SOLANKI :
Will the Minister of FOREIGN I'RADE be
pleased to atate :

(8) whether Governmen are aware that
Kadi Durga Cotton Mill in Guiarat is
closed for the last seven years and no deci-
sion has been taken to run the mill to
provide employment to the Labourers ; dnd

(b) if so, the latest position in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. G. GEORGE) : (a) and (b). Shn
Durga Cotton Mills (Kadi} Pvt. Kadi, is
lying closed since 12th September, 1965. The
mill has been considered fit to be scrapped.
Moreover, the property of the mill has been
ordered to be attached by the Court.

Alleged violation of Proyisions
of press and Registration of
Books Act

2263. SHRl CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether about 40 per cent of news-
papers in India did not furnish data to the
Registrar of Newspapers, as required under
the Press and Registration of Books Act,
during the last year as per 14th Report of
the Registrar of Newspapers;

(b) if so, the action so for taken to
invoke the punitive measures against such
defaulters ;

(c) whether any enquiry was conducted
oris contemplated by Government to find
out why such a large percentage of News-
paper organisations were unpresponsive, as
suggested by the Registrar himself in his Re.
port ; and

(d) if not, whether any steps are cone
templated to make the law mote stringent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (8) Yes, Sir. Of the 10,281 news~
papers on the records of the Reglstear of
Newspapers for India on December 31, 1969,
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publishers of 3,928 newspapers failed to
submit their annua! statements for the year
1969 within the prescribed date ie. February
28, 1970.

(b} Notices have been issued to 831
defaulting newspaners asking them to furnish
the requicite particulars, Prosecutions will
be launched against them if they fail to do
50,

(c) No formal enquiry has been conduc-
ted or is contemplated.

(&) Sincc most of the defaulting news-
papers are small, there is no proposal at
present to make the law more stringent.

Range of Delhi TV

2264, SHRI CHANDRA SHFKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state °

(a) whether the coverage range of Delhi
Television Station has since heen incieased
to 60 kms.

(b) if not, the reasons for this delay ;
and

(c) the stage at which this m~+ter «tands
now and when it is likely 10 be comple-
ted 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) No, Sir.

{b) Delay in installation of the anicr.na
on the newly erected 100 metre high tower,

(¢) Work on installation of the anfenna
is under way and it is likely to be comple-
ted by the end of June, 197",

Film Personslities on Delhi T.V

2265. SHRI CHANDRA SHEKHAR
SINGH : Will the Minwter of INFORMA-
TION AND BROADCASTING be pleased
10 state :

(a) whether lately, the Delhi T.V.
Station has been televising programmes in
which film actors like Wahida Rehman,
Sunil Dutt, Raj Kumar and Shashi Kapur
were interviewed ;
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(b) if so, whether these film personali-
ties were bronght to Delhi as guest artistes
or were paid any honorarjum for the same ;
and

(c) if any honorarfum was paid, the
amount paid to each during the last six
months ?

THE DEPUTY MINISTER IN TRHE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) to (c). The following film
artists were interviewed on TV during the
six months’ period ending 31-5-1971. The
dates on which they wese interviewed and
the honorariom paid to them are shown
against their names :

Rs.

T'sha lver 7-5-1074 100/~

Shashs Kapoor 7-5-1971 100/~

Pinchu Kapoor 7-5-1971 100/-

Gopal Scheal 14-5-1971 100/~

Raj Kuma 15-5-1971 100/~
Sunil Dutt 28-4-197

28-5-1971 200/-

Waheeda Rehinan  28-5-1971 100/~

Jaidev 28-5-1971 100/-

They were not specially brought to
Deirhi for this purpose.  Their presence in
Deth was avaled of for TV interviews,

Settingz up of an Atomic Encrgv Plant in
Punjab

2266. SHRI DEVINDER SINGH
GARCHA : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether Government have under
consideration a plan to set up an atomic
energy plant in Punjab to tide over the
power crisis there : and

(b} if so, the particulars of this plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHD : (a) and
(b), The Government is examining the
possibility of setting vp stomi power
siations in the Northern, Western aad
Southero  Blectricity Regioun, ', A Site
Selection Comuitiee has been appointed to
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select suitable sites for the purpose. The
exact location of future atomic power
stations can be decided only after the report
of the Committee is received and considered
by the Government.

Appointment of President of N.D.M.C.

2267. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Administrative Reforms
Commission has recommended that a non-
official should be elected to be the President
of the NND.M.C. ;

(b) whether an official of the Defence
Ministry bas been appointed to this post ;
and

{c) if so, the reasons for a decision
contrary to the recommendation of the
Administrative Reforms Commission ?

THIC MINISTER OF §TA1: IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT)Y: (8) to (c). The recom-
mendation of the Admimstrative  Reform
Commission is that the Prcsident of tlhe
Committee should be nominated by the
Central Government but he need not
invariably be an official.  The post of the
President N.D.M.C., is borne on the Union
Territay Cadre of the J.A.S. As such, an
officer of the Union Territory Cadre who
was on deputation to the Ministry of
Defence, has been appointed to the post,

Per Capita Income in Bihar

2268. KUMARI KAMLA KUMARI :
Will the Minister of PLANNING be pleased
to state :

(a) whether the per capita income in
RBihar State is the lowest in the country and
the per capita income of Palamau District is
the lowest in Bihar ;

(b) if so, the reasons thercfor and the
steps being taken by Government to raise the
per capita income in Bibar ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI1
MOHAN DHARIA) : (a) and (b). Accor-
ding to the comparable estimates of the
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State incomes furnished by the Central
Statistical Organisatioh for the years 1962-63
to 1964-65, Bihar’s per capita income is the
lowest. Reliable information about per
capita income in various districts is not
available,

The difference in the level of develop-
ment between various States and between
different districts within a State, depends
upon a variety of complex factors e.g.
physico-geographical, socio-economic, etc.
The measures to accelerate the pace of
devclopment in Bihar in the Fourth Plan
sO as to raise the per capita income in the
State are :—

(i) AHlocation of Higher Central
assistance for the State Plan.

(ii) Sizable investment in Central
Industrial Projects.

(iif) Central subsidy amounting to
one-tenth of the fixed capital
investment of new units having
a total fixed capital investment

upto Rs. 50 lakhs, in two
selected industrially backward
districts.

{iv) Concessional finance by financial
institutions in industrially back-
ward districts including Palamau
implementation of special pro-
grammes for small farmers, sub-
marginal farmers and agricultural
laboure.s, dry farming, etc., and
the rural works programme
which are to be financed by the
Central Government. The State
Government has also  been
advised to pay special attention
to the accclerated development of
backward regions through the
adoption of Area Planning
Approach, the creation of infra-
stuctural facilities, the develop-
ment of natural resouroces, poten-
tial, etc. The extent of increase
in the per capita income of the
State, however, will depend upon
a large number of other factors
e%. investment in the private

"seetor, availability of resources
from the financial institutions,
ete,
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All-Party Delagation from Kerals Re: Cashew
Todwtry

\ » « Jtr

270. §HRI N. K. SANGHI ;

SHRI C. K. CHANDRAPPAN :

Will the Minister of FOREIGN TRADE
be Plekined to stite ¢

.§) whether an gllparty defegation from
Keraly rocen:ly visited Delhi to acquaint
the Contre of the crisis in the cashew
indnstry in the State, resulting in the closute
g&a large number of cashew processing

Tiei for the main reason of inadequate

y of nuts at reasonable price ;

(b) whether Government have previously
received any représentation either from the
Governmiénit of the State or from the factorv
owners against the Cashew Development
Corporation regarding inadeguacy of supn'ies
of imported nuts at competitive price
and, if so, the action taken thereon ; and

(¢) the suggestions made by the all-
party dejegation in this regard and decision
af the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir,

() No, Sir.

(©) A Central team was depued to
Kerala for on the spot study of the

problems. The report of the team is under
consideration

Assiptance by Trade Development
Authority to Small Scele Industry
for Exports

2. $HRI VISHWANATH JHUN-
JHUNWALA : Will the Minister of
FOREIGN TRADE t¢ pléddsd to state :

(a) whether the Trade Devclopment
Authority bas formulated plans to give
awistance to small scale industrial units
whigh, can supply ocomponents and parts to
Jepanese buyers ;

ONE 16, 1071
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(b) If 5o, whthey sicilthr Sotme wlvo
exist for small stale unit ‘hawniifadearers
enjaged In exports fo Gfitried oftasr than
Japan ; and

(b) if not, the reasons therefor ?

‘rhe DEPUTY MININTER TN THE
MINISTRY OF FOREIGN TRADE (SHRI
gi; C. GBOKGE) : (a) wod (). Yes,

(c) Does not arise.

Praperty Selzed during Iido-Pak 1965
Confilct

2272. SHRI $. M. KRISHNA : Wil
the Minister of FOREIGN TRADE bde
pleased to state :

(a) the names of Indian Nationals whose
properties were seized by Pakistan during
1965 conflict ;

(b) the value thereof :

(c) the value of property of Pakistani
natronals seized by the Indian Government ;
and

() bow this property compares with
the properties seized of Indian Nationals 7

THE DFPUTY MINISTER IN THE
MINISTRY OF POREIGN TRADE (S8HRI
A C. GEORGE) : (a) to (d). The elaims
of the Indian nationals and Companies
whose properties have been sélzed by
Pakistan are of the ordet of 5600. The
efforts in compiling the names and addresses
which may run-into more than 100 pages,
will not be commensurate with the time and
labour involved. Not with standing this,
if any enquiry about ‘the'dlaim of any
particular individual is ifdde from the
Custodian of Enemy Property in * India,
Bombay, he 'will be-able to give this infor-
mation. Howtver, 8 stateinent, giving the
broud details of the claims mgietered with
the Custodian is given below .

Nature of Claim 'Aribunt (Re.)
1. Cargo en-neutral and Pakistani ships snlosded
xt KAraohi and Chittagong, etc, 5,40.31,681
2. Indian firmy in Pakistan taken over by that
Gavernment. 39,16,00,634
1 Ascets of Indian banks in Pakistan territories, 8,59,79,092
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4. Commexclal claims against persons and firms in
Pakistan. 5,85,63,130
3. Indlan share holdings in Pakistan companies. 2,10,23,809

6. Pemsion claims of Indian nationals agsinst
Pekistan Qovernment. we

7. Claims from Indian nationals against employers

in Pakistan for pay provident fund and
smetuiky thlocked by Pakistan Government). 83,80,434

8. Indian Railways rolling stock held by
Pakistan. had

9. JIadiapowned ships, motor vessels, flats, side

paddle steamers, etc, confiscated as prize in
East Pakistan inland waters. 6,73,10,506

10. Indian-owned Tea Cargoes confiscated by

Pakistan Government when in transit between
West Bengal and Assam. 2,14,80,799

11. Indian-owned Jute Cargoes confiscated by

Pakistan Government when it transit between
West Benga! and Assam. 2,26,15,336

12. Indian-owned cargoes confiscated by Pakistan

Government during fransit between West
Bengal and Assam., 2,02,67,588

13. Indian~owned immovable property in Pakistan
taken-over by Pakistan Government. 13,79,18,548

14, Mowvable, property taken over by the Pakistan

Government from Indian gnationals at the time
of the Jatters’ repatciation from Pakistan. 3,20,778

15. Indian nationals claim against insurance c¢om-
panies in Pakistan. 2,95912
Total : 1,09,00,88,267

*“alue being ascertained.

2. Similarly a statement showing broad In Lakhs
details of -Pultistani properties in India Rs.
vested: in the Custedian of Enemy Property "
for India, i given below :— b e cc. 28

1n Lakhs 6. Vested firms 63
e - Rs. Total : 20
1. Cash LY ] went
3. The two statements nbova indicate
2. Secutities 1600
(twe vahue) ‘tl‘lq comparison o{ the p;gpgﬁes lud:;n;
3. Shares mldmnimw«ti&mﬁa‘m\ﬂ %ﬂ&h
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Delhi University Teachers Involved in
Naxalite Activities

2774, SHR1 N, SHIVAPPA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether some Dethi  University
teachers involved in Naxalite activities and
a number of students had been sent for
training camps in Bihar and West Bengal
frorh Dethi ; and

(b) if so, whether Government have
made any enquiry regording these so called
Naxalities ?
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THE MINISTER OF STATE IN THE
MINISTRY OF BOMF AFFAIRS (SHRI
K. C. PANT): (a) and (b). Government
have r.o definite information in this regard.
Government have, however, information
that some students of Dethi University have
left their hostels and there are reasons to
suspect that they have come under Naxalite
influence. Necessary vigilance is being
mamtained.

Action against Corresp ondent of Columbia
Broadcasting Corporation

2275. SHRI M. M. JOSEPH : Will
the Minister of INFORMATION AND
BROANDCASTING be pleascd to state
whethier any action was taken by Govern-
ment against the correspondent of the
Columbia Broadcasting Corporatuion who
was quoted by the Pakistam Radio for the
supply of mischievous news ?

THE DEPUTY MINISTFR IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM RIR
SINHA) -  Fnquuies male by Government
reveal that no such message was filed by
the Columbia Broadcasting System's accre-
dited Correspondent at New Delln  Hence
there has been no occasion fur taking any
w.tion agamst that correspondent.  Accord-
ing to available information, Sheikh Mujibur
Rehman and his party had not planned a
military campaign. The news items seems
to be a part of Pakistan’s policy of making
baseless accusations.

Faemption of Age Limit for Government
Service for Candidates Registered
witb Employment Excbanges

2276, SHRI C. X, CHANDRAPPAN :
Will the PRIME MINISTER be pleased to
state :

{a) whether Government are ready to
give exemption from age bar to all those
who had got themselves registered in the
Employment Exchanges before they were 25,
but could not obtain a job due to acute
unemployment situation and thus crossed
the age of 25 ; and

(b) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
and b). The minimum and maximum age
limits for rezruitment to different posts
under Governmeot as obtaining at present
were fixed in 1959 after 1aking into account
the recommendations ' made in this regard
by the Public Services (Qualifications for
Recruitment) Committee under the Chaie-
manship of Dr. A. Ramaswamy Mudaliar
which had gone into this matter in great
detail.  The Administrative Referms Com-
mission, have, however, reccommendcl rars-
ing of age limits for the non-technical higher
services to 26 years so that candidates who
might have pursued higher studics in  specia-
lised ficlds or have reccived uaining abroad
may be cligible to appear at the competiti.¢
examinations for such  services  This
recommendation is unduey examination Simi-
larly, a suggestion made by rhe Staff side in
a recent meeting of the National Council
of the Joint Consultative Machinery for
raising the upper age limit  for recruitment
to Class 1l ministerial posts is also under
examination, However, relaxation of tac
upper age limit of 25 wherever such an age
is or may be prescribed in respect of those
who had got themselves registered with the
Fmployment §"xchanges but could not obtain
Fmployment before attaining that age, would
not be feasible as such a coursc would
amount to going beyond the presciibed age
limit in such cascs only and would amount
to discrimination.

Unemployment due to Closure of Cashew
Processing Factories in Kerala

2277. SHRI N. K. SANGHI : Wwill
the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of employees th-own
out of employment due to large closure of
cahew processing factories in Kerala and
the reasons for the closure ;

(b) whether the employers of some
factories are shifting their faclories to the
neighbouring States and if so, the reasons
therefor ; and

(¢) whether Centre has offered aid to
ameliorate the lot of the suffering unemploy-
ed.and, if 40, the amount of aid and the
manner of distribition ?

JYAISTHA 26, 1893 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Exact information
is not available.

(b) Most of the factories close for some
period every year. Therc was some delay
in reopening of the fuctories, partly because
therc was some accumulation of kernel
stocks and partly because processing was
being done in unauthorised umits, We
have no information regarding shifting of
factories to other States.

(c) A Central team was deputed to
Kcrata 1o make an on the spot study. The
report of the team is under consideration of
the Government.

Estimate of Production of Jute

2278. SHRI BISHWANATH JHUN-
JHUNUWALA : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether Government have made any
estimate of the production of jute this year ;

(b) if so, how much of it can be utilised
for export purposes ; and

(c) what would be the import content
of jute this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGH TRADE (SHRI
A, C. GEORGE) : (a) The jute aud mesta
production in 1970-71 (July-June) is estimat-
ed at or about 61.94 lakh bales.

(b) Only a small quantity of jute is
allowed for cxport to the U S.S.R. Exports
of 45,974 bales haveé been authorised during
the period July 1970 to May 1971,

(c) No imnorts of jute or mesta have
heen authorised during 1970-71 season.

Dainik Basumati, Calcutta

2279. SHRI JYOTIRMOY ‘BOSU:
Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state
whetler the Management of the Dainik
Basumati rcceived, on the eve of the Bengali
Puja Holidays in 1970, money as advance
payment on account of advertisements from
the Informduon and Broudcasting Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARM #3IR
SINHA) ©  No advance payment on account
of advertisements was rade by the Ministry
to Duinik Basumati dwiing 1970,
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Ultiipleyed Englocers developing cotmtries has some o siep nearer
due to the 1971, Finnnoe Bill of the United

2280. BHRI RAMACHANDRAN Kingdom ;
KADANNAPPALLI : (b) what would e’ the posiiidn of cotten

SHRI NIHAR LASKAR :

Will the Minister of HOME AFFAIRS
be pliased to sate :

&) the number of Engineers, Degree-
hotders and Diploma-holders, unemployed
upto 3ist May, 1971 ;

(b) the number of Enginders who got
employment duriag the years 1969-70 and
1970-71, State-wise ; and

{c) the farther steps taken by Govern-
ment to provide employment to unemployed
Engineers at the earliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PA (a) Precise estimates of the
number of une;qploycd engincers in the
countr,y are not available. The number of

reglttered with the employment

giVes an indication of the extent
of unémiplo¥ment among them. On the
31st December, 1970, there were 16466
engineering graduates and 47,350 engineering
diploma-holders registered with the employ-
ment exchanges.

{b) No estimates of the number of
engineers who got employment during the
past two years, stgte-wise, have been made,
However, from the data on the out-turn of
engineers from engineering institutions and
the registration of ep;mners with the employ-
ment exchanges during the past few years,
it can be broadly reduced that about 30,000
engineers in 1969 and another 33,300 in 1970
could not employment throughout the
country.

(c) Atteation of the Hohourable Mem-
bers is invited to the statement laid on the
Table of the Houwse in reply to Starred
Qiiestion No. 46 on 31st March, 1971, which
describes the sieps taken by Government to
tadkle the probiem of gnemployment amongst
w‘h

Exports of Textiles to UK,

281, SHRi SHYAMNANDAN
MISHRA : Wil the Minister of FOREIGN

TRADE be pleased to state @

(%) whethés Duty free entry into ‘the
United Kingdom of indiistrial g0ods from

and some other fextiles in this schieme ; and

(¢) whether Government huve examined
its implicatiohs in terms of its total export
to the United Kingdom 7

THE DEPUTY MINISTER IN THE
MINISTRY OF POREIGN TRADE (SHRI
A. C. GEORGE) : (B) Yes, Sfr.

(b) Cotton and silk textiles have been ex-
cluded in the offer of the United Kingdom
under Generalised System of Preferences.
Wollen and other extiles have been offered
duty-free treatment from  devéloping
countries. Provision has been made in the
Bill for Special treatment to be accorded to
cotton and sifk handloom articles.

(€) Yes, Sir.

Alloeations for Rajasthan during
Fourth Plan

2282, SHRI N. K. SANGHi : Wwill
the Minister of PLANNING be pleased to
state ;

(a) the total investment proposed in the
Fourth Plan for Rajasthan and the percen-
tage theveof to the total investment in the
country ; and

(b) how much of the proposed invest-
ment in Rajasthan is meant for new schemes
to be started in the Fourth Plen period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (=) An 'sutlay of
Rs. 302 crores have been approved by the
Pianning Commission for the Fourth Five
Year Plan of Rajasthan. This werks out
to about 4.39% to the total Fowrth Plan .out-
lay for all the States in the country.

(b) 'Thenvestment on naow schemes
included in the State’s Fourth Five Year
Plan is estimated at Ra. 131 croves.

Unedrthilag of Forolgn Exchasige Rarkets in
Trivandrom

2283, SHRI A, K. GOPALAN : will
the PRIME MINISTER be pleased to state
the totsl number of oases ilsvolwing forpign
Exchange detected by the Visllam Wisk
Trivaadtum, during the year. 1970 ?



63 Wricton Awswors JYAISTHA 26, 1893 (SAKA) Whitten Answers 66

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): The Sub-
Regional Ynit of the Bnforcement Diregto-
rate at Trivandrum detected 105 cases of
suspected violation of various provisions of
of the Fqreign Excha Regulation, Act,
1947, during the year 1970

Gross National Production

2284. SHRI D.D. DESAI: Will the
PRIME MINISTER be pleased to state the
State-wise break-up of the Gross National
Production and disbursement out of the
total Gross National Production in the
country from 1967 to 1970 ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDAI) : No esti-
mates of the State-wise break-up of the
gross domestic product and cxpenditure are
available.

Central  Asslstance to States

2285. SHRIP. K. DEQ:
SHRI RAJDEO SINGH :
Will the Minister of PLANNING be

pleased to state :

(a) whether some Stat¢ Governments,
particularly, the backward States, have bédn
urging the Central Goverament that m
clear pattern of Centre-State al
relationship should be evolved with a view
to giving more Central assistance to the
States ;

(b) whether Government have taken any
decision for giving Central assistance to the
States during the year 1971-72 ; and

(c) if so, the amount of assistance asked
for by each State Government and the
amount proposed to be given to each State
during the currcnt financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARiA) : (a) Yes, Sir. Re-
quests have been made by certain States for
a revision of the pattern of Centve-States
financial relationship. The object of these
requests is to improve the financial position
of those States.

(b) Yes, Sir,

(c) A statement is laid on the Table of
the House.

Statement

Central Assistance, 1971-72

(Rs. in crores)

State’s Proposals 197172

Central
State Plan State’s Central Asslstance
Outiay Own Assistance Allocated
Resources 197172
Andlra Pradesh 110,00 32.64 (77.36) 800
Asgam 46.00 6.65 (39.35) 36.56
Bihar 100.62 25.37 (75.25) 67.60
Gujarat 91,98 63.00 32.00 3160
Haryens 61.38 23,85 16:00 1570
Jageu sad Kashie 4107 2.68 (38,39) 29,00
.06 12,39 {47.67) 3500
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1 2 3 4 s
Madhya Pradesh 96.00 31.57 5240 5240
Maharsshtra 180.50 142.22 (38.28) 4.10
Meghalaya 11.70 — 9.79 7.44
Mysore 72.00 25.50 35.00 34.60
Nagaland 9.48 — (9.48) 7.00
Orissa 49.00 13.90 (35.10) 32.00
Punjab 65.93 36.01 20.70 20.20
Rajasthan 66.00 18.21 44,00 44.00
Tamil Nadu 98.97 31.56 (67.41) 40.40
Uttar Pradesh 214.05 106.29 112.00 105.20
West Bengal 65.13 5.16* (59.97) 44.20
Himachal Pradesh 20.30 — 20.30 19.50
All States 1465. (8 719.50

*Incomplete Estimates.

Note : Draft Plan proposals of States for the Annual Plan 1971-72 have not clearly
indicated, in all cases, the States proposals for Central assistance. Figures
in parantheses should not be taken as proposals for Central assistance since
the gap in resources (proposed outlay minus States’ resources) would have to
be filied by additional resource mobilisation, withdrawals from reserves, etc.

besides Central assistance.
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gt Freffcr fear wrar & 1 der fF @
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Adstapce Ty Billding Mirvana's the negotiating sidés wight be Répt aware
Capital of the probiems that would arisé for India's

8% SARY S, C. SAMANTA : Will
the Minister of HOME AFFAIRS be pless-
ed to state :

@ vihéther aty nﬂMtipnﬁ hiave been
mee for buikdfhg up of the capitdl for

Haryana :

(b) if s0, the manner in which it is to
de remivtid fo the Stite Govermment and

the percentage it will form of the amount
to be spent ;

(c) whether this satisfies the demands
of tife State Government ; and

(d) when and at what place, the work
B to B¢ starled ?

THE MINISTER OF STATEIN TiHF
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (2) No allocation has been
made for this purpose in the current year's
budget.

(b) and (c). Does not arise.

(@) These details are not available now
as the State Government have not yet
the site for the capital.

Safeguarding of India’s Comupercini
Interests Consequent on , Britain’s
inte E. C. M.

2269. SHRI R. S, PANDEY - Wili
the Minister of FOREIGN TRADE be
plersed o state :

(a) whether Government are aware that
fresh negotiations are taking place between
BtiteM and the Buropean Comfon Market
countries for Britain's entry into B.C.M, ;

(b) if so, whether any consultations
hgve glso been held with India with regard

to saféguarding ite commercial interests in
that cvéat ; and

{c) if so, the outc¢dme thisredf ?

THE DEPOTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGP) : (a) Yes, Sir.

(b) and (c). Government of India are
not directly involved in the negotiations.
However, close coatacts are being main-
tained through diplomatic channels so that

trade following UK’s membership of the
Community. The Gévétntiénmt of Thda
are also doing thely best through the
diplomatic channels to sgcure from these
redotimtibng the best posiibi& saffiiavds for
Indin’s interests.

Export Businéss throngh  Offices attached
to Indtan Embassies fu Foreign
Comntries

2290. SHRI 8. N. MISRA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of the Indian Embassies
and Offices of the Ministry outside India
which have attached with thém the requi-
sitt Departments for pushing the sale of
Indian goods and thus capture the Export
Market ; and

(b) the details of Export business put
through by the Embassies and offices in the
financial year ending 31st Maith, 197t
indwidually in respect of each of such
Offices 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
A. C. GEORGF): (a) There are, at pre-
sent, 57 Indian Trade Missions and Com-
mercial Sections abroad.

(b) Indian Trade Repredentatives abroad
do not negdtiaté and are not authorised to
negotiate export business for and on behalf
of Inditn cxpbrters. Their principal task
is to assist the Ministry of Foreign Trade
by promptly supplying such information as
may be requited of them( and in particular,
such information as will help the Ministry
of Foreign Trade in formulating its econo-
mic and trade policies.

Suggestions by Tfian smg:i Tnstitute
for Creating » Quality clopment
Fia i Ehtoctid Toibery

2291, SHRI NIHAR LASKAR :
SHRAY 8. M. KRISHNA :
Wil the PMRIFME MINISTER ‘be’ pleased
to state
(a) whether the'jndian Sutiztical Insi-
a) w ¢ m

tute had organised a series of Afl 1
Conferences t0 promote otilrol !
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O a0, whether Sy Rive siifgested

that a quality development fund be created
ih' 8 ohgibbdring inddidy

.
’

(c) other suggestions m¥le i 1egNrd
to development of engincering industry ;
and

(d) hdw fir Govérrimént hive accepfed
them ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINFETER OF
l;nl?Ma ,AFFAIRS AND MIN|STER OF

FORMATION AND BROADCASTING
(SSIHMMATI INDIRA GANDHI) : (a) Yes,

T,

(5) to (d). The récommendations of the
Fifth All Indla Confererice on Quality
Controt, otganfsed by the I3dian Statistical
Tastitote in March,, 1971, hiwvé not yet been
received in the Cabinet Secretariat, Depart-
ment of Siatistits,

Supply of Cotton Yarn to Manipur
Handloom Weavers

2292 SHRI N. TOMBI SINGH :
Wilt the Minister of FORFIGN TRADE
be pleased to stite whether the Govémment
of Munipur have artahged to supply cotton
yarn to handtoorh weitvers of Manipur at
subdidised or reasonable rates 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORUE) : There is no distribution
or price control over yarn, However,
Goverfirnent, with a view 10 removing the
difitulttes of the handldom weavers of
Manipur, are, with the assistance of some
mills, lrying to arrange for regular supply
of their monthly requirements of yarn at
reasonable rates,

Appolotment of Counselior to Study
Conditiors of Jute Industry

2293, SHR1S. M. KRISHNA :
SHR! P, GANGADER:

Will the Minister of FOREIGN TRADE
be picased to state :

{dy whether the Unioh Gdverfiniént had
appointed a Counsellor fo study thé tondli-
tiona of the jude Snduiiry ;
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(b) whethér he lAs submitted any
rébort § ahid

(c) if so, the main features of the sug-
gestions made therein ?

THE DEPUTY WMSTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) ; (8) No, Sir

() and (&). Do not m-iu.

wo¥t it gror Frrbrn woy W
Lrén

2294, st AW W wEATT :

oft el ofR

g7 fader s el 3g Fa &Y
&qT w3 f&

(%) wav Frfra fwlt & 40 sfr-
o wad %7 Jeqrew glafier v @ {g
Fagr oW q¢ shidw drk of i
Frar aR & fawrade §

(@) Sad sar & &ar ST agRa;
AT

() *9T & FQATET 9T IAFT AW
woTe qE AT s T dwer & afogm-
ey w9l fawy B frody @i onqar
arH N FY aearAr § 7

frker sraTe s ¥ @gAN (W
Qogﬂ’oﬂﬁ):(ﬁ')ﬁﬁ,ﬂﬁl

(=) W= (1) o Ay S5 )

Grant of Licence to Forelgn Companies
for Manufacture of TV Sets.

2295. SHRT B K. DASCHOWDHURY:
SHRT C. CBITTIBABU :

Will the PRIME MINISTER be pleased
to S1ate

(8) the number of TV Sets proddesd
during the current year and their estimated
cost.

{b) the estimiited deémand of TV Sets,
Staté«vide' Tor the cotrent year ;
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(c) whether Government are cons.iderins
to issue licences to foreign companies for
the manufacture of TV Sets ;

(d) whether Government are aware that
some manufacturers have produced model
19 TV sets at a lower price ; and

(e) the steps Government propose to
take to encourage cheap TV set produceys ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) 7980 T.V. sets were
manufactured during 1970-71. The prices for
indigenously manufactured T.V. receivers
available in the market are Rs. 1900/- and
Rs, 1700/- for 23" and 19" screens respecti-
vely, exclusive of all taxes.

(b) The annual demand of T.V. sets to
meet the requirements of the only TV Sta-
tion functioning at Dethi has been estimated
as 30,000 sets. With the setting up of T.V.
stations at Bombay (with relay station at
Poona), Madras, Lucknow (with relay station
at Kanpur), Calcutta and Srinagar, during
the Fourth Plan Period, the demand is esti-
mated to rise to 2,00,000 sets per annum.
The percentage break-up of estimated de-
mand by 1975 for each Station would be as
under -

Delhi 21%
Bombay-Poona 379,
Caicatta 239,
Madras 9.5%
Kanpur-
Lucknow 6.5%
Srinagar 3.0%
100%

(c) All applications for manufacture of
T.V. sets, including those from firms with
foreign equity, teceived in responese to the
public notice, are under examination. The
decision on these applications will be taken
in accordance with the industrial policy.

(d) Government is aware of statements
made to this effect.

(¢) While taking a decision on the appli-
cations received for creating additional
capacity, this aspect will be given due con.
sideration along with other relevant factors,
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Supply of votton to milis in Kerals

2296. SHRI PHOOI. CHAND VERMA:
Will the Minister of FOREIGN TRADE be
pleased o state :

(a) whether the Government of Kerala
had approached the Central Government
for the direct supply of cotton for the mills
in the State ; and

(b) if so, the reiction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
A, C. GEORGE): (a) and (b). Kerala
Government had approached for an ad-hoc
allocation of cotton from the buffer stock of
the Cotton Corporation of India or the
National Textile Corporation, in favour of
two mills located in that Stale, which had
been asked by the Kerala Government to
supply yarn, at concessional price to the
weavers. In the absence of any buffer stock
with thesc Corporations, the request for
ad-hoc allocation could not be met. The
two mills in Kerala, however received their
due allocation of the rmported cotton dis-
tributed on the basis of spindle-workina.
Besides, a scheme was introduced for supply
of additional imposted cotton to those
cotton textile mills who agreed to supply
cotton carded yarn of prescribed counts at
prescribed rates into a yarn pool created for
supplying yarn to the de-centralised sector,

U. N, Sarvey Re. Computers

2297, SHRI SAMAR MUKHERJEE ;
Wil the PRIME MINISTER be pleased to
state :

(a) whether according to the U, N.
Survey, India is having the largest number
of computers among the 51 developing na-
tions ; and

{b) if so, the gist of the U. N. Survey ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir,

(b) The survey was conducted for the
preparation of the Report of the Secretary-
General on “The Application of Computer
Technology for Development”, as desired bY
the General Assembly in its Resolution
adopled at its twenty-third seesion. The
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Survey was conducted with the aim of ob-
taining an idea of the number of computers
in developing countries, and their use. The
survey brought out that amongst the deve-
loping countries, three had no computers
and five had only one computer each, The
computers installed in India in 1968 were
111, (though the number in 1970 rose to
126), followed by 33 in Chile and 14 each
in the Republic of Korea, Trinidad and
Tobago. The survey has brought out that
the computers in developing countries are
used for work relating to demography, census
and Government Administration and accoun-
ting. These applications are similar to those
first made, when computers were introdueed
in the public sector, in the industrially ad-
vanced countries. The survey adds that
computers are especially important in the
essential role technology has to play m re-
ducing disparities between the rich and the
poor countries.

Applications for expansion and exten-
sion of Jute factories in West

Bengal
2298. SHRI DINEN BHATTA-
CHARYYA : Will the Minister of FORE-

IGN TRADE be pleased 10 state :

(a) whether a largc number of applica-
tions for expansion and extension of Jute
Textile factories located in West Bengal are
lying with the Government ; and

(b) if so, the reasons for not granting
permission to these factories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). No, Sir.
Only 2 cases relating to expansion of capa-
city for production of carpet backing cloth
are pending. Both have been considered by
the Licencing Committee, but in one case
permission under the MRTP Act has not yet
been obtained by the applicant while in the
other case certain factual information is be-
ing checked.

Services of Employees Dispensed with due
to Introduction of Computers

2299. SHRI MANORANJAN HAZRA;
Will the PRIME MINISTER be pleased to
state :

(a) the tota! number of computers in
India, Industry wise ;
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(b) the cost of these computers and
other servicing charges paid by Government
thereon ; and

(¢) the number of workers and em-
ployees replaced by the c'mputers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) The number of com-
puters installed in the country upto 1970

was 126 with the following b tup —
No. of
Installations
1. Chemical and Allied
Industries 9
2. Communications 3
3. Blectricity 2
4 Engineering General 13
5. Electrical Engineering 2
6. Automobile Fngineering 2
7. Insurance and Banking 6
8. Petroleum and Allied
Industries s
9. Textiles 7
10. Transport : Rail and
Air 16
11. Computer and Consul-
tancy Service 10
12. Governme~t  Depart-
ments 7
13, Steel 5
14, Miscellaneous 5
KResearch Group
Research and Educa-
tional Institutions 34
Total 126

e

(b) Thesc 126 computers are owned not
only by Government but also by the Private
Sector, Universities, Research Institutions
etc. 'The cost of 111 computers which were
installed upto 1968 has been estimated to be
about Rs. 24 crores (inclusive of ancillary
plant and ofi-line equipment ; this figure
provides a reasonable indication of the
computer power available in financial terms
and does not represent the exact ambunt in
rupees that was spent). The total ‘cost of
12€ computers is not readily available.
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(c) the Madel Agreement on Ratianali-
sation does not permoit retzenchment. No
complaints of actual loss of jobs due fo
installation of computers have been received,
in estublishments within the purview of
Central Government. According to a recent
survey conducted there hss boen no adverse
offect on the existing omployment situation
following the use of computers.

Taking gver Somasundara Mills,
Colmbatore

2300. SHRI A, K. GOPALAN : Will
the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether Government have received
any memorandum from the Coimbatore
District Mill Workers' Union to take over
the closed Somasundara Mills through the
Textile Corporation of India ; and

(b) if so, the decision taken in the
mather ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No. Sir.

(b) Does not arise.

Census data about Ladakh

2301. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS be
pleased ‘to state :

(8) whether the Census data about
Ladakh had shown remarkable changes in
the socio-economic life of the people of that
region during 1961-71 ; and

(b) if so. the main features thereof ?

THE DEPUTY MINISTER IN THE
NINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) and (b). Changes in the
socio-economic life of the people of Ladakh
Digtrict 196171 will be known when the
cepsus schadules are fully processed. How-
over, the provisiopal populatiop figures of
1971 Census revesl the following main
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(i) Growth rate of Popylaiiop =~
19611971 19312961
18.449;, 7.6694,
(il) Sex ratio ( females per 1,000 males)
1971 1961
984 971
(iv) Percemage of literatures® to total
Ppopulation
1971 1961
Persons 13,50 Persons 8.31
Males 2345 Males 15,37
Females 3.38 Females 1.0§

— g ——

*Includes figures of age group 04,

(v) Percentage of  non-agricultural
workerys 10 total workers

1971 1961

features of changes in Ladakh District :
(i) Population
1971 1961
Persons 105008  Persons 86,451
Meles 52920  Mals 44,972
Females 52072  Famales 43,679

142

19.0

Export of Iron Ore through M M.T.C.

2302. SHRI BIBHUTI MISHRA
Will the Miniater of FOREIGN TRADE be
pleased to state :

(a) whether iron-ore export has provided
to be a losing proposition for the Minerals
and Metals Trading Corpatation ;

() if so, whether this export lows is
affecting the overall prafitability of the
Corporation ; and

() if 50, the action to be taken in this
regard ?

THE DEPUTY MINMISTER IN THE
MINISTRY OF FOREIGN TRADE (FHBI
A. C. GEORGE) : (a) It is a fact that the
export of iron ore has in receat years
involved the MMTC in loss, in strict
finangin} terms, although the loss 18
marginal,

(b) and (c). The overall profitability
of the Corporation has to be considered
with reference to the eatire range of com-
modities dealt with, and on its overall
business the Corporation is showing profits
for the inst two years. Ohile the Corpora-
tion on its side is endeavouring to secare
better prices wherever possible for s
exports and otherwise to jmprove jts RFo-
4tability,
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Committee on Productien of Controlled
Varieties of Cloth

2303. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FOREIGN TRADE be pleased to state ;

(a) whether Government have set up a
Committee to suggest increass in the pro-
duction of controlled varietics of cloth in
the country ;

(b) if so, the composition of the Com-
mittee ;

(c) whether the Commitice has taken
evidence of the representatives of the
Industry about their difficulties in maintain-
ing such production at the price fixed by the
Government before arriving at the decision ;
and

(d) if so, the findings of the Com-
mittee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) and (b). A Com-
mittee consisting of the following was set
up to suggest measures to increase produc-
tior of controlled cloth :—

1. Shri C. S. Ramachandran, Addl.

Secretary, Ministry of Foreign
Trade—Chairman.

2. Shri K. Kishore, Textile Com-
missioner.

3. Shri B. D. Kumar, Jt. Secretary,
Ministry of Foreign Trade and
Convenor.

4. Shri N. S. Kulkarni, Chairman
and Managing Director, Cotton
Corporation of India.

5. Shi K. K. Dhar, Managing
Director, N.T.C.

6. Shri C. Venkataraman, Director
(Finance) Ministry of Finance.

Shri K.M.D, Thackersey,
Shri Madan Mohan Mangaldas.
. Shri Pratap Singh
10. Shri K. N. Modi.

11. Shri Bhasker G. Kakatkar,

(c) and (d). The commitiee was set
up to make suitable recommendations for
ensuring that the cotton textile mills fulfit
their obligation to produce controlled cloth.
Representatives of the industry were inclu-
ded in the Committee. A statement con-
taining the details of the scheme evolved by
the Committee is attached.

Statement

Urder the scheme the industry will
produce 100 million sq. metres of controlled
varieties of cloth during the quarter begin-
ing from 1st June, 1971, The production

will be subsidised to the extent of 50 paise
per sq. metre from the funds to be raised by
the industry as follows :

(i) Premium of Rs. 300 per bale on 1,25,000

bales of foreign cotton

Rs. 3.75 crores

(i) Contribution from the fund collected from
the industry under the Package Scheme
evolved in 1968 at the rate of 6 paise
per sq. metre from mills which did not

produce controlled cloth

Rs. 0.75 crores

(iil) Contribution from mills producing non-
controlled varities of Medium A, fine
and superfine cloth at the following

rates :—
Medium A 6 paise per sq. metre on 209
packing minus export of this
category.
Fine 12 paise —do—
Super-fine 1S paise —do— Rs, 0.60 crores.

The amount to be realised from each
mill will be calculated on the packing during
February/April, 1971 quarter.

2. The Scheme has come into foroe

with effect from 1st June, 1971 and is being
implemented by the Indian Cotton Mills
Federation under the supervision of the
Textile Commissioner,
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Exports through §.T.C. Meeting Stiff
Competition Abroad .

2308. SHIRX S. R. DAMANI : Wil
the Minister of FOREION TRADRE be
pleased to sjate :

(a) the items of export'in which the
State Trading Corporation is mesting with
stiff competition from other countries ;

(b) whether it is in the matter of quality
or price of both ; and

(c) the steps being taken to remowve ‘the
drawbacks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
A.C. GEORGE): (a) and (b). A state-
ment {s attached.

(¢) The S.T.C. is taking the following
steps to improve the quality of the items
where there is competition in quality :

(i) It arranges for the supply of
quality raw material to the
manufacturers of the goods ;

(ii) In regard to eagineering goods
etc., where buyers show pre-
ference for internationally known
firms, the STC makes efforts to
project India’s industrial image
through its offices abroad ;

(iif) It arranges visits of delegations
from foreign countries to our
factories in order to impress
them with our industrial compe-
tence.

The Corporation also provides assistance

to its suppliers in order to remove dispari-
ties in price.

Statement
Products Nature of
Competition
1 2

Agricultural Products
Rice Qality and price
Pinsappile produets »
Coprii extractions Price
Chemicals
Drugs and Pharmaceuti-
cals Price
Cement ' -

Sait

w
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1 2

Engineering

Machine tools. compres-
swrs, welding machines,
electric  motors, cables
conductors, power trans-
formers, telecommunica-
tion equipment, non-
ferrous casting, alloy steel
castings and die castings.

Railway equipments, in-
cluding railway wagons,
coaches and bogies.

General Products

Plywood, tea chests and Price
veneers

Hard Board "
Figured and Wired Glass
Human hair and bair
products

Leatherware

Footwear, finished leather Price and quality
and leather goods

Price

*”

Textiles
Artslitk fabrics Price and quality
Readymade garments w e e
Woollen  textiles—inclu- »
ding shawls
woollm kﬂim ” ” ”»”
Cotton blended fabrics Price
Rayoﬂ tm m ”
Cotton textile fabrics »
Jute goods, »

Imports through S.T.C.

2308. SHRI S.R. DAMANI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the items which are exclusively
channelled for import through the State
Trading Corporation and what is the profit
margin on such deals ;

() the percentage of commission
charged on imports of industrial raw
materials and the criteria for fixing it ; and.
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(¢} the total income from these sourves
during 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (@) and (b). A list of
items canalised for import through the STC
is laid on the Table of the House. [Placed
fn Library. See No. LT—432/11},

As regards profit margin on imports, it
differs from ftem to item and is fixed having
regard to the guidelines provided by Govern-
ment (through Intern-Ministerial Com-
mittees, where necessary), laying down the
procedure for fixation of prices after taking
into account various factors such as import
prices, domestic prices, etc. Normaily some
margin of profit is added to the landed cost
where there i mo indigenous production,
But in the case of items in which there is
indigenous production of the same materials
or of substitutes, the release price is fixed
at a level slightly fower than that of indi-
genous material or of substitutes,

(c) The gross profit of the STC in
1970.71 is cstimated at Rs. 15.9 crores.

Export of Tea, Coffee, Cashewnuts and
Textiles

2310, SHRI S. R. DAMANI: Wil
Minister of FOREIGN TRADE be pleased
to state :

(a) the quantities of exports of Tea,
Coffe, Cashewnuts and Textiles during
1970-71 and the value thereof and how
they compare with the previous two years'
figures ; and

(b) in the case of items where unit value
realization is Jower, what steps have been
taken to stablize them in consultation with
other exporting countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (s) A statement s
attached,

(d) Does not arise.
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Statemon
Q=Quantity in tonnes
V=VYalue in Rs. crores
Item Exporters
1970-71 1969-70 1968-69
Q v Q v Q v
Tea 201,570 146.66 174,110 124,50 200,820 136.51
Coffee 31,143 2411 32,383 19.62 28,741 1796
Cashewnuts 50,292 52.03 60,627 5742 63,659 6092
Cotton Textiles @ 113.¢0 @ 1153 @ 97.57
(Mill made)

{@Quantity-wise statistics in respect of
cotton apparel, cotton hoisery and other
manufacturers of cotton are not available.

Note -+ The unit value realisation per

Export of Manipuri Handloom

2311. SHRI N. TOMBI SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have taken or
propose to take any step to export Manipuri
Handloom products to other countries ;
and

(b) if so, their particulars 2,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). No special
sieps have been taken by, or are under
consideration of the Central Government for
the export of Manipuri Handloom products.

Demand for 2 Regional Committee in
Tribal Beit of Tripuea

2312, SHRI DASARATHA DER:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Tribal people of Tripura
have been demanding for the constitution of

a Regional Committee in the Tribal beit of
Tripurs ;

(b) if 80, the reaction of the Govern-
ment of Tripura in the matter ; and

1) what steps are being taken to prevent
inflitration  of non-ribals in the tribal com-
Pact areas of Tripurs ?

square metre in respect of cotton textiles
is estimated to have gone up during 1970-71
as compared to the unit value realisation in
the earlier two years.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT): (a) to (c). The Govemn-
ment of Tripura have intimated that there
have been demands for extension of the
fifth Schedule of the Constitution to the
Union Territory of Tripura. Further after
the publication of the Report of the A.R.C.
on the Administration of Union territories
and NEFA, there have been demands for
the conmstitution of autonomous regions for
tribals in Tripura on the pattern recommend-
od for Manipur, These demands arc being
examined by the Government of Tripura.
The Government of Tripura have also inti-
mated that the order issued in 1943 by the
Ex-Ruler of Tripura to prevent infiltration
of non-tribals into Tnbal Reserved Areas
is still in force.

Production and Demand of T.V. Sets

2313, SHRI BHOGENDRA JHA:

SHRI H. K. L BHAGAT :

will the PRIME MINISTER be pleased
to state the total production mnd demand
of Television Sets at present and the con-
crete steps being taken 1o expand the same
during the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. BANT) : 10,360 teleVision sets have
been manufactared in India by four manu-
facturers upto 31st March, 1971,
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At present only one television station is
operating at Dethi, The estimated annual
demand to cater to the needs of the urea
coversd by this station, is 30,000 sets.  With
the decision to sét up television stations at
Bombay (with relay station at Poona),
Calcutta, Madras, Lucknow (with relay
station at Kanpur) and Srinagar during the
Fourth Five Year Plan period, the annual
demand is estimated fo increase to 2,00,000
sets.  Applications received for the issue of
industrial hoences for the establishment of
the new cstimated capacity are under
consideration.

Number of T, V. Sets in India

2314, SHRI H. K. L. BHAGAT:
Will the Mimister of COMMUNICATIONS
be plamsed to state the total number of
Television sets in India ?

THE MINISTER OF COMMUNICA-
TIONS (SARI H. N. BAHUGUNA): The
sumbes of television sets in the country as
on 31st December, 1970 is 24,833,

Recruitment to Central Reserve Police

2315, SHRI MANORANJAN HAZRA :
Will the Minister of HOME AFFAIRS be
state :

(a) the procedure for recruitment to the
Central Reserve Police ;

(b) the total number of persons recruited
to Central Restive Police in the last one
year, State-wise ; and

(c) what are the guide-lines in regard to
the conduct and the responsibilities to be
discharged by the Central Reserve Police ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME APFAIRS (SHRI
K.C. PANYT): (») Posts in the Central
Reserve Police Force are filled by—

() secruitment from the open may-
bet through the Employment
BExchanges end the Directorate
General of Resettement ;

(i) promotion within the fores ;

iif) obtainining serving police and
o srmy officers on  deputation
basis ; and
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(iv) roemployment of retired army
and police officers when adequate
personnel are not available from
sources (i) to (iii) above,

(b) The information is being collected
and will be laid on the Table of the Sabha.

) (c) Allegiance to the Constitution, disci-
Pline, integrity, obedience, loyaity, “‘sense
of dedication to their duty and the Nation,
and bemg in a State of constant traming
training and preparedness are the guidelmes
of conduct for the Central Reserve Police
Force. The role of the Force is mainly to
80 to the assistance of State Governments
in the restoration and mamntenance of law
and order and for jnternal security., The
Force can also be deployed for border secu-
rity duties, guarding vital installations and
protecting Central Government property.

Indo-German Cooperation in Peacefn)
Uses of Atomic Energy

2316  SHRI P, GANGADES -
SHRI §. M. KRISHNA -

Wit the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether the West German Govern-
meat has agreed to co-operate with India

in the field of pesceful uses of atomic
energy ;

(b) whether any team of German nuclear
technologists visited India recently ; and

(c) if so, when the final decision in  this
regard is likely to be taken ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFPAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI  INDIRA GANDHD : (a)
and (b). Negotiations have Heen in pro-
gress between West German Government
sad India for co«operation in the field of
peaceful uses of atomic energy. An agree-
ment is expected to be conciuded shorily,

(b) Ateam of nuclear acientigts from
the Federal Repubiic of Germany visited
India Guridg Masch, 1971 in conhesticn with
the I on Nuclear Fuel

% fn.m-
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Meethig of Representatives of Jufe
Yodustry and Forelgn Trade
Ofiéials

2317. SHRI BISHWANATH JHUN-
JHUNWALA : Wil the Minister of
FOREIGN TRADE be pleased to state :

(a) whether ‘discussions between the
reprosentatives of jote industry snd the
Officers of his minittry wese held in the
month of April 1971 ;

(b) whether at the discussion, the indus-
try had sought an increase of Rs. 300 per
tonne in the prive of paper backing ;

(¢) whether the question of augmenting
production of jute goods was also consi-
dered at the meeting : and

(d) if so, the decisions taken thereon ?

THF DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADF (SHRI
A. C. GFORGF) - (a) Yes, Sir.

(b) The industry had asked for an up-
ward revision of the rhinimum price of
carpet backing.

(©) Yes, Sir

(d) It was agreed that production in
Jute industry should be raised to an average
monthly level of about 110,000 tonnes. No
decision has been taken on the question of
revision of minimum price of carpet backing.

Purchase of Jute from Thalland

2318, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether Government’s attention has
been drawn (o0 the news iters appearing in
the Economic Times, dated the 17th May,
1971 that due to Red Tape Havoc the
Country s likely to lose nearly thee million

Pounds in the purchase of Jute from
Thailand ;

(b) whether His Ministry had been
Tquested for clearancefor the purchase of §
‘;khs bales of jute in September, 1970 and no
}nal decision could be taken before March,

971 and in the mean while the cost of Thai
Yute vety high ;
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(¢) whether according to an expert team,
what ‘s available with Thailand now is not
Jute but chaff which may not be very useful
in the country ; and

(d) it so, whether Goverrment would
proceed farthér with this proposed purchase
and how the short-fall is going to be met ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

() to (d). The question of importing
jute/mesta had been taken up in September,
1970. The prices of fibre abroad had
affirmed up by the time decision was taken
to import. Since mills evinced no Interest
in imported jute at high prices and in view of
reports that the quality of fibre available
Wwas very poor, no imports have been made.
There was, however, no shortage of fibre in
the country.

The 1971-72 jute and mesta crop in the
country is expected to be good and no
shortage of fibre is anticipated in the next
season. The imports of fibre will also be
considered if such a measute {s fonnd
essential.

Export of Pepper under Manila Pact

2319. SHRIT. S. LAKSHMANAN :
SHRI MADHURYYA
HALDAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

() whether export of pepper will not
improve as a result of the Manila Pact
signed by India, Indonesia and Malaysia ;

(b) whether Indonesia is exporting
pepper in contravention of this Pact ; and

(©) if so, the steps taken by Govern-
ment to protect India’s interests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
A. C. GEORGE): (@ to (¢). No “Pact
as such has been signed. Perhaps the
reference is to the proposed Pepper Com-
munity, the agreement of which was signsd
by India, Indonesa and Malysis in Manila
As 1o trading arrangement has besn coual-
dered under the Agresmont, the question of
Indonesia exporting pepper it contravention
of Pepper Agreement does not arise.
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Introduction of Generalised System of
Preferences by EE.C,

2320. SHRIT. S. LAKSHMANAN :
SHRI C. CHITTIBABU :

Will the Ministar of FOREIGN TRADE
be pleased to state :

(a) whether the Furopean Economic
Community will be introducing a generalised
system of preference from July, 1971 ;

(b) if so, the main featores of the
scheme ; and

(¢) whether India will be benefited by
this system and, if so, the manner thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) Yes, Sir.

(b) Under the G.S.P., tte E.E.C. has
offered duty free entry for ail manutactured
and semi-manufactured products falling
under Chapters 25-99 of the Brussels Tariff
Nomenclature originating in all developing
countries including India. Jtems falling in
the Agricultural Sector (Chapters 1-24 of
BTN). have been included on a selection
basis. These will enjoy only a small reduc-
tion in the Common External Tariff.

(c) Yes, Sir. All the non-traditional
items of exports from India will be bene-
fited in varying degrees.

Marder of Shri Hemanths Kumar Basu

2321, SHRI SAMAR GUHA : Will the
the Minister of HOME AFFAIRS be
pleased t0 state :

(a) whether the Central Government
have asked the State Government to make
all possible efforts for unearthing the plot
that led to the murder of Shri Hemantha
Kumar Basu, a veteran political leader, in
view of the fact that several representations
were made to Government regarding the
matter ;

(b) whether a colieague of late
Hemantha Kumar Basu, Shri Ajit Biswas,
who was a candidate in the Byelection In
the Constitueney of Shri Basu, was also

brutally kitied recently ;
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(¢) if 50, whether 3 special investigation
committee under the C. B. 1, iy proposed
to be set up to enquire into thess double
w and haul up the criminal;

(d) if so, the reasons therefor and the
alternative steps taken by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (8) and (b). Yes, Sir.

{¢) and (d). No, Sir. The investigations
into the two murders are aiready in progress.
The Central Government will however
provide all necessary assistance as may be
sought by the State Gavernment, in the
investigations,

Team from Centre to study Cashew
Industry in Kerala

2322. SHRI C. CHITTIBABU :
SHRIMATI BHARGAV!
THANKAPPAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether a Central Team Visited
Kerala State recently to study the problems
of Cashew industry there ;

(b) if so, the results of this study ;
and

() the follow-up action Government
have taken or propose to take ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : () Yes, Sir.

(b) and (c). The report has hoen received
only a few days back and is under the
consideration of the Government.

Special Courts for Sumamary Trials in
Areas affected by Communal
Trouble

2323, SHRI ESWARA REDDY : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government are considering
a proposal to set up special courts to hold
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summary trials in areas affected by commu-
nal trouble ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Government intend to introduce in
Parliament a Bill seeking to empower State
Governments to set up special Courts in
areas affected by disturbances, for expedi-
tious trial of offences arising out of such
disturbances.

TgaTe (INT qAN) F arear gwET

2324, w wam fag A : ¥
qATT TN Ig Ty K7 AT FLA fis
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AT FT FEATT E;
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afqard Jowew N 7E § ; W
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# Few gfaad soes fRd o W
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®izgre st ot wr faelt olx wwe
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Frequent Stoppage of Broadcastings
from Calicut All India Radio
Station

2326. SHRI A. K. GOPALAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the attention of Government
hes been drawn to frequent stoppage of
broadcastings from the Calicut All India
Radio Station ;

(b) if so, the reasons therefor ; and
(c) the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir,

(b) The breakdown are mainly due o
the failure of electric supply.
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(c) Tae mptter was taken up with Kerala
State Plectricity authorities, who have
informed that as soon as Kuttikattur sub-
Station is cominissfoned an alterhate supply
feeddr to the Traimsmitting Station will be
provided. This will improve the position.

Setting up of a Vigilanee Commission
to look into Complaints of
Minorities

2327. SHRI SHYAMNANDAN
MISHRA : Will the Ministr of HOME
AFFAIRS be pleased to state :

(a) whether Government’s attention has
beep drawn to the speech of the Chief
Justice of India at a Seminar on *“Law ana
the Minorities in India”, where he sngpested
the sstablishment of a Vigila: ce Commission
to look into the complairits of the minorities
as the nrotection offered by the cour s vas
not enough ; and

(b) whether Government are in favour
of such a ¥igilaree Commission ?

THFE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
Government's attention has been drawn to
the said speech, The Chief Justice of
India had inter-alia observed as follows :

“The exact content of the funda-
mental tights of the minorities can
easily be settled by the courts. But
is the institutiopal protection of the
courts enough ? Would it be advisable
to appoint a Vigilance Commissiner of
Minorities to ook into the complaints
of the minorities 7

(b) Article 350-B of the Constitution
alreddy provides for the wppointment of a
Special Offiter for the linquistic minorities
and also lays down that it shall be the duty
of the Special Officer to investigate all
matters relating to the safeguards provided
for the finguistic minoritiés in the Constitu-
tion and teport to the President on those
matters. Copies of such reports are also
requfred to be Isid before each House of
Parliament. Govarnment are alsp of the view
thet administration at different levels should
promptly inquire into complaints, or
grievances of the minorities and take all
hecessary action witfer law to remsove them
and afford prétection 4o the ninorities.
Such a concerted administrative effort will
be more productive of resulis.
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Recruitment of Scheduled ‘Castes und
Schedoled Tribes

2328. SHRI PHOOL' CHAND YBRMA:
Wilt the PRIME MINISTER be -pleased to
state :

() the number of Scheduled Castes and
Scheduled Tribes recruited wnder the Central
Government Categorywise, duting 1969-70 ;
and

(b) the percemtage of the reserved
vacancies for the Scheduled Castes and
Scheduled Tribes cancelled on accouat of
nop-availability of switable candidates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHR] RAM NIWAS MIRDHA): (a) and
(b). The information is being collected
from the Ministeries/Depariments and will
be laid on the table of the House as soon
as possibie

Radio Station at Kotah

2329. SHRI ONKAR LAL BECRWA
SHRI BRIJ RAJ SINGH- -
KOTAH :

Will the Manister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the criteria for opening a Radio
Stauon ;

() the conditions not fulfilled by Kotah
in this regard ;

() whether Government had  discyssed
the matter with the State Government so
as to meet that requirement ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT DHARAM BIR
SINHA) * (a) Preposils-for-setting up new
sadio  statioms in the Fourth Plan were
rrepared with 8 view to achieving the
following objectives :—

(i} Extending -mediam wave coverage
ia sach State to at least 509, of its
population,

(ii) Extending coverage to border
areas, tribal areas, etc.
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(b) Kotah is already receiving adequate
modium wave sgrvice from Ajmer and
Indore stations. Ptajects for setting up
stations at Jodhper and Suratgarh in
Rajasthan State were a accorded higher
priority. The question of setiing up a
station at Kotah cax be examined after
higher priority schemes have been im-
plemented.

{<) and (d). Do not aries.
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T, V. Stations fn Rujasthan

2331, SHRI BRIJ RAY SINGH—
KOTAH : Will the Minster of ,INFOR-
MATION AND nkowcmmo
pleased to state

(8) the number of T.V. Stations set up
by Government in the State of Rajaathan
during the last thrree years ; and

(b) the source through which T.V. sets
are made available in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) None.

(b) Through normal trade channels,

ALY § 200 TWHoTogwao WRAT
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w4 99 @ & W oo w0 QT &Y
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gy wUN A qerEar §

(9) =ar amerr & franfadl @ %

el el & fag sndge o Y
§ o\ oA wi wrR waw F e

& oY war ¥ 3fy 7 Y o & W
& ¥ 7 o7 a¥f ; a
() ofradm FAw & faw ooy
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(%) ofr g
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o § afew I swiwa W zwargds
A s G ;AR

() wmElk o wam foet §
f-Prer eqrY 9T IR wRTeET B
2% a7 3% fod gwral &1 fafy & @
&T aCRT #7 fyure g 7

gare @t (st Feeet aw wg-
) : (%) WorE & ErET G
& QI IUR HEAT ¥ HIAR qeq 939
e ¥ frmfafea saiwr agfes o
wWHAFT R s R §—

nFaT

1. fye

2. ngrR
3. darfamr

vy nwagw

1. gzreat

2. givaTg

3. §wAR

(®) gwifs @@ et § sgfaa
T goeey 4 §, fiev o gete ¥ar
T SHHT FIU 9gT TE 97 §

() @ A e foaelt & el
FfaT ggfas gt ¥ ¥ gafac
W ¥ et & ffw W osw @
w§f Iz |

Aeq ST H A TaTeRE grwae

2335, gto wEd wOTy i : @
ware 7ol oy aas @Y Fay w39

(%) 7o0 wBw ¥ w=El Wk @
arer Forel & i Ot o eqEit @

At Wy § gt wry ad ¥ gvorenw st
W Edr oA wrfrare g

JYAISTHA 26, 1893 (SAKA)

Written Answers 106
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Government Advertisements to
Newspapers

2336, SHRI JYOTIRMOY BOSU :
SHRI M. K. KRISHNAN :
DR. KARNI SINGH :

Will the Midifler of INFORMATION
AND BROADCASTING be pleased to
state :

(@) the circulation and number of the
newspapers which had been given Govern-
ment advertisements in 1969-70 and 1970-71;
and

(b) the names of such newapapers with
amounts paid to each ?

THE DEPUTY MINISTER IN THER
MINISTRY OF INPORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Information regard.
ing details of advertiséraénts released to
individual newspapers gud the amounts paid
to them is treated as confidential between
the Directorate of Advertising and Visual
Publicity and the individunl papers. It
would not be good busihess ethics to divuige
this information ugilarally without the
prior comsent of the papers concettbd.
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India’s Share In World Export Trade

2337. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be plessed to state !

(a) whether world exporta heve more
than doubled frem $1,36,100 million to an
estimated $ 2,783,000 million betwéen 1963
aod 1970 ;

(b) whether India's share in total world
exports has shrunk from 2.1 per cent in
1951 to 1.2 per cent in 1963 and 0.7 per
cent in 1970, and if so, the causes
thereof ;

(c) the statistical picture of our place in
the world export trade in 1951, 1963 and
and 1970 ; and

(d) the share of underdeveloped and
developed countries in the total export trade
in 1951, 1963 and 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir,

{b) Yes, Sir. Both external and internal
factors have, contributed to & decline in
India’s share of world trade. It is well
known that the wotld demand for our
major traditional exports is not growing fast
enough, Commodities 1iké tea have been
facod with the problem of oncess produc-
tion and low prices for the last many years.
The exports of jute manufaciuorés have been
affected by the growth of synthetic substi-
tutes as well as increased competition from
Pakistan, Import substitution in other
devaloping countrios as well as quots restric-
tions in developed countries have affected
exports of cotton textiles. On the domestic
frofit, in receit years there have been shor-
tages of some critical inpwis like steel
which tave undoubtedly hampered the
growth of exports, Owmtpyt of some com-
mercial crops which eater into obr export
trade has #lso boen fondequsté aed Lhis
has affected surpluses available for ex-
port,
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(o) and {d), A statoment is attached,
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STATEMENT
Percentage Share of India in World Exports

(Value in Million U. 8, Dollars)

1951 1963 w0
1 2 . 2
1 World 75100 135400 276600
2. Developed Market Economics 46700° 103900* 227004
(62.2) (76.7) (80.5)
3. Developing Economies 28400 31500 53900
(37.8) (23.3) (19.5)
4, India 16465 1626 2030
5. (4) as percentage of (1) 2.2 1.2 0.7
1. Excluding the trade of Albania, Central Industrial Security Foree
Bulgaria, China (Mainland), Czec-
hoslovakia, Eastern Germany, 2338. SHRI JYOTIRMOY BOSU :
Hungary, Paland, Rumania, Will the Minister of HOME AFFAIRS be
North Korea, and U S.S.R. pleased to state :
2. Excluding the trade of China (a( the total number of persorinel em-
(Mainland), Mongolia, Democtatic ployed in the Central Industrial Security
Peoples Republic of Kores, Demo-  Force ; and
cratic Republic of Vietnam, and (b) the nature of the fumctions and
centrally platmed Economies of duties of this force ?
Furope and U.S.5.R. THE MINISTER OF STATE IN THE
3. Continental Western  Europe, MINISTRY OF HOME AFFAIRS (SHRI
United Kingdom, Iceland, Ireland, K. C. PANT) : (a) 6239 at present.
Canada, United States and (b) The Central Industrial Security
Japan. Force is meant for the betfer protection and
i ial yndertakings owned by
4. United States, {anada, Developed security of industria
Market Economiés of Europe, ‘B¢ Central Government.
Japan, , Newzeal
by :f',’:c‘:"“ Newzealand, and 1 cca Station of Pakistan Radio Jamming
) A.1 R. Broadcast
5. All.regional totals and the annual
country data ate adjusted for 2339 SHRI S. M. BANERIJEE : Will
undervaluation of imports, the Minister of INFORMATION AND
BROADCASTING be pleased to state ¢
Note : Figure in brackats show percentage . .
shace to the total exports of the (8) whether the Radio P““‘“‘“i’ which
world. has been blacking out Bangla Desh in its
broadcasts, is now tryifig  to deprive East
Source :—1. ,United Nutions Monthly  Bengalis from listening to Al India Radio

Bulrétm of Statistics, April,
1971 for the years (963 and
1970.

2, Upited Nations = Monthly
. Bullogip of Statistics, July,
1960 for the year 1951,

broadcasts ;

(b) whether Dacca Station of the Paki-
stan tas beon jammipg All India
Radio broadeast frequencies ; and

(©) if s0, the steps taken by Govern-
ment to counteratt this ?



14 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Governmeat have no infor-
mation regarding conditions of radio listen-
ing in Bast Pakistan.

{b) No, Sir, not as far as can be judged
by listening in India.

(c) Does not arise.

el forfy & faldr wrd ard arct wr
feorsw ¥ Jor wrar

2340. «ft Ftew fagy fawr : v
ware wofr az AR & pav w9 fv

(%) w1 Fgwrry Fafer & g% fod
W, wIN W ¥ qw 5y oy Al
A wey A ¥ A IR E

(=) 3T ITAFT FTLQAN T qIA
i M A fafe ¥ gE e &
feafrad & ; W

(7) ¥ * qurr v & fam AT
WY @t vEAry A &7

derc sW (st gAwet A @3-
gan) : (%)

(=) Far Y€ wroar ww-arc faamr
® o ¥ Y WA

() FEAwrd wgE @@ XA
areed ¥ garer & fag aeend s &t o
§ xirx ag srdafas fat & fag ot 99
aon 1 gAY AT AAT K wEew F
sag-sag 9 ware femr o § anfs
Tt Fafr & gawew il & A
oy aAar B arAerd & ot a¥ 1 el
¥ ¥ @ B AT I FQ B
forg # 23-5-1971 ¥ Ux sow  TAHw
avare (184) ware fisay war @1 1970-
71 w§ % o Y dY fafy § 3600
aroardt ¥ ot X X e AY wrk & 10
ore ar< g% fed w1y

JUNE 16, 1971

Written Answers 112
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Indian Films Purchased by
Foreign Countries

2342. SHRI B.K. DASCHOWDHURY :
Will the Minister of FOREIGN TRADE
be pleased to state : .

(a) the names of countries which pur-
chased Indian films during the year ending
31st March, 1971 ;

(b) the language of films purchased,
country-wise ; and

{c) the total amount (Indian currency)
earned through the sale of these films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (c). A statement
giving the information is attached

(b) Information relating to language of
films exported is not available as export
statistics of films sccording to fanguage aré
not recorded in Trade avcounts,
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STATEMENT
Quamntity in ‘000" Metres
(Value in thousands of Rs.)
Sl 1969-70 1970-71 to Nov, *70

No. Country aw. Val. Qty. ﬂ""‘gﬁi’.‘“)
1. Aden/S. Yemnen P. Rep. 153 250 85 199
2. Afghanistan 184 403 114 49
3. Behrein Islands 422 1033 178 490
4. Burma 16 145 43 294
5. Ceylon 654 2893 235 1118
6. Fiji Island 190 967 166 122
7. France 17 61 5 11
8. Hong Kong 227 1253 90 347
9. Indonesia 300 818 351 1063
10. Iran 276 1568 129 865
11, Kenya 421 2667 233 2073
12. Lebanon 455 1122 43 331
13. Malaysia 33 161 21 3
14. Mauritius 412 1536 198 961
15. Nigeria 192 485 171 575
16. Qtr. Tre. Oman/Qatar 943 3267 257 1772
17. Singapore 603 2850 506 2612
18. Sudan 87 369 15 48
19. Trinidad 263 1557 48 288
20, Thailand 281 1429 223 1407
21. U.AR, 66 230 58 564
22. UK. 946 1076 1934 18029
23. US.A, 203 898 177 922
24. USS.R. 0 416 21 153
25. Vietnam Rep. 9 13 18 25
26, Japan 12 4 31 26
27. Dubai including Qatar . * 226 1013
28. Tanzania Rep. 243 1066 215 1190
29. Others 1410 5209 929 3075
Total 9088 4456 6718 41444

Reatals for Plug, Socket and Extra for plug, socket and extra cord with tele-

Cord with Telephones phones ; and

2343, SHRI S. N. MISRA : Will the (b) whether he considers the remtal

Minister of COMMUNICATIONS  be "' s0'simes the valuo of the material,

pleased to state : is iocompatible with the capital out

(8) on what basis the rentals are fixed lay?
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THE MINISTER OF COMMUNI.
CATIONS (SHRI H. N. BAHUGUNA) :
(&) The rentals for plug and socket arrange-
ment and long cord hive been fixed on the
basis of recommendations of the Telephone
Tariff Revision Committees 1956 and 1964
and take into account the annual recurring
oxpenditure incurred in provision of these
facilities, The annual recurring expenditure
includes the cost of maintenance and depre-
ciation which are quite high of these facili-
tics.

{b) The rentals are not excessive con-
sidering the incieased cost of maintenance
as observed in actual practice. The plug
and sockets are subject to teavy wear owing
to frequent holding and movement, Simi-
larly & long cord involves high expenditure
on meaintenance as the extra length trailing
on the floor is liable to frequent damage
and faults. The maintenance effort is also
high in view of the increased fault liability
All these aspects have been taken into
account while fixing the rentals for these
facilities.

Wrong Telephone Bills

2344. SHRI S N. MISRA : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether any complaints have been
received from Allahabad tn connection with
wrong billirgs for selephone calls made
from some other numbers ; and

{b) if so, the steps taken in the
matter ?

THE MINISTFR OF COMMUNI-
CATIONS (SHR1 H. N. BAHUGUNA) *
«a) 3 complaints were received from Allaha-
bad regarding allegea wrong billing during
1970. No complaints have so far been
received during 1971.

(b) The complaints received are investi-
galed and if wrong billing 1s established
rebate as admissible is sanctioned.
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Utilisation of Services of Evacuce
Artistes’ aud others of East Bengal
Radlo Stations

2347, SHRI TRIDIB CHAUDHURI :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have conside-
red utilising the setvices of former Radio
broadcaster, musicians and staff artistes as
well as technicians associated with the Dacca
Rajshahi and Chittagong Radio Station in
East Bengal who have come over to India
as cvacuecs from that country after March
25, 1971, and

(b) the number of persons of the above
description who have been provided with
c¢mployment, part-time or otherwise, up till
now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM BIR
SINHA) . (a) Services of suitable evacuee
artists will be utilised by All India Radio
depending on its programme needs. The
employment as staff of All India Radio on
a regular basis, is not being considered,

{b) Does not arise.

per Capita Income In Uttar Pradesh

2348. SHRI RAJDEO SINGH : Wil
the Minister of PLANNING be plcased to
state :

(a) the per capita income in Uttar
Pradesh ; and

(b) the steps Government propose to
take to raise the per capira income in Uttar
Pragesh ?

THE MINISTER OF 5TATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) The per capiwa
income 1a Uttar Pradesh was Rs. 248 (at
constant prices—base 1960-61) for the year
196869 which is the latest year for which
such information is available.

(b) Apart from investments in the pri-
vate sector and those in the Central and
Centrally sponsored sectors of the Fourth
Five Year Plan, which are designed to bone-
fit the country as a whole including Uttar
Pradesh, the outlay of Ra. 969 crores which
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has beon approved for the State’s Fourth
Five Yéar Plan, is designed for the direct
improvement of the economy of the State.
In addition, liberal allocations have been
made for Uttar Pradesh under the Rural
Works programme the SFOA/MFAL pro-
gramme and the Crash Scheme for Removing
Unemployment which have been taken up
by the Government of India. Further, 36
industrially backward districts of the State
have been identified for providing finance to
new industries which may be sét up in those
districts, through public financial inatitutions
at concessional rates of interest, and two
such disticts have been selected for grant
of subsidy at the rate of 107, of the total
capital investment to new industrial units
having a capital base of not more thaa Rs.
50 lakhs each.

Opening of New Post Offices (E.D.B O.)
in Rural Areas of West Bengal

2349. SHRI SUBODH HANSDA : Will
the Minister of COMMUNICATIONS bz
pleased o state :

(a) whether there is any plan for the
opening of new Post Offices (Extra Depart-
mental Branch Office) in rural areas in the
Districts of Midnapur, Bankura and Purulia;
and

(b) if so, the number thereof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir,

(b) Number of extra departmental
branch post offices proposed to be opened
in the rural areas of the three districts of
Midnapore, Bankura and Purulia is as
follows : —

—— v

Name of Number oi extra depart-

District mental  branch post
offices proposed to be
opened,
During 4th During the
Plan period year 197172
Midnapore 250 100
Bankura 75 25
Purulia 50 15
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Pak Shelling on Joynagar-Ramnagsr
area of Agartala

2351, SHRI BIREN DUTTA :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether the Pak army shelled
Joynagar-Ramnagar arca of Agartala in the
near past ;

(b} if so, the number of people kilied
and wounded in that shelling ; and

() whether any relief has been gived to
the victims of Pak aggression ?
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THE MINISTER QOF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) There
was no shelling of Joynagar-Ramnagar area
of Agariala by Pak Army, However, on two
occasions e, on 11th May and 15 may, 1971
Pak Army, while engaged with the Mukti
Fouj in East Bengal, fired indiscriminately
from Pak area opposite Agartala arca and
some bullets landed in Indian territory.

(b) Two Pak refugees were killed and
11 Indian natiopals and 4 Pak refugces were
injured in these incidents.

(c) Necessary relief and assistance were
given in these cases.

Pattern of Uniforms for Postmen and
Class IV Employees of P & T
Department

2352. SHRI CHINTAMANI  PANI-
GRAHLI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the Postmen and the Class
IV employees of the P & T Department
have expressed their grave discontcnment
against the existing pattern of uniforms;

(b) whether Government are considering
to change thelr present pattern of dresses ;
and

(c) whether Government are also consi~
dering the question of giving them an yearly
allowance so that they themselves can make
the khadi dressed in Government model ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (1)
Some complaints have been received about
misfits of uniforms. It has been found that
misfits were generally due to the wrong
sizes asked for.

(b) This matter is constantly under re-
view apd recently was discussed at the
meeting of heads of Circles, whose recom-
mendations are teceiving Government’s
urgent attention.

{c) Yes. A proposal was mooted in the
Heads of Circles Conference beld in May,
1971 for peyment of cash-aliowance or un-
stiched cloth in lien of uniforms and the
same is under examination.
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Houslug Accommodation for Postmen and
Class IV employees in Purl Division

2353. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government are aware that
the Postmen and the Class IV emplayees
working in the Puri Division are not pro-
vided with proper housing accommodation ;
and

__ (b) if so, whether Governmert are con-
sidering any proposal to help them to over-
come these difficulties ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a)
9.29 employees have been allotted residen-
tial accommodation. Besides 16 Type 1
quarters are under construction.

(b) Question of further increase in such
type of quarters will be given due considera-
tion as the Plan programmec is continued.

Cycle Allowance to Postmen and Class

IV Employees
2354, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-

MUNICATIONS be pleascd to state :

(a) whether Government are aware that
the Postmen and the Ciass IV employees
are getting a cycle allowance of Rs 4 per
month only ;

(b) whether Government intend to

increase this allowance ; and

{c) if so, to what extent ?

THE MINISTER OF COMMUNICA-

5‘[01,\]5 (SHRI H. N. BAHUGUNA) : (a)
e,

() No.
{¢) Does not arise.

Recruitment of Ex-Army Officials in
Directorate of Civil Defence and
Home Guards, Dethi

2335. SHRIP. L. BARUPAL: Will
the Minister of HOME AFFAIRS be pleased
to state @

8) The number of Ex-Army Officials
recrpited in the Directorate of Civil Defence
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and Home Guards, Delhi on being spon-
sored direct by the Directorate of Resettie-
ment, Army Headguarters, without referring
to the Central Employmént Excbange,
Delhi/New Delhi ;

(b) whether the persons once employed
in the Department through the Director of
Resettlement, Army Headquarters were again
sponsored for higher posts in the same
Department though they had by then become
departmental candidates ; and

(¢) if so, whether the procedure was in
accordance with the rules of the Central
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) to (c). The required Infor-
mation is being collected and will be laid
on the Table of the House as soon as it is
received.

Unsatisfactory working of Telephone
Exchange at Babiraich

2356. SHRI B. R. SHUKLA : Will
the Minpister of COMMUNICATIONS be
pleased to stae:

(a) whether there is no waiting shed for
persons who go to the Public Call Office for
booking calls and also for those who go
there for Telegrams in the Telephone
Exchange building at Bahraich (U. P.) ;

(b) whether the working of the Public
Telephone Exchange Office is so unsatis-
factory that the calls do not materialise for
hours together even for the whole day ; and

() if so, the reasons therefor ; and the
remedial action taken in the matter ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) : (8)
There is no waiting shed.

(b) and (c). There are frequent interrup-
tions to trunk circnits due to theft of copper
wire.

Remedial action

(i) The verandah of the buliding is
being enclosed to provide sittiag space for
the public ;

(il) Copper wire is being progressively
replaced by A. C. S. R. wire (aluminium
conductor steel reinforced),
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Pending Applications for Teliphone
Comnections at Babraich

2357. SHRIB. R. SHUKLA :@ Will
the Minister of COMMUNICATIONS be
pleased to state :

{a) whether a large number of applica-
tions for Telephone connection ‘n the city of
Bahraich are pending in the Department
and, if so, since when ; and

(b) whether it is likely that thease appli-
cants wifl be given telephone ogmmections
without undue delay ?

THE MINISTER OF CO CA-
TIONS (SHRI H. N. BAR : (a)
77 applications for telephose convections
are at present on the wailing st in Bahraich,
the oldest of them being from 15-6-1965.

{(b) The connections will be grnven (o the
extent underground cables 1s completed.

Financial Assistence to Kerala during

Fourth Plan
2358. SHRIMATI BHARGAVI
THANKAPPAN Wil the Minister of

PLANNING be pleased to state :

(a) the financial aid likely to be given
to the Kerala Statc during the Foutth Plan
for developing the backward areas ;

(b) whether any request bas been made
by the State Government in this regard ;
and

(¢) if so. the reaction of the Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) An amount of
Rs. 175 crores has been allocated to Kerala
State by way of Central assistance for the
Fourth Rive Year Plan on the basis of'the
ohjective criteria laid down by the Committee
of Chief Ministers appointed in that behalf
by the National Development Council,
This amount together with Rs 83.35 crotes
which the State Goverament s likely to find
from its own resources, constitutes the
approved outlay for the development pro-
gratimes of Kerala State duning the Fourth
Five Year Plan period including the back-
ward areas in the State. No amount out of
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the amount of Rs. 175 crores mentioned
above. has been separately indicated to be
the aid for development of the backward
arcas of Kerala,

(b) and (c). No request has been speci-
fically made for additional assistance for
developing the backward areas of Kerala.
The Government of Kerala appointed a
special Committee on Unemployment. This
Committee has produced a Report containing
& number of recommendations for new out-
lavs over a wide range of economic activity
of the State. The Planning Commission on
its own initiative is engaged i1 a clote
examination of the recommendations in
conjunction with the Kerala Govirnment.
No request for any speeific additional s for
any addittonal scheme outwde the Foarth
Plan has heen rect ed trom the Governme it
of Ketala

indiany killed as u result of Pak shelling
in 24-Parganas District (West Bengal)

2359  SHRIMATI BHARGAV!
THANKAPPAN Will the Minister of
HOME AFFAIRS be pleased to state

(a) whether the attenuon of Government
has been drawn 10 a news item m the
Nutional Fleo'd dated the 30th May, 1971
that two Indians were hilled and scveral
others anjured when Pakistams shells fell mto
the border village of Ghoja Danga n 24-
Parganas District of West Bengal on the
29th May, 1971,

(b) whether Government have conducted
any enqutr, in this regard ; and

(c) if so, the result thereof and the
reaction of Government thereto ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) ; (a) Yes,
Sir. On 9th May, 1971, Pakistani troops
opened mortar fire from their ontpost at
Bhomra in East Bengal. They also fired a
few rounds of 25 poumders. About 20
mortar bombs fell near the Indian border
out-post of Ghoja Dhanga. Stray bullets
from small arms and a few 25 pounder
shells also fell inside Indian territory. B.S.F.
effectively returned the fire and silenced the
Pakistani firing. 'Two Indian nationals were
kitted in this incident.
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() and (c). No enquiry has been
conducted by the Central Government.
However, a strong protest was lodged with
the Pakistan Government for their unprovok-
ed firing into Indian territory.

Posts and Telegraphs Offices in Rented
Buildings in Kerala

2360. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
COMMIUNICATIONS be ploased to state :

{a) whether any Posts and Telegraphs
Office and Sub Offices are now functioning
in rented buildings i Kerala :

(b) if 50, the number of such Offices,
District-wise ; and

{¢) the amount of money being paid as
rent annually ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, PAHUGUNA) : (a)
Yes.

(b) Alleppey 131
Cahicut 112
Cannanore 125
Ernakulam 130
Kottayam 146
Malappuram 74
Palghat 118
Quilon 101
Trichur 130
Trivandrum 107

©) Rs. 12,85,892,

Demand for Indian Green Tez abroud

2361. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
FOREIGN TRADE be plcased to state :

(a) whether demand for Indian Green
Tea is merensing in foreign countries ; and

(b) if so, thc names of such countries
and the amount of foreign exchange being
carned annually ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
AC GEpRGE) : (&) Yes, Sir. There bas

cen a trénd of increased demand for Indian
Creen Tea,
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(b) India is exporting Green Tea mainly
to Afghanistan, Morocco, Japan and U.8.A.

Export carnings from Green Tes since 1966
is given below :

Year Value of exports“
e (Rs. in crores)

1966 s

1967 0.77

1968 1.37

1969 242

1970 2,06

Appointment of AIR Correspondents
abroad

7363, SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the policy followed in the matter of
apnointing All India Raidio Correspondents
abroad ;

(b) the minimum qualifications and
experience required ;

{c) whether anvbody has been appointed
for South East Asia ; and

(d) if so, his suitabilities ?

THE DEPUTRY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM VIR
SINGH) : (a) and (b). The posts of Senior
Correspondent in All India Radio at Beijrut
(West Asia) and Hong Kong (South East
Asia) are included in the Junior Administra-
tive Grade of the Central Information
service. The officers are selected with due
regard to their news semse, record of service
knowledge of current Indian and foreign
affairs and gereral suitability for posting
abroad.

(c) and (d). The present incumbant has
been holding the post in South East Asia
since the &h of November 1967. As he has
already completed the normal tenure of
three vears and is due to be considered for
promotion to a higher grade, he is being
replaced by another officer of the Junior
Administrative Grade who fulfils the
qualifications mentioned above.
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Nationsl Awards for films

2365, SHRI BHUVARAHAN : will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(4) whother under the revised rules for
the National Awards for films, a lesser
gmount has been fixed for a National
Integration Film than that for a feature
film ;

(b) whether any proposal is under
consideretion of Government to increase
the amount of the award of Na‘ional
Integration Films to that of a feature film ;
and

(c) if not, the reasons for the disparity
and the criterion of giving more for the
feature films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SARI DHARAM VIR
SINHA) : (8) to (c). Under the revised
rules of National Awards for Films, the
quantum of cash prizes for the best feature
film on Nafional Integration has been raised
this year from Rs. 5,000/—to Rs, 30,000/~
to the producer and from Rs. 2,000/— to
Ra. 10,000/— to the director. In the case
of the besf feature film of the year (which
s 30 adjudged on the basis of its all-round
technical and cinematic  excellence) the
guantum of cash prizes has be¢n enhanced
this yvear from Rs. 20,000/— to Rs. 40,000/—
to the producer and from Rs. 5,000/— to
Rs. 10,000/— to the director, There is
nothing in the ru'es to prevent a film on
National Integration being adjudged the
best feature film of the year.

Schedaled Caste/Scheduled Tribe Class
I Officers on  Deputation

2366. SHRI C. P. SHAILANI : Will the
PRIME MINISTER be pleased to state :

(a) the total number of Class NI
Officers of the Central Secretariat Clerical
Service on deputation to ex-Cadre posts ;

' (b) how many out of them belong to
the Scheduled Caste/Scheduled Tribe
community ;

{c) whether adequate répresentation is
not being given to the officers of the
Scheduled Caste and Scheduled Tribe com-
munities while selecting Officers for
deputation ;
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(d) whether appointing authorities try
fo evade the selection of the Schhdule Caste
and Schedule Tribe Officers for deputation
under the pretexc of non-reservation of seats
for the candidates of to Scheduled Castes
ang Scheduled Tribes on deputation ;
an

(e) if so, the steps being taken to im-
prove the representation of the Scheduled
Chste/Scheduled Tribes Officers selected for
deputation on ex-cadre posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(d) The required information is being
collected and will be laid on the Table of
the House as early as possible,

(e) This will be examined on receipt of
the required information.
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Criteria for Determining Backward
Areas

2369. SHRI B. R. SHUKLA : Will
the Minister of PLANNING be pleased to
state

(a) whether the Working Group set up
by the Planning Commission for determining
the criteria for identification of backward
areas in each State submitted its report in

early 1969 :
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(b) whether no positive steps have been
taken in this regard by certain States ;
and

(c) the steps being taken by Government
to expedite implementation of the recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Yes, Sir,

(b) and (c). In consvltation with the
State Governments and financial institutions,
Planning Commission have selected 209
industrially backward districts throughout
the country for concessional finance for
new industries from financial and credit
institutions, In addition, the Central
Government is giving an outright grant or
subsidy amounting to 1/10th of the fixed
capital investment of new units having total
fixed investment of not more than Rs, 50
lakhs each, in two selected districts in each
of the 9 States identified as industrially
backward, viz, Andhra Pradesh, Assam,
Bihar, Jammu and Kashmir, Madhya
Pradesh, Nagaland, Orissa, Rajasthan, U. P.
and one district in each of remaining States
and Union Territories.

The Industrial Development Bank of
India, the Industrial Finance Corporation
of India and the Industrial Credit and
Investment Corporation of India have
already announced the concessional terms
of finance for industries to be established in
the selected backward districts.

Negotiations with Forwer Rulers on
Issue of Privy Purses

2370, SHRI B. S. MURTHY : Will the
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Starred Ques-
tion No. 62 on the 26th May, 1971 regard-
ing abolition of Privy Purses and state :

(a) whether the former Rulers have
approached Government for negotiations on
the issue of Privy Purses ; and

(b) if so, the formula, if any, suggested
by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b), “‘Certain
Rulers have suggested that the question of
ablition of privy purses may be settled after
discussion with the Rulers. They have not
proposed any formula,”



131 Written Answers

Persons under Custody or on Bail
under the Foreigners’ Act

2371, SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(@) the total number of male, female
and f:hi]dren evacuees from Bangla Desh
kept in jail custody under the Foreigners’

Act or on bail since 26th March, 1971 ;
and

(b) whether it is proposed to withdraw
cases against them and release forthwith all
the female and ehildren particularly those
whose husbands, fathers or other male
guardians were killed in Bangla Desh ?

THE DFEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). Facts are
being ascertaincd from the Governments of
West Bengal, Assam and Tripura.

Utilisation of Amount Advanced to Film
Finance Corporation

will
AND

2372, SHRI K. C. PANDEY :
the Minister of INFORMATION
BROADCASTING be pleased to state :

(a) the amount given to the Film
Finance Corporation during the year 1970-
71 ;
(b) the Purposz for which the amount
ad been given ; and

(¢) whether the amount
had been properly utilised ?

advanced

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) and (b). The Central
Government have granted two loans totalling
Rs. 32,50 lakhs to the Film Finance Cor-
poration during the year 1970-7} for the
following purposes :

(Rs. in lakhs)

Loans to film producers

for production of films. 20.00
Acquisition of cinema
houses on lease 12.50
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(¢) (i) The loan of Rs. 20 lakhs, ear-
marked for financing activity, is
being utilised by the Corporation
for release of loan instalments
to film producers to whom loans
have been sanctioned.

(ii) As regards loan of Rs. 12.50
lakhs, the Corporation are still
negotiating for acquiring cinema
theatres oa lease.

Removal of Demand Notes etc. from
Registered Letters and Parcels

2373. SHRI A. N. CHAWLA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of incidents of removing
demand notes, drafts and other important
business documents from the registered letters
and parcels detectea during the financial
year 1970-71 ;

(b) whether the Crime Branch of C.I.D.
traced a gang of thieves which was indulg-
ing in such activities ; and

(¢) if so, the number of persons arrested
and the nature of documents seized from
their possession and the action taken
against them aud others involved in such
incidents ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
99.

(b) Yes.

(©) In a series of such incidents at
Delhi, C.I.D. (Crime) has arrested 4 persons
including two clerks. No documents have
been recovered from their possession. Rubber
stamps of various forms were recovered on
search of the two out-siders. The depart-
mental officials have been placed under sus-
pension. Case is still under investigation
by Police. A similar incident was reported in
Mysore Circle in which one postman was
arrested, He was placed under suspension and
is now facing trial in court. Two such cases
occured in Madhya Pradesh Circle in which
one outsider was arrested and a Bank pass-
book was seized from him.
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12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Erosion of Kerala Coastal Belt

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : Sir, I call the attention of the
Minister of Irrigation and Power to the
following matter of urgent public impor-
tance and I request that he may make a
statement thereon :

“Reported sea erosion of Kerala
coastal belt threatening discuption of
trunk roads, canals, sea walls etc., and
steps taken by the Central Government
in that regard.”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Kerala
has a coastline of about 560 kms. The
coastal strip is densely populated. The
National Highway and Inland Navigation
system run parallel to the coastline with
only a narrow belt of land separating them
from the sea.

Erosion is intensive in a length of about
320 kms. This occurs mostly during the
monsoon months starting from the end of
May, when the sea is usually rough. In
many places, the sea advances by 30-40
meters and recedes by 25-30 meters leading
to loss of land of about 5-10 meters
apnually. This results in damage and loss
of dwellings and agricultural land. The
inhabitants of the coastal belt who are
mainly fishermen are the most affected.

The Kerala Government has reported
the following details collected, so far, of
sea erosion and comnsequent damage this
year.

In Alleppey District there was a erosion
at Valiazheekal, Alleppey, Punnapra and
Purakkad during March. 70 dwelling houses
were damaged. Between 17th and 25th
April, sea erosion occured also near Mavila
Kadapuram in Cannanore District, damag-
ing a few houses. Construction of sea wall
in this area has been taken up. In Kozikode
District, there was sea erosion at Pudiappa
in Elathur village and at Iringal during the
first week of June.

belt (C.4.)

Assessment of the extent of sea erosion
and damage caused is still being made by
the State Government.

The Government are aware of the
seriousness of the erosion problem on the
Kerala coast, the loss and misery it causes
to the inhabitants in the coastal belt, the
threat is poses to the communications and
also of the need for implementing works
which will help in stabilising the shore land.
Since 1955, the State Government of Kerala
has been implementing anti-sea erosion
measures consisting of sea walls, oroynes
etc. Uptill now, Rs. 9.5 crores have been
spent ond nearly 259 of the coastline re-
quiring protection, mainly in the worst
affected reaches, has been covered. Even
these reaches however require careful watch
and immediate repairs.

The Government of India has consti-
tuted to Beach Erosion Board consisting of
experts. Necessary advice in planning and
execution of the works as required by the
State Government is given by this Board.

SHRI C. K. CHANDRAPPAN : I have
gone through the statement made by the
hon. Minister very carefully, It is a very
good thing that we have a minister who
sympathetically approaches the problem,
who knows the problem of sea erosion and
who always, not only now in making this
statement, tried to understand the problem
sympathetically and find a solution to a
problem of this magnitude.

I would like to quote here from the
statement made by the hon. Minister some-
time back. 1 quote :

“‘the coast line of India exteads for
a length of about 5700 kms, and the
erosion occurs in batches in several
States, but it is quite serious in the 550
kms. stretch of cost line in Kerala. Sea
erosion causes permanent loss of valu-
able land in the densely populated State
of Kerala.”

This was the statement made by ihe
hon. Miaister, Dr. K. L. Rao. He had also
made an assessment that in order to solve
the problem of sea erosion, Rs. 45 crores
should be spent and out of this sum of
Rs. 45 crores, Rs. 40 crores should be spent
for building walls, groynes. etc. on the
Kerala coast alone.

Why I say this is because in the state-
ment the problem is posed but at the end
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of the statement, when it comes to the
operative part, 1 am so disappointed with
itt At the end of the statement, he
SBYS :

“The Government of India has
constituted a Beach Erosion Board con-
sisting of cxperts. Necessary advice in
planning and execution of the works as
required by the State Government is
given by this Board.”

They will give advice, examine the plans
and will go through the plans also, But
what we want is something different.

The statement again says that the
Kerala Government has sent a report saying,
70 huts have been affected and that in
some parts of the cosst the sca erosion is
serious,

1 would tike 1o invite the hon. Minister’s
attention to the recent newspaper reports
that the sea wall of a length of 7 miles,
Elamkunnapuzha has been broken and dis-
rupted by sea erosion When we are dis-
cussing this, you should know that the sea
waves of the height of 20-30 ft. are dashing
against the sea coast and the roads, the
railway lines and the canals are under
the threat of disruption. Under these
conditions, what we requirc is something
different.

The present plan as framed by the
Central Government is like this that 1t is
tinked up with flood control measures. Flood
is a problem affecting ail over the country.
But sea erosion is a uniquc problem affect-
ing Kerala. In this statement also, the
hon. Minister admits that, annually, we are
losing 5410 metrés of land. 1 want to say
one thing. When our boundaries are
threatened by foreign forces, if Ching attacks
or if Pakistan attacks, we send army and air
force to protect and save the boundaries of
our country and spend crores of rupecs. To
Ladakh, we are sending army, Bvery year,
the coast of Kerala is being egten away.
You may get a repott, after some years,
that beautiful Kerala has been eaten away
by the sea. We want only Rs, 40 crores
to fight this aggression of she Arabian
Sea.

What we want is only Rs, 40 crores as
suggested by the hon Minister, Dr, K. L.
Rao and hundred per cent of that money
sheuld be spent by the Centre, making &
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special national scheme to fight sea erosion.
If such a scheme is there, then it should ot
be linked up, as it is now, with flood con-
trol scheme. 1 ask the hon. Minister
whether the Government is thinking in
terms of taking a policy decision of delink-
ing the problem of sea erosion from that of
flood control, as it is now.

Again, if you go to Kerala, you can see
that almost the entire cost line is affected.
Out of 560 kms., 320 kms. of the coast line
needs protection.,

Only 70 or 77 kilometres are protected.
I have seen the plight in my constituency.
There is a place called Azhikkal where we
want to build a port and there an old
woman, Fatima Bibi, came to me with tears
in her eyes and her child in her hands, She
said that in her lfe time she had been
changing constantly her dwelling. Five
times she had changed her place. 1 have
seen the last place where she had built ap a
hut, That place also was being eroded and
I am sure now that Fatims Bibt should bz
changiag to the sinth place. [ would like
to ask the Government a pertinent ques-
tion.

MR. SPEAKER * Muiy | request the
hon. Member to formulate a little bit of
question also ?

SHRI C. K. CHANDRAPPAN :
Whether the Government is allotting Rs. 4.5
milllon for fighting sea erosion considerirg
the grave situation there 7 I would like to
know from the Government whether they
are going fo allot a little more than this
Rs. 45 lakhs which they have gracefully
allotted.

Secondly, 1 would like to know whether
they are going to give relief to these
people who ate the victims of the recent
sea erosion.

AN
siof.

HON. MEMBER : Sec aggres-

SHRI C.X. OHANDRAPPAN : Yes,
it can be catled sea mggvession also.

The Kerala Government bas eybmitted
a scheme to (he Planning Commission for
fighting sea erogion and they waated Rs. 12
crores durjng the Fourth Plan, peviod, But
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the Working Group of the Planning Com-
mission has made it Rs. 10 crores. 1 would
like to know from the Government whether
the Government is going to allot this
Rs. 10 or 12 crores to fight sea erosion or
not.

These are the questions I would like to
pose before the Government.

DR. K, L. RAO: What the hon.
Member has said is entirely correct. There
is no doubt that the Kerala sea coast is
subject to heavy erosion ycar after year. It
is also estimated that for protecting the
balance length of 240 kms. requires about
Rs. 40 crores. It will indeed be very good
if we could find these Rs. 40 crores in the
next ten years, that is, this decade and if
we ar¢c able to spend Rs. 4 crores every
yvear for 10 years. that will be an ideal
situation to save the Kerala coast as also
the Indian ccast. The only question is
about finding the firance— whether it is to
be borne by the Centie or by the S:ate. On
various occasions this guestion was raised.
Even the Public Accounts Commi‘tee in its
47th Report have said that it should be
taken up at the national 'evel. But, later
on. different opinions prevailed.  So far as
the Ministry of Jrrigition and Power is
concerned, they feel the problem requires
spectal consideration. Both in the Fourth
and the Fifth conferences the Ministers of
Irrigation and Power had recommended
that this problem should be given special
treatment and financial assistance, but in
recent times a different view prevailed.

With regard to the immediate problem,
certain amount of money has been allotted
to the State for protecting the sea coast.
What the hon. Member has quoted is last
year's gmount. What the gemeral policy
of the Government of India is that the
Government of Kerala must spend the
monies that are allotted in that year and
above that, if still some more money is
required, then the Government of India gives
it as a loan,

SHRI N. SREEKANTAN NAIR
(Quilon) : The hon. Minister has said that
it would be ideal to spend Rs.4 crores
aunually for the next ten years. But, in
view of the fact that even the existing sea
walls hawe | been . washed away, that pro-
grtamme does not seem to be quite all.right,
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The whole thing has got to be looked at as
one scheme., Therefore, 1 would ask a
question.

In view of the fact that the experience
of the past 25 years has shown that both
groins and sea-walls, put up in small
sectors where the tides make the most serfous
inrouds into the beach, would not solve the
question of sea erosfon in over 300 miles of
the coastal belt of Kerala which alone, out
of thousands of miles of coastline in India,
is threatened by the tidal waves of the
Indian ocean,—may [ know from the
Government-—

(1) whether the Government is pre-
pared to classify this sea.erosion
along with the other natural cala«
mities like flood and drought and
declare this coastal belt as a faminc
arca ;

(2) whether Governmeat intends to
approach the World Bank or some
other Agency to secure the neces-
sary funds to protect the entire
coastline of Kera'a as one project,
s0 that this pernicious tide is
deflected away from the Kerala
coast and the people in the thickly
populated coastal beit of Kerala
are allowed to sleep in peace with-
out the nightmare of being
swallowed up by the sea with their
entire families and their huts and
their coconut groves ; and

(3) whether the Government would
consider protecting the sea-walls
with small groynes at regular inter«
vals, so that the sea-walls are not
washed away is stretches of several
miles as it did in Cherai in Central
Kerala two days ago ?

DR.K. L. RAO : 1 have gaid in my
reply that we have got a y good sea-
crosion expert body which goes into this
problem. This is & colossal type of work.

SHR1 N. SREEKANTAN NAIR: So
many strips of land have been washed away.

DR. K. L. RAO: 1Igot a message
from Kerala Government last night at gboat
8 O’clock, That does not mention that.
In the absence of any statement from the
Kerala Government, [ cannot say anything
only Based on newspaper reports.” Any sea
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erosion work is such that one cannot stand
guarantee that that will be there for ever,
It is not like other kinds of work. Sec is
a ferocious natural force. From the work
done on any coast in any country in the
world one canpot vouch safe for the safety
of the coastal belt from sea water. There-
fore, if as a result bomeo area is washed of,
that is bound to be the case. 1 have said
in the statement that the work that is done
requires capeful astention.

If the how. Member has any particular
information to give, 1 request him to pass
on a note to me 50 that I may take up with
the beach erosicn expert body to scrutinise
all these situations and ensure greater stabi-
lity of those works.

The hon. Member raised a question
about funds. The present practice i1s this,
At the end of the flood secason what is done
is, we assess the value of the total amount
of damage and if that exceeds what is pro-
vided in the State Plan then the Govern.
ment of India gives money. What portion
of it i3 loan etc. will be decided at that
time. st the hon. Member has been say-
ing that this is a colossal problem and that
a small State like Kerala cannot meet this
colossal problem and that some considera-
tion must be shown. That is a point which
is yet to be decided.

SHRI N. SREEKANTAN NAIR : Will
you tackle it as an integrated project ? The
entire coastal area should be taken as one
project, not pieceful ..

DR, K.L. RAO: Even if I have all
the funds, it will take another 10 years....

SHRI RAMCHANDRAN KADAN-
NAPPALLI (Kasergod) : The cruel attack
by the sea, the parennial calamity of sea
erosion in Kerala, more violent in monsoons,
had been disoussed in this very House many
times for the past many years.

You know. Sir, the people worst affected
are naturally the poor fishermen of the
coastal areas. Even otherwise their plight
is miserable. Added to that, this sort of
constant uprooting of their huis is leaving
them on the verge of starvation. Therefore,
1 want to ask the following questions :—

(1) Will the Government come out in
a bhig way for sientific and long-
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term plan to completely protect
the coast-line of Kerala ? The
arcas in Kasargod, Maattool and
Puthiyangadi are the worst.
offected.

(2) Will the Government rush imme-
diate help as they do for refugees ?
and

(3) Will the Government wholly subsi-
dise a strong-based Fishermen's
Housing Programme, so that their
living places may stand the onslaugt
of the sea ?

The State Government have piepared a plan
for an expenditure of Rs 12 crores, but
they are not able to meet these huge
expenses to face this problem. So, the
problem should be considercd as a national
problem and the Government of Indla
should give therr whole consideration for
this programme, 1 request that this anti-
sea-erosion programme should be included
in the Central Flood Coatrol Board Schemes,

DR. K. L. RAQ: There 1s nothing
much that 1 can add to what I have sub-
mitted already. As I have said, the whole
thing impinges on finances. In regard’to
finances, we have to consider again the
matter in view of the various representations
made and in view of the position. I can
only say this that i shall submit this to the
Planning Commission and have the problem
reviewed again, but as for the present prac-
tice. 1 have stated the position already.

SHRI VAYALAR RAVI (Chirayinkit) :
The hon. Minister has told us what the
State Government have stated. But I would
like to draw the attention of the hon,
Minister to the report of the Public Accounts
Committee in 1965. 1 do not want to read
the whole report, but I would only point
out that the committee had stated that the
problem of sea-erosion in Kerala should not
be considered and tackled as an ad Aoc
problem but as a consolidated ome. But
unfortunntely, the Qovernment of India are
tackling it only as an ad hoc problem. The
Kerala Government as well as the Members
of Parliament from Kerala are suggeésting that
it should be taken up us a flood control pro-
gramme and should be included in the fdod
control programms, But we find that the hon.
Minister hag been avoiding the ssswer (0
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this question. I would like to know whether
the Central Government are prepared to
include the problem of checking the disas-
trous sea-erosion in the flood control pro-
gramme,

Of course, the Kerala Government had
recommended a plan of Rs. 12 crores for
the Fourth Plan. But the Planning Cpm-
mission recommended only Rs. 10 crores.
And some officials sitting in the secretariat
here, who have probably seen the sea so far
in their live have considered this to be some
trivial affairs and have sanctioned omly
Rs. 45 lakhs. This sum of Rs. 45 lakhs is
not sufficient to tackle the problem even for
a day there. I would like to know who those
people are who a e sitting here and cutting
even the proposals of the Planning Com-
mission and sanctioning only Rs. 45 lakhs ?
At Jeast whatever the Planning Commission,
has sanctioned should be given to the Kerala
Government, The Kerala Government had
proposed a total expenditure of Rs. 40
crores to save the coastal belt. In fact, I
would suggest that not only the c..astal belt
of Kerala but the entire coastal belt should
be safeguarded from the aggression by the
sca cvery year,

DR. K. L. RAO: It again impinges
on finances, The point is that in the Fourth
Plan, the financial aid to the various States
is given according to a particular formula,
This money is given in the form of loans
and grants and it is for the States to allot
any money that they have given to the
various sectors, and nobody comes aund
interfers with that. If the Kerala Govern-
ment wants t0 enlarge Rs. 10 crores, the
Planning Gommission would have no objec-
tion. They have allotted Rs, 5 crores hav-
ing regard to the wvarious other sectors.
What the hon. Member evidently has in
view is that Kerala requires some additional
assistance in view of the very big peculiar
and unique nature of the problem, and that
is a thing which has got to be again dis-
cussed with the Planning Commission.

DR. HENRY AUSTIN (Ernakulam) :
In view of the fact...

SHR1 SEZHIYAN (Kumbakonam) :
one doctor s putting 4 question to another
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AN HON. MEMBER : With a third
doctor in the Chyjir.

h.m. SPEAKER : 1 am very soury that
in spite of the fact that T am a doetor, they
do not refer to me as doctor.

SHRI G. VISWANATHAN (Wandi-
wash) : Hereafter we shall do so.

AN HON. MEMBER : We shall call
you as Dr. Speaker,

DR. HENRY AUSTIN : In view of the
breaches in the sea from Monambam to
Cherai, a distance of three miles, threaten-
ing the Cochin harbour and the coastal belt
of Cochin city, will the Government be
pleased to take immediate steps to fill the
breaches and to take other comprehersive
long term measures to save Kerala from
occanic aggression ? Mythology says that
Kerala was formed from the sea by a
miracle brought by Parasurama. Now, it
seems to us that the spell of that miracle is
losing its weight, and the sea is again
causing this crisis. But we are not deterred
by that because in this age of science and
technology, I am sure the people who are
really concerned would not take this
problem lightly. I would submit that my
own political and public career started on
this particular issue. Along with Shri
Sreekantan Nair, in the mid-30s, we tried
to focuss attention of the then Maharaja’s
Government in Kerala to this vital problem
of the State being eaten furlong by furlong
every monsoon season With Shri Sreckantan
Nair I went round a number of places then
under sea erosion to enlist the co-operation
of the members of the Congress which was
banned at that time by the State Govern-
ment. Those areas are now under the sea
and trawlers ate moving about trapping fish.
Of course, this is a matter for satisfaction
to my hon, friend, the Deputy Minister of
Foreign Trade, Shri George, because of the
foreigh exchange it eams for us. But
thousands and thousands of people have
been uprooted on account of this,

Another factor is that areas where we
have monozite, rare earths, iimanite, zircon
and other things which are vital for the
development of atomic energy are being lost
to us.
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As regards my constituency of Ernakulam
1 have here a copy of the leading newspaper
of Kerala with a circulation of over 5 lakhs
which has displayed on its front page on the
11th of this month & picture of a 3-mile
breach caused by the sea between Munam-
bam and Cherai, as a result of which 3,000
people bave been uprooted. They are home
less now, According to this paper, the
Mathrubkoomi, if this erosion continues for
another two weeks. the sea will be washing
the coasta] ares inside, that is the back-
waters of Braatulam City. The Cochin
Harbour is in denger and the new project
which is the hope of Keraia, the Ship-
building Yard itsclf will be at stake. 16
miles south and 16 miles north of this
breach, three to four thopsand fisherman
have been uprooted. They haie no homes,
Therefore, I would reyuest the hon Minister
to despatch a high power commission
immediately for an on-the-spot study and
for taking the necessary steps. As a
temporary measure, I would suggest that all
those who have been deprived of their
houses due to this erosion should be provided
housing sites or temporary shelter and later
a massive programme of house-building
should be undertaken.

As regards the other aspects, my other
eatesmed friends have dealt with them. Again
1 would say that 25 years ago when we
started this agitation, some high-ranking
advisers of the Maharaja were saying ; What
can be done ? It is a natural phenomenon’.
My esteemed friend, Minister. Dr. K. L,
Rao who is very much seired of the situation
and is doing his very best, even he, says that
this is @ natural phenomenon. 1 would say
no, people in other parts of the world do
not consider problems iike this as such
irremediable national calamities. Take the
case of Holland, most of which lies below
the sea level, But they have erected sea
walls to stem the onsiaught of the ses, Here
in Kerala land is scarce and is very precionfs.
It it is allpwed to be caten away like this,
1 would say it is callous negligence, I would
therefore highlight this aspect of the situa-
tion 80 that effective steps may be taken to
save not only the poor people of Kerala and
their living space but also the State and the
country which gains immensely from the
rare minerals available in those areas, to
which 1 have already referred. There is also
the fishing industry which is affected. The
backward regions are affected. So this is 8
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national problemt and as stch I would
suggest that & mission be sent immedintely
to survey the situation and steps may be
taken to persuade the Planning Commission
and other appropriate agencies to take the

necessary steps to  stem  the  erpsion
immediately.

DR. K. L. RAO : I have not heard of
the particular breach, to which the hon.
member has referred. But I will ask the
Kerala Government to deal with this breach
and also send an expert to survey the place
and suggest what immediate steps should be
taken. I would like to assure the hon.
Mmember that we will take the necessary
steps. The discussion has served a very good
purpose in highlighting the problem which
is necessary specially from the point of
~view of obtaining the finance required for
the work. I am particularly thankful to the
hoa. Deputy Chairman of the Plannmng
Commission who is here and is doing his
best in this mater.

12.30 hrs
PAPERS LAID ON THE TABLE
Notifications under All-India Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRT RAM NIWAS MIRDHA) : 1 beg to
iay on the Table :

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

(i) The Indian  Administrative
Service (Fixation of Cadre
Strength) Ninth Amendment
Regulations, 1970, published in
Notification No. G.8.R. 47 in
Gazette of India dated the 9th
January, 1971,

(i) The Indian  Administeative
Service (Recruitment) Amend-
ment Rules, 1971, published in
Notification Neo. G.S.R. 3lv in
Gazotte of India dated the 6th
Macch, 1971,
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(i) The Indian Police Servics
(Recruitment) Amendment Rules,
1971, published in Notification
No. GS.R. 317 in Gazette of
Indis dated the 6th March, 1971,

(iv) The Indian Administrative
Service (Appointment) by Com-
petitive Examination, Amend-
ment Regulations, 1971, pub-
lished in Notification No. G.S.R.
318 in Gazette of India dated
the 6th March, 1971,

(v) The Indian Police Service
(Appointment by Competitive
Examination) Amendment Regul-
ations, 1971, published in
Notification No. G.S.R. 319in
Gazette of India dated the 6th
March, 1971,

(vi) The Indian Police Service (Uni-
form) Amendment Rules, 1971,
published in Notification No.
G.S.R. 749 in Gazette of India
dated the 22nd May, 1971,

(vli) The All India Services (Discip-
line and Appeal) First Amend-
ment Rules, 1971, published in
Notification No. G.8.R. 797 in
Gazette of India dated the 29th
May, 1971.

(vili) The Indian Police Service (Pay)
Fourth Amendment Rules, 1971,
published in Notification No.
G.S.R. 798 in Gazette of India
dated the 29th May, 1971
{Placed in Library. See No. LT—
421/71}

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the Notifications mention-
ed at (i) to (v) of item (1) above,
{Placed in Library. See No.LT—
422/71)

FTextile Committee (Amendmont) Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF FORBIGN TRADE (SHRI
A. Q. GEORGE) : On bebalf of Shri L. N,
Mishra, I beg 0 Jay on the Teble & copy of
the Textilos Commiittes (Amendment) Rules,
19%- Clinddi and English versions) published
in Nosification No.. G.B.R. 372 in Gazette of

= ‘Vi" s ﬁk v s
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India dated the 20th March, 1971, under
sub-section (3) of section 22 of the Textiles
Committee Act, 1963, [Placed tn Library, See
No. LT—423/71].

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I had given notice carlier. May
I draw your kind attention to this very big
advertisement ipsertion given in the Indian
Express by the Hosiery Exporters Corpora-
tion, Civil Lines, Ludhiana, which says :

“When no combing facilities for
exporters of woollen hosiery

Why special import licencey of wool
to Monopoly Commission Combers and
wool priority licences to some units ?

Is it not wastage of country’s hard
earned foreign exchange 7"

Will the hon. Minister kindly tell us some-
thing about it, because it is alleged that
Rs. 40 lakhs have been collected from these
people at the time of eclections, and that is
why these special licences, May 1 lay this
paper on the Table ?

MR. SPEAKER : I am not allowing it.
This will not go on record.

SHR1 JYOTIRMOY BOSU : ***

Presidents Proclamation and order In
relation to the State of Punjab and
Governox's Report

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to lay on the Table :

(i) A copy of the Proclamation
(Hindi and English versions)
dated the 15th June, 1971 issued
by the President under clause
(1) of weticle 356 of the Con-
stitution in relation to the State
of Punjeb publisied in Notifica~
tion No. G.S.R. 944 in Gazette
of Indis dated the 15th June,
1971, under article 356(3) of the
Constitution. [Placed in Library.

See No, LT--424{71}
s
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(ii) A copy of the Order (Hindi and
English versions) dated the 15th
June, 1971, made by the
President in pursuance of sub-
clause (i) of clause (c) of the
above Proclamation, published
in Notification No. G.S.R. 945
in Gazette of India dated the
15th  June, 1971. [Placed in
Library. See No, LT—425/71].

(iii) A copy of the Report (Hindi
and English versions) of the
Governor of Punjab dated the
13th June, 1971 to the President.
[Placed in Library. See No. LT—
426/71].

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : May I ask why it is not in the
Order paper ?

MR. SPEAKER 1 allowed it this
morning. It came after printing.

MESSAGES FROM RAJYA SABHA

SECRETARY : I have to report the
following messages received from the
Secretary of Rajya Sabha :(—

(i) *“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, T am directed to
return herewith the Manipur
Appropriation (No. 2) Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the
11th June, 1971, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.””

(ii) “In accordance with the Provi-
sions of rule 111 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to enclose a copy
of the Mysore State Legislature
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(Delegation of Powers) Bill, 1971
which has been passed by the
Rajya Sabha at its sitting held
on the 15th June, 1971,

MYSORE STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL

As Passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the House the Mysore State Legislature
(Delegation of Powers) Bill, 1971, as passed
by Rajya Sabha.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Second Report

SHRI G. G. SWELL (Autonomous
Districts) : T beg to present the Second
Report of the Committee on Private
Members® Bills and Resolutions,

MOTION RE. CONSTITUTION OF
COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES
AND SCHEDULED TRIBES

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : I beg to move :

“(1) (@) That a Committee of both the
Houses to be called the ‘Com-
mittce on the Welfare of
Scheduled Castes and Scheduled
Tribes® be constituted, consisting
of thirty members, twenty from
Lok Sabha and ten from Rajya
Sabha to be elected in accord-
ance with the system of pro-
portional  representation by
means of the single transférable
vote; and the voting at suclf
election shall be by secref
ballot ;



(b) That & Minpister shall not be
sligible for tlectipn
of the Comwh‘ienﬂ?m ti
a member after his election to
the Committee is . appointed a
Minister, be shall cease to be a
member thereof from the date
of such appointment ;

{Z) That the functions of the Com-
* mittee shall be :—

(i) to consider the reports submitted
bo the Commissioner for Sched-
uled Castes and Schoduled
Tribes under article 338 (2) of
the Constitution and to report
to both the Houses as to the
measures that should be taken by
the Union Government in reapect
of matters within the purview of
the Union Government including
the Administrations of the Upion
Territories ;

(ii) to report to both the House on
the action taken by the Union
Government and the Adminis-
trations of the Union Territories
on the measures proposed by
the Committee ;

(ili) to examine the measures taken by
the Union Government to secure
due representation of the
Scheduled Castes and Scheduled
Tribes in  services and poets
under its control (including
appointments in the public sector
undertukings, statutory and
semi-Government Bodies and in
the Union Territories) having
regard to the provisions of
article 335,

(iv) to report to both the Houses on
the working of the welfare pro,
grsmmes for the Scheduled
Castes and Scheduled Tribes in
the Union Territories ; and

(V) to examine such other mmtters as
may seemn fit W the Committee
or are specifically referred to it
by the Howse or the Speaker,

3) That the members of the Com.
. mitey shall, held ofice for 4 period
of two. yeasa from the date of the
Brok myocting; of the Comppitteo ;
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(4) That in order to bosstituté a sitting
of the Commigee - the ,quesum
shall be ten ; ., '

(5) That in all other fespects the Rules
of Procedure of this Housd relatisg
to Parliamentary  Committess
shall apply with such variations
and modifications as the Speaker
may make ; and

(6) That this House do recommend to
the Rajya Sabha that the Rajya
Sabha do join in the Committes
and communicate to this House the
pames of members elected from
amongst the members of the Rajya
Sabha to the Committee as
mentioned above.”

SHRI SEZHIYAN (Kumbakonam) :
While I welcome the formation of this Com-
mittee, ] want to bring to your notice a
serjous omission in the functions of the
Committee.

‘This Committee was formed ia 1968 and
it was renewed on 9th December, 1970. That
Committec was formed on the basis of the
motion moved in this House. Para 2(3) of
that motion reads like this.

MR. SPEAKER :
omitted ?

What has beea

SHRI SEZHIYAN : The following item
bad been omitted :

“To consider generally and report to
both the Houses on all matters concern-
ing the welfare of the Scheduled Castes
and Scheduied Tribes which fall within
the purview of the Union Government
including the Administration of the
Union Tetritorics.”

This has been omitted.

My contention is that this is the pur-
pose for which this committee was formed
and last year it was clearly stated and, I do
not know why this function has been
omitted now. There is one clause here
which says: to exemine such matters &
may seem fit to the Commitiee ; and, it can
come under that. But I do not think it is
proper, It is a specific fynciion given to
the Committee by the Last Lok
!he Government no more interested ﬂw

of S¢ s:.msmd » Trihss and
thnt why it
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My second point is this, The first
function of the Committee is to comsidec the
reports submitted by the Commissioner for
Schoduied Castes and Scheduled Tribes,
For more than one year the post of the
Commissioner has not been filled. From
whoam ate they going to get a report for the
Committee to function ?

Thirdly, what action has been taken by
the Government on the reports submitted by
the Committee. Why has the Government
not given due respect to the reports of the
Comunittee ? So far 19 reports had been
submitted. Members of that Commitiee
will bear me out when I say that no report
has been considered by full by the Govern-
ment and no recommendation worthwhile
bas been implemented by the Government ?
1s this the respect they want to show to a
Parliamentary Committee ?

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : The hon, Member touched
upon one poiat. 1 was on that Committee,
I must say that he has not gome through
all the points that have been mentioned
bere and in the earlier motion also. It is
true that one part has been deleted but that
part was redundant, By the deletion of
this part, it does not mean that the functions
or powers of the committes are eroded in
any way.

SHRI K. 8. CHAVDA (Patan): The
main function of the Committee i to
consider the reports submitted by the Com-
missioner for Scheduled Castes and Tribes
under article 338(2). As has already been
pointed out no Commissioner has been
appointed and two years have passed.

I would like to know from the Minister
concerned, whea the Commissioner will be
appointed.

SHRI SEZHIYAN : Sir, please allow
e to move a fortmal amendmeat to this
motion, 1 beg to move—

MR. SPEAKER ; Just listen to him.
Unterruption). lhnvenotmdwdthh
menduqmtht

S!fkl SEZHIYAN : I request you to
condone the delay,

SHRI 5. M. BANERIEE: Sir, | jost
want 1o say & word ; just oue mingte,

JUNR 15, 911
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MR. SPEAKER : Order, please. Kindly
sit down. Let the Minister reply.

SHRI K. 5. RAMASWAMY : Sir, the
ftem mentioned against the old resolution,
item 2(v) is covered by the other terms of
reference contained in the same resolution.
The Committee is going to comsider the
report of the Commissioner for Scheduled
Castes and Scheduled Tribes ; it goes into
all the aspects of the weifare of Scheduled
Castes and Scheduled Tribes, That is what
oxactly is mentioned in item (v). That has
already been covered. (Interrmption). We
foel that this is redundant and this should
be omitted. This is also covered by present
item (v) : “to examine such other matters
as my seem fit to the Committee...”, So, the
Comimittee can go into any question they
like. We do not want to have something
which is redundant : we do not want to
repeat it.  That is what 1 wanted to inform
the House,

MR. SPEAKER : He nraised two or
three points. So far as laying before the
House is concerned, that is not there. So
far as the Commissioner’s appointment is
concerned, it is pending since long. These
are the two points to which you may reply.

SHRI K, S. RAMASWAMY : It is true
that the Commissioner has not been appoin-
ted. We are taking steps to anpoint one
very soon. Regarding the recommendations
and the report of the Committee, the various
departments have alroady gone into them
and we are accepting many of the recom-
mondations. We are getting and sending
reports on all the recommendations,

MR. SPEAKER : I think there is &
little misunderstanding about this,

SHRI SEZHIYAN : The Ministet’s
reply is not satisfactory. Even in item (vi)
of last year's sssolution, it was stated : “
examine such other matiers as may seem
ﬂt ‘° &O m#:” ‘tc. M w
there evon previomdy.

SHRI XK. 8. RAMASWAMY : Thet is
why 1 said this one was redundant,
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SEVERAL HON. MEMBERS : rose—

MR. SPEAKER : Order, order. I was
looking at the jsst year's Chairman. He is
very quietly liastening to it.

SHRI SEZHIYAN : The Basumatari is
here.  Please ask his opinion.

SHRI D. BASUMATARI (Kokrajhar)
rose—

sMR. SPEAKER : 1 do not force him to
say anything. Please keep sitting. He is
quite unaware.

MR. SPEAKER : The question is :

‘(1) (a) That a Committee of both
the Houses to be called the
‘Committee on the Welfare
of Scheduled Castes and
Schedufed Tribes® be consti-
tuted, consisting of thirty
members, twenty from Lok
Sabha and ten from Rajya
Sabha to be elected in
accordance with the system
of proportional representa-
tion by means of the single
transferable vote : wnd the
voting at such election
shall be by secret baliot ;

(b) That & Minister shail not
be eligible for election as a
member of the Committee
and that if a member after
his election to the Commit-
tee is appointed a Minister,
he shail cease to be a mem-

Admivistritiois  of - the
Union Tesritories ;

(i) to report to both the

(iii)

(iv)

Houses on the action taken
by the Union Government
and the Administrations of
the Union Tervitories on
the measures proposed by
the Committes ;

to examine the measures
taken by the Uniom
Government to secure due
representation of  the
Scheduled Castes and
Scheduled Tribes in
services and posts under
is  control (including
appointments in the public
sector undertakings, statu-
tory and semi-Government
Bodies and in the Union
Territories) having regard
to the provisions of article
335 ;

to report to both the
Houses on the working of
the welfare programmes
for the Scheduled Castes
and Scheduled Tribes in
the Union Territories ; and

(v) to  examine such other

matters as may seem #it 10
the Committee or are speci-
fically referred to it by the
House or the Speaker,

(3) That the members of the Com-
mittee shall hold Office for a

ber thereof from the date of
such appointment ;

(2) That the functions of the Com-
mittee shall bo >—

period of two years from the
date of the first meeting of thc
Committee ;

(@) That in order to constitute a
sitting of the Committee the
quorum llmll be ten ;

" Thlt in a!l other m the
ules of Procedure of the, Houw
'mlaﬁuw,l’ulilmm Cos
mittees shall apply with  such
vatiations and modifications .as
the Speaksr say make ; aud, ...

(6) That thir Homee.do xecopmmend
. the Rajya Sabha. tmum
Rajya Sabba do join in
comuh&nmmmumw

)
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this Fionise the names of mem-
bers glected from amongst the
members of the Rajys Sabha
to the Committee as mentioned

above.”
The motion was adopled.
MR. SPBAKER : Now. Shri Bade

wanted to raise some point. Of course, I

had o dhjection, but this was raised in tde

House twice, thrice—about cholera—by two

Calling Attention Motions and other
tions. You can have a minute or two
t not more than that.

SHRI R. V. BADE (Khargone) : 1 just
Want to know what steps have been taken
#h this matter by the Government. Under
rule 377—

MR. SPEAKER : This poor rule 377
is 30 much misused and molested. Any-
how—

SHRI R. V. BADE : Rule 377 is the
oply rule under which we can take up such
important questions and bring them to the
House.

MR. SPEAKER : So long as 1 am the
Speaker.

SHRI R. V. BADE : There is a report
in the Prese that there is outbreak of
tholera in the Mana refugees camp. What
steps have the Government taken in this
matter ?

MR. SPEAKER ., That would be direc-
ted to the minister.

SHRI R.V. BADE : What about the
reply to my question ?

. MR, SPEAKER : Don't worry about
this reply. It is my duty to do it now.

SHRI §. M. BANERJEE (Kanpur) : I
Mive e¥iedlly written to you that I have
Ftelveda' letter from the father of Doepek
W Who i» Behing the bary in Pakistan.

mmarmu‘fﬁnke 4 stafement about
e # privon il Pakistan, Their
paresté are extreively wortied ‘atiout it.

MR, SPEAKPW Y Yon camot' raise it
Whtughy ‘like 8. "1 bk fiot ahwing it,

12.47 hra,

SALARIES AND ALLOWANCES'
OF OFFICERS OF PARETAMENT
(AMENDMENT) BILL Cond.

MR. SPEAKER : The House wiil now
take up further consideration of the Salaries
antd Allowances of Officers of Parlidment
(Amendment) Bill. There was no member
on his legs. (Interruptions).

t

T wish it coukd be passed, because very
few are in the know of the fact that betwesn
the Speaker and the M. Ps,, the difference
is only sbout Rs. 300 to 400. Jf you agree
we do not mind parting with this sum of
Ra. 300 or 400, provided we get the facilities
you get far your presence here every day.
Of conrse, I am not in the Bill, but I was
not very happy when this was discussed.
The Deputy Speaker was equated with the
Minister of State and he will now get just
what the Mamster of State gets. After
deduction of texes, etc., only so much is
left that the difference between the MP and
the Deputy Speaker is only about Rs, 300
or Rs, 400. If you agree, that can be
chunged. 1f we do away with that Rs,
300 or 400 and if you give us the concession
of Ra. 50 a day, we accept it.

There was no member on his legs
vesterday,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
May 1 reply now ?

SHRI PILOO MODY (Godhra) : May
I submit that we agree to pass the Bill as
it is, provided, the minister does not
reply ?

SHRI RAJ BAHADUR : I do not mind
it, But some observations were made
wi).icb shonid not go upanswered.

SNRI PRLOO MODY : We are all
convimted of the need for the Bill ; no
noctesity fot 2 teply, ‘

sgm RAZF'BAHADUR : 1 do not think

thit do not Jike my voice. Evenso I
113 m I'liave no ohjection to their

ﬁm t s 1 will pot speak
q“é g dhsire, T will leave

RESE
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SHRI PILOO MODY : No, Sir.
SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Since certain points were raised,
they shquld be replied to.

- SHRI RAJ BAHADUR : I am grateful

to the hon. Member who have participated
in this debate. I have very carefully listened
9_‘:t_helr, speeches. So for .as this Bill is
concerned, it only seeks to remove an
atomaly. As far back as 1962 the status of
the Deputy-Speaker in this House and the
Deputy Chairman in the other House was
raised and recognised. to be that of a
Minister of State but the salary remained
the’ sime, which was anomalous. This
measure is purely consequential ; nothing
more.

SHRI D. N. TIWARY (Gopalganj):
Therr it should ‘be given retrospective effect
from 1962.

SHRI RAJ BAHADUR : This Bill does
not seek to do that. Questions were rtaised
ranging: from cost of living to increase in
p;ices;atld unemployment.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 'What about chamber messengers
who get only Rs. 75 per mensem ?

.SHRI' RAJ BAHADUR : We are as
much concerned about those issues as any-
one on that_ side.

SHRI SEZHIYAN (Kumbakonam) : If
from 1962 the status of Minister of State
was given, why were they sleeping over it
all these eight years ?

'SHRI PILOO MODY : That is the
normal speed' of the Government.

T

) SHRI RAJ BAHADUR : For one
rea?on or other including the dissolution of
the fourth Lok Sabha, this Bill was
delayed.

> S0 far as the question of staff of
Parliament is concerned, they are under the
control of the Speaker. Their terms and
condmons of service are governed by what
is apphcable to Central Government em-
ployees. . ‘They are entirely under the
adlﬁ'inistrafiVe control of the Speaker. We

I ceptainly do whatever we can for them.
But § woulf bég of hon, Members not to
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raise these issues time and again because this
looks like exploiting them for politieal ends.

SHRI PILOO MODY : Sir,

, it is for
you now to stop him. ’

SHRI RAJ BAHADUR : I must say
that Sh:i Krishna Halder was less than fair
to me when he said :

“The hon. Minister, Shri Raj
Bahadur, is acting like Raja Bahadurs
of Middle Ages when Raja Bahadurs
obliged their Ranis or queens by hand-
some gifts.”

This is not a gift to the Deputy-Speaker...

SHRI KRISHNA HALDER (Ausgram):
I am a political worker for more than thirty
years and I have made greater sacrifice than
Shri Raj Bahadur. In this connection, I
want to mention that 1 was a Cabinet
Minister in the second United Front Govern-
ment of West Bengal and we set an example
instead of drawing full salary, I received
only Rs. 500 per month as salary which was
much less: than the salary of a Cabinet
minister.

SHRI RAJ BAHADUR : I think Shri
Krishna Halder knows that I have been
doing public service all these years and I
have done more than what Shri’ Halder has
ever done in his life,

I say that it was most objectionable to
say that it was a gift to the Deputy-Speaker.
I would not have referred to these observa-
tions but for the fact that he said that it
was a gift to the Deputy-Speaker, which it
is not. Tt is a recognition of the Status
objectivly.

So far as Shri Dhote is concerned, I
am really amused to see that all of a sudden
having stood for vested interest, he has
acquired the love for garibi hatao and all
those things.

Shri Banerjee said about the Pay Com-
mission and the cost of living index. I
have only to say that both these matters
are not relevant to this particular issue.

I would beg of this House to pass this
Bill without any amendment,
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MR. SPEAXER : S0 far a2 my Seore
bwist is concetned, wo do what they do
there. Whatever they will do for their
waft; I will do for our staff. Of couree, we
have to get the money from the Consolidated

Now, there is one amendment, No. 4
for divoblation of the Bill for the purpose
of eliciting public opinion by the 15th
November, 1971,
wote of the House,

I

Anmdment No. 4 was put and negtived.

MR, SPEAKER : Now I am putting the
other amendment, No. 5, for refoerence of
the Rilf to a Select Commitiee, to the vote
of the House,

Amendment No. 5 was put and negatived.

MR, SPEAKER : Now, the guestion
Is:

I am putting it to the

*That the Bill further to amend the
Salaries and Allowances of Officers of
Parliament Act, 1953, be taken into
considerstion.”

The motion was adopted.

Clause 2. (Substitution of new section for
section 3,)

SHRI BIBHUTI MISHRA (Motihari) :
8ir, 1 move :
Page 1,—
for lines 8 and 9, substitue

#43 There shall be paid to the
Chairman, the Speaker and the Deputy
Speaker 4 salary of two thousand two
hondred aad fifty rupees per micnsam
and to the Deputy Chairman & salary of
two thousend rupees per mensem." ’

@

MR, SPEAKER : | sm now putting the
amendment to the vote of the House,

Amendment No. 2 was put and negotived,

MR SPEAKER : The question is ¢
“That clause 2 stand part of the
L
‘ﬂumomnmm
Clowee 2 w0 oiied 0 o I

Clawe 3, (Amendiere of section 5.)
SHRI BIBHUTI MISHRA: Sk, 1
move :

Page 1, lines 10 and 11,
omit “the Deputy Chairman and” (3)
welt (b waw ¥ uwagngy o 3

vt & fis ag 1962 v § v Wy 1971

& war &, 9-10 gyw Yo 4, 9-10 ¥1w

% ug withedrww @ wr g wee 10

g gaTd gL X Y€ ary wredhA-

ayer gY, &t wadt arw arx ¥ fiwwr any

wirar ? g qg §, der MR sw R owg

a1 fr (@E v A AR § ) W

AT & oY wfwy § ¥ 523 dwd W

e yguy 1 X wiy §ux

wrT Bt 6 T Y § o o agi ¥ fecdt

efme g ¥ 11 ax ad Eelc 6

X Wi &) owgl wow @ ¥ 238

e §) v M @ g N a7

wrar av 5 feak fav 7z grow dear }

W firadt far g mraw T &

oo (vaww), @ DA greRw F aw

ey 8% vorfye sT awy § 1 Ty ¥

W gew W m’atxﬁnﬁnﬂn

sy grIw § o A T geraen

awar &1 wafag #*mm ﬁsm
HTHTT Tk ST WA & | ¥

13. brs.

O o woere W Ay ot el
wigk fF oy SWwrepa w7 =
wTr o & e ¥ oy &y e
firaft wawwe & ag dar dor wedt B
R f e F L ¥ ad §
f twegr & fireh prer ke W @
dur o 9o § wufhd woeTy g R
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T v wifgd 1 & s fr el
ofr ¥y o qafiae s} W @i Arow
wiw % wany wfes dar feany v @),
N Fredy oatedy ft ad warv g
gan w4 efiF T OR Jgew e
wireT T fedy Yorclin oY greamg ar-
7T §, e ¥ orf o Aff § WK wd
o fir o e |t o iy o § oY w
% Yoy aaae 57 ¥ few fafwex ar
wfwe 7 & ar Jeae R & o7 frew
I Aag QR & ave wewl K aw 9
T ot Y€ w ot g &, ot ¥
R s R f o ¢ wkaw
AT AN HT A9 F@ § a) e gd
wvg ¥ S | # o wgar wrdt § B
oy R g2 e o Ay A b e
@

ot Trw vy srsae wEEw, fasr
¥ TS ATy wear atn o faary
# A afcad w7 & fng g <@ @
ouf 7 TR E & e f ol oy
1 @ aww wAr faogh R
sy Wy wrfine & 6y

e wetew : R o SsA
afm Yy @e?

ﬁ f“fﬂ ﬁﬂl :aﬁ E’hﬁﬂﬁm
¥t g o

Amendmienmt No, 3 was, by leave,
withdrawn.

MR. SPEAKER : The guestion is ¢

Toal 3 WaE pact W the
B

The motion was adopted.
Claney 3 wite (uiled .10 he R,

§otmads.) B
MR. SPEAKER ; The guestion is :

“That Cliuse 1, the Enacting Formula
and the Title stand part of the Bill"

The motion was adapred.

Clause 1, the Enacting Formula and
the Title were added to the Biil.

SHRI RAJ BAHADUR : Sir, Ibeg to
move :

“That the Bill be passed”

MR. SPEAKER : Motion moved :
“That the Bill be passed”

SHRI JYOTIRMOY BOSU : Sir, we
have heard a lot about the slogan ‘Garibi
Hatao’. People in the country should know
how sauch a Minister in this countty costs
the public exchequer...(fferruptions). You
are trying upgrade the Deputy-Speaker.
Why not you downgrade the Ministers and
bring their salaries below the salary of the
Deputy Speaker 7  You reduce their salaries
so that they get less than even the Chiefs of
this House...(Interruptions). 1 have got here
a reply given in the Rajya Sabha. Sir, a
Minister in this country, according to that
reply, costs the public exchequer between
Rs. 30,000 and Rs 350,000, A Minister
spends a8 much as Rs. 30,000 on ‘telephone
calls alone, If the Deputy Speaker wants
Rs. 30,000 for telephone calls alone...

MR. SPEAKER : Please conclude.

SHRI JYOTIRMOY BOSU : Sir the
office expenditure of the Prime Minister is
as much as Rs. 1,14,000. This was some
years back. 1t should bave doubled or
trebled now, -

1 am saying that the country cannot
afford to increase the salary of Ministers,
I am strongly advocating that the sglaty of
Ministers be reduced so that the salary of
the Deputy Speaker and the Speaker renains
higher than that of the Ministers. Suppose
tomerrow they want to incrouse the salaty
of the State Ministets. Again you come
with x« Bill for that. You increans the
salary of the Minister and the next day you
will have to increass the salwy of the
Speaker and the Deputy Speaker. This tan-
not go on. I am talking about the under-
dogs serving here. Every day they come
pere at 9.0° clock in the morning aad work
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till 7.0° clock in the evening drawing a basic
wage of Rs, 75. You are spending much
more than the country can afford and they
know mnothing at all. The Ministers’
concribution is so little that they do not
deserve apy increase,

MR. SPEAKER : The question is :

“That the Bill be passed™

SHRI JYOTIRMOY BASU : No reply
from the Minister ?

SHRI RAJ BAHADUR : I am prepared
to reply.

MR. SPEAKER : 1 have aiready put
theé motion. The guestion is :
“That the Bill be passed”
The mation was adopted.

MR. SPEAKER : Now we adjourn for
lunch and reassemble at 2.15 p. m.

13.09 hrs.

The Lok Sabha adjourned for Lunch
till fifteen minutes past Fourteen
of the Clock.

The Lok Sabha reassembled after
Lunch at eighteen mimues past
Fourteen of the Clock,

[N, Deputy-Speaker in the Ghair)

SHRI JYOTIRMQOY BOSU (Diamond
Harbour) : I have given a notice. The
employees of the Birla office are thrown
out of employment for 15 mwouths. They
are being treated very badly, They have
brought in the CRP. 1 have received two
telegrams. 1 request through you, Sir, to
appeal to the Labour Minister that he may
look into the matter and if possible, he
may make a statement before the House.
Thank you.

JUNE 16, 1571
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14.19 hys.

STATUTORY RESOLUTION RE. MAIN-
TENANCE OF INTERNAL SECURITY
ORDINANCE AND MAIN-
TENANCE OF INTERNAL
SECURITY BILL

MR. DEPUTY-SPEAKER : 7 hours
bave been allotted for the Statutory Ressiu-
tion regarding disapproval of the Main-
tenance of Imternal Security Ordinance,
1971 ; and the Maintenance of Internal
Security Bill, 1971. 1f the House agroes,
5 hours may be given for combined discuss-
ion on the Statutory Resolution and the
General Discussion of the Bill. 2 hourse
may be given for clauses and Third Reading
of the Bill.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Clause by clause consideration
may take more time.

MR. DEPUTY-SPEAKER : 7 hours
have been allotted for the entire business.
Now, I am suggesting that 5 hours may be
given for combined discussion.

SHRI JYOTIRMOY BOSU : We have
to express the concern of our party. I have
to present my party's view...

MR. DEPUTY-SPEAKER * Within the
time allotted by the House.

SHRI JYOTIRMQY BOSU : All right ;
we will do our best.

SHRI S. M. BANERJEE (Kanpur):
On a point of order. At the introduction
I said that this Bili...(inrerruprion)

MR. DEPUTY-SPEAKER : You are
referring to the Bill, We are now on the
Resolution...

SHRI S. M. BANERJEE: We have
taken both together.

MR. DEPUTY-SPEAKER : You are
rising on a point of order and your objec~
tion is to the Bill.

SHRI 8. M. BANERJEE : Considera
tion of the Bill apd Ordinance, both,
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MR. DEBPUTY-SPEAKER : This is &
motion disspproving the Ordinance. We
are at that stage pow. Let him proceed
with his speech.

SHRI JYOTIRMOY BOSU: This
contradicts the Fundamental Right guarante-
od under Article 226 of the Constitution.

ot wew fagrdl wvodd : IuTeAw,
wdrma, & waeq duw wew § BF

qg gar 7 9% 1971 N T
afy gra seqfod wrAfeR gRar
Ty e weardm, 1971 (1971
%1 weqrRy geur 5) &1 fegRed
Fet g1

IqTeTY WENY, o dag #% § adt

SHRI JYOTIRMOY BOSU : This isa
Bill where the Home Minister should have
been personally present, because this Bill is
4 great encroachment on fundamental

rights.

MR. DEPUTY-SPEAKER : Shri K .C.
Pant is the Minister of State in the Ministry
of Home Affairs, and this Bill stands in his
name. Therefore, he is completely com-
petent to deal with it.

ot e Wy wwer (1) © S
et £ gaTeY Wi vy AT ST
qra § 1 qfex siew &7 01§ W FE T
e gafeam aff &1

SHRI JYOTIRMOY BOSU : This is a

Bill which is being brought foiward to
encroach upon basic human rights...

MR. DEPUTY-SPEAKER : The hon.
Meriber can speak when his turn comes.

SHRI JYOTIRMOY BOSU : We want
t te heard by thé senlor Meinbers' of the

WMIA

Security Bill

ot wew frgrd swidt @ Ierew
wgteT, w9 deg eA A A g @ wepfy
witdy weadg ord & ana § 9
qedy ArQ T ¥ AfwwIT dfre &
sg=ig 123 (1) & sty fear 7w &1
afey weardy Grd F@ W AR
s wugifge sfee 7 § 1 g
T fareft %1 ey wfeswTe gt & )
fipe AT ag Ty i AT FIHIT AT T
Y | YA T AT AT ST
¢\ wemdw ard wR W UG W
stfawre o afeam & Frafarsdl & dfia
fipar § 1 wrgr whweTe faar § agt a@fram
ag farar § 15 :

“If at any time the President is
satisfied that circumstances exist which
render it necessary for him to take
immediate action..."”.

JUTEAR  WEE, 4§ WARYW T[{A
g wedi #) Qe & fod o 7 e
TaT | og wemdm M w6
wfes  gaf  ggraar @ @@ A
gt & fad ard ad fewr
77 FART A5G a7 Qo W &
v ¥ 1 T sy w@ e ¥
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ForE TG W gASiifa F@ & fad

s g 7 wf M A @
aficheafivat of frdly awe ¥ gl
¥ arer ¥ vy wrdy FR & frg
sifea fivar | SO qgr duy W dow §
o ft ) BT ¥ g & sy
g qTe B A | WETEF AW WY ATy
wory agwa e w1 g ® gerey
o ¥ AuEA e W gofifer s
o7 g A} Jorar | gareq @ X gy
¥ ag avw Al wfy fis 3 fdy ot wr.
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Security Bill
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Wk ure § % & qh sriark § ¥
dfer W e AgE & W@ w1 UF
w'w Frobre w WTaT § 1 W g WX
Fealt DY @ www e § WigE A
WA A ¥y oggr av afx g AN A
gt o wrag W g gWiE qear | @
WIS g afteg Ot s Age
VYo T OF WY

“The poison is there to taint the
fountain of justice, when a man is not
made acquainted with the allegations
and evidence against him, Please do
not give me these three Judges.”

W WRY & wRwia oY A gEereed
WA 9l S ow o ow ®
auew AR, a5 giawr wws off &
N f qr AfFw AT & Aerfagy
& o% wHre A feur ) ofer WY s
Agw wr gy § -

“Pleasc do not give me these three
judges; give me three men from the
street, Produce all your evidence before
these three men and let me criticise and
cfoss-examine that evidence and then
you do what you like with me. There
is no wuse of giving three High Court
Judges. You may give me three Privy
Councillors. With that restriction on
their powers they could not help the
victim, You call this justice? Can
there be anything more barbarous than
this 7

w1 god Wt sfys A adwgd am
Qewity?

wfhgre o W Qg @ & @
% el o werd ww W v
s e § ¥fer gg o &1 Awdw
o Wy wrw qfen wew wer g farorr
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sk R E Wil A frr w@
ardr Tt WY W et o g gu §
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qAH @ FC g foawt wyer ¥|w
wiglh & ? o e A At W @y Aew
FT godt § 1 Afew R xw W ¥ o
T 7§

13 &% § fr gar dfqamy & o
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*Y 7 frg W o oo Y d@we-
w1 § forad sfe &Y ey By o
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aficfy § frarer @ gwar § S avaa &
g ¥ frger wfawre &% 7 @93 §)
¥uF dfaemr & wgsaR 22§ genqw
afrmd Y qut s @ gu g gy @

“No person who is arrested shall be
detained in custody without being
informed, as soon as may be, of the
grounds for such arrest nor shall he be
denied the right to consuit, and to be
defended by, a legal practitioner of his
choice.”

afeaw § ori Fgr AT §

“Every person who is arrested and
detained in custody shall be produced
before the nearest magistrate within a
period of twenty-four hours of such
arrest excluding the time necessary for
the journey from the place of arrest to
the court of the magistrate and no such
porson shall be detained in custody
beyond the said period without the
authority of a magistrate.”
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¥ qorge R wHATe gEwe  wfafaw s
AR Y, I e Q § wad
T TN W@ ; I AmAl w =
= faeqr s wnfgg

& qurr W § e afears ard ot
wqr vaea &7 ofors mrdk WY @
afvw FET IE arar & B wORR ¥
faw & At ® FEn Ay §, afea
warefar & famrs W gOeT WY
aredt & 1 Frgdr e ad 1 wgag W
a7 qreft & | gw Asr<ERlY w & fasTe
Ty wr g% § | qofs A@NR <@y
¥ o gt dw # wEr w1 gw R
T &) qOTEs & g A ofie F AN
ﬁ‘ttlmﬁﬁ 8 9T TS W
Wk fear, e froge qew X 4,
@ wawr geodr gvr ) K OF gEadw
F1 TOEWY 3T WAT FRJ )

oy aeegan Wi s we fafiesy
¥ Wi v o ety Bropo feg
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[afr wew Fgrér wroniv]
g ; & quer wnger § o & e
i o oY ¥w gaTer w7 e wae €
fs ot vTrw W g § WA W
sfrverw & or fecdy fafreet wr A §
ay 7Y 7 ag /X wrw g ¥ o ot |
¥r w0 § fiw oY oy e oy € oW
W T QY ot & wfiw oW 9
feqr war W el aw & =fer Wt
qey foar waT ) Y@ wSaTRW ¥ WX
aft it wrem §)

warr ag B & e gW @ wear-
Ry wr fady &, W wwERy W
X W ET AW W gL A ©
wifaw ¥ fadw w8, FEH-Tw X 7
wyr€ w¥fy | g sfiemg Gamftrar &Y
qare TR A 79 | AT g o
wfiry Y careftaar & w1 frdw ot &
T awgw e g oY g ey goar
wi¥d | g WA %7 SR T |
e wro YAy gwe Jff &) ag ORI
wa quAfar frdfed WY gaay &
faw sgTrew sfwsT wigeht § ) sefag
Y @ ey W fadiy s w7 haer
femrdigafaae § s aoeg <o
¥higy area & wrom & wmEm™
ity | o ardf o7 wgETER AR &
forg Y, safenr ot sy Ay TER
¥ faq ft s @ ¥ gw ST
frwdd | wgt o% gaTO WATW §, @9 oW
aF ag avd ard W oow aw g
fawft mfY © A

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Bir, I rise 10 move* ;

“That the Bill to provide for detep-
tion in certain cases for the purpose of
maintenance of laternal secarity and
matters conmected, thete with, bo taken
into comsideration.”
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SHRI 8. M. BANERJEE : ' On 4 point
of opder. 1 am opposing it at the intedac-
tionmge._

MR. DEPUTY-SPEAKER  Under the
Rules, opposition to the introduction of- the
Bill can be done but that is over. Now we
are at the stage of consideration.

SHRI A. P. SHARMA : Sir, 1 want
to raiae & point of order before thas,

MR, DEPUTY-SPEAKER : When one
point of order has already been raised, I
must dispose of it first ‘before 1 hear you,

SHRIS. M. BANERJEE: My point
of order is confined to three points. Af the
time of introduction-of this particular Bill, 1
had pleaded with this House that this was
against certain articlés of the Conststution.
1 still feel that this is against the Funda-
mental Rights—articles 19, 22 and other
urticles of the Constitution—and that there
is discrimination between the people of
Jammu and Kashmir . (Interruption).

MR. DEPUTY-SPEAKER : All these
points that you are making could as well be
a part of the submission that the Bill cannot
be passed,

15.00 brs,

SHRI S. M. BANERJEE: My point
is that this Bill cannot be discussed,

MR. DEPUTY-SPEAKER : You
péint out the rules,

SHRI S. M. BANERJEE : If you read
clauses of the Bill, the detention without
trial...

MR. DEPUTY-SPEAKER : You are
going into the detafls now.
SHRIS. M. BANERTEE: | am not

goiag into the details of the Bl Thers
fundamental right under article 19, rhb
ot want to read it sinde yoa know befter
than me, Then, there i articie 22 which
was very ably read By my hon, friend Shri
Vajpayes. Is against natuinl justin to
#gticles 26 of the Constitution. W
. "y - p— "

WNoved with the secommendetion o the Prosidect, .
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neither any external danger Dv. w1y interna)
disturbance, Even if there is any danger
of exteroal aggreision or internal disturbance,
under article 355 of the Constitution, the
Central Government can take proper steps,
80, I feel, unless we get a clear opioion on
these points, we cannot discuss this Bill.
We should get a clear opinion from the
Attorney-General on this,

You remember, on & pervious occasion
also, the Attorney-General was called before
the House. 1 wish to move that the
Attorney-General be summoned before the
House. We should be allowed to put certain
questions to him whether it is going to be a
reasonable restriction on fundamental rights
or it s complete elimination of fundamental
rights. 'The Attorney-General should be
called before the House. I move that the
Attorney-General be called before the House
to reply to certain questions by the Members
80 that we are satisfied that this is constitu-
tionally all right.

MR. DEPUTY-SPEAKER : I cannot
accept any motion off-hand.

SHRI S§. M. BANERJEE : I can move
it.

MR. DEPUTY-SPEAKER : I am
barred by the rules to accept it like that.
You have to give notice to me.

Now, you say, this caanot be discussed
on the basis of your point of order that you
raised. That should bave been done at the
stage of introduction, You know there are
three stages of the Bill. The stage of intro-
duction is over. We are now on the second
stage. The points that you have raised will
be the subject-matter for the Minister fo
geply. It cannot be barred from discussion.

SHRI S. M. BANERJEE : There are
four stages of the Bill, The first one is the
is the considera-

we can object to it, I say, this Bill cannot
be congidered,

MR. DEPUTYV-SPEAKER : That does
not prevent the consideration of the Bill.

#, GHRY 5. W, BANERJER : - What sbowt
my, motion 10, call the Atcney-Genteal
befors the House,

MR. DEPUTY-SPEAKER : You, give
8 separate mation,

SHRI A. P, SHARMA: 1 was just
going to submi¢t that Mr, Banerjee’s point of
arder does not hold good...(Isterruptions). You
have no right to interrupt me, I must make
my point. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: In
that case, you allow me to support Mr,
Banerjee'’s point.

MR. DEPUTY-SPEAKER : Mr.
Sharma, 1 have disposed of the point of
order raised by Mr, Banerjee. Now, if you
have got any new point of order, you can
submit that. But don't refer to the point of
order which I have already disposed of,

SHRI A. P, SHARMA : 1 only wanted
to point out that the objections raised do
not hoid good...(Interruptions)

SHRI K. €. PANT : I have already
moved the Bill, Sir, some duties are
pleasant, some are not. I don't

le of t slp-
tion, I heard Shri Vajpayes with great
attention and on this occasion, he chose to
speake in ringing tones as a champlon of
individual liberty. Sir, he could hardly
have failed to notice that in his task he got
voviferous and enthusiastic support from
another great champion of individual liberty
in this House, Sori Jyotirmoy Basu...
(Interruptions) This alone, if nothingelse,
should have made him understand the dan-
gerous grounds into which he was entering...
(Interruptions)

SHRI JYOTIRMOY BOSU: Mr, K,
C. Pant, your utterances are not going to
give you any dividends.

AN HON. MEMBER : He supported
your bank nationalisation measure
(Interruptions)

5

11}

SHRIK,C. PANT: I may tell
Piloo Mody thet }: am only
notice the support which carties a
weight bohind it. \
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SHRI K. ¢. #ANT: ' My hon, fiend,
Shri Vajpayee, made an appeal ahd not &
very subtle one at that, to the scntiments of
fMose sitting on (iis 'side of the House' He
spoke powerfully and movingly about the
Freedom Striggle, about those who fought
dgainst the Hlack Acts of the British days and
he called upon menbers sitting on this side of
the House to remember the history of those
days. Many on this side of the House have
Hved that history. They have not read
about it and they have not watched it from
a safe distance, they have been in 1t and
need I remind Shri  Vajpayee to-day that 1t
was no one else than Sardar Patel who first
brought forward the Prevenlive Detention
law before the Parliament ?

SHRI ATAL BIHAR! VAJPAYEE : For
one year only.

SHRI PILOO MODY (Godhra) : Why
don’t you ask some of those who are there
as to what they feel about 1t ?

SHRI K. C. PANT : Since he chose
to quote Shri Motilal Nehru, may I also be
permitted to quote Sardar Patel in which he
has referred to what Shri Modlal said. This
is what Sardar Patel has said :

““When law is flouted and offences are
committed, ordmnarily, there is the
criminal law which is put into force.
But, when the very basis of the jaw is
sought to be undermmed and attempts
are made to create a state of affairs in
which, to borrow the words of Shri
Motilal Nehru, ‘men would not be men
and law would not be law’, we feel justi-
fied in invoking emergent and extra-
otdinary law.”

SHRI PILOO MODY : One thing is
sars. Men are not meh any more:

SHRI K. C. PANT : In 19%0 when the
Sardar brought forward this measurs, the
Prime Minister was none-ether thart Jawaliar
Ial Nelrs and to-day with his rhetorie Shri
Vigpaysaiwsnts us to forget thint these were
the leaders who brought forwasd this Act
and he wants us to listen to him rather than
1o the compulaipns that- weres recogaint by
theee lenders. So, those onsthis side of thw.
Housowould draw a losai dfropa tive Thwt. Sidt,

' JIRE f6, ¥T1
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Howéver uripalatable the duty, we must pec:
forin the duty to the country, And, those who
huve fought for fréedom can B8 expected to
know the value of freedom and they can b
expecsed 1o exert themselves to the utmost
to protect that freedom. (Interruprion) Shyl
Vijpayee paid to those sitting on this side gf
the House a cotnpliment of having fought
in the freedom struggle.

SHRIS. M. BANERJEE : Not gl of

SHRI K. C. PANT :
many of them,

AN HON. MEMBER : You were on
the side of the Britishers ; we know it.

Most of them ;

SHRI K. C. PANT * Many of those on
this side of the House who used to sit here
were depleted by years in prison and by the
sufferings that they underwent and they have
leftus, But I wish I could return the
compliment and say to Mr. Vajpaye¢ that
his party had also suffered in the freedom
struggle. I am sorry that I cannot.

SHRI ATAL BIHARI VAJPAYEE * Our
party was created in 1952, Jqreqsy

w1 3T & T g WY g 7

SHRI K. C. PANT : I said, the party,

oft wrw fagr® wrwiddt : gerene
wgved, g W o & g & wvar mf¥ dov
&, o< qAi frarolt vl Y surar sy
o1 | wrha wwew Wy 1952 ¥«
wrordr oft ayr€ wer gl 1947 ¥ ¢ ay
amiAwwrad §?

SHRI K. C. PANT : That is my whole
complaint,

SHRY PILOO MODY : The Congresd
party Is merely a purchased organisation,

SAR1 X, C. PANT : M, Pﬁoom
only thinks of purchase and sale, The Jant
Sangh topk care to fall after the, freedom
strugglé was won.

SHRI ATAL BIHARI VAJPAYEE :
The cotigres party wi'founded by a-Siifthh

gontloms, Deéu®
. Nirget your Vel Torew
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SHRI K. C. PANT: After indulging
in ohtap jibes, 1 mn sarry $hri Vajpayes lost
his head completely.

It Iy fror as though It givew me pledsure
1o Yring forward this wersure, Nothing ¢
ddret to ¥8 thaa the cause of individual
lisedty and humtnt freedorh and it is but
owiiedd that those, who value freedom and
indeépendence should view with some trepida-
ton anything that seems to affest the hard-
won fruits of their struggle. One would
wish there was no need for this measure,

I was asked about the circumstances in
1950 and now. In early 1950 when first the
P. D, Act was brought before the country,
the situation in Telengana was there which
is known to many in this House, That was
onc of the compelling factors, which filled
the hearts of those who championed the
cause of liberty and freedom to pilot such
8 legislation. The sitution now facing the
country 18 definitely more difficuit. They
cannot for a moment afford to turn a bimnd
eye to the threats, external and internal, that
the country faces at this juncture. There
are times when one cannot preserve the true
content of liberty and freedom unless one
effectively isolates those who deliberately
exploit these very concepts to undgrmine and
destroy all that is cherished in a democracy.

SHRI S. M. BANERJEE : Whose
quotation 1s this.

SHRIK.C. PANT: 1 am sure that
this august House would coolly consider the
problems confronting the nation and help in
our joint endeavour to counter the foroes
that threaten its unity and integrity.

My hon, friend Shri Atal Bihari Vaj-
payee asked me what the apetial circumss
tances prevailing on the 7th May were that
made it nooessaty For an ordinance to be
promwuigated. If it had been promulgated
on the 8th May or the 6th May or the Sth
May, the same rhetoric would have been
i bl vt of 140 scumtian. . Ho bicwalt

‘h‘ b - : ]
lmmmny.didmnmw
sdy that g0 extraordinary situation had not
developed acvoss. the bosder, He did not

siy that yefugees were not coming in in large
mbou. He in fact said that they were,
and on that day they had already coms in
i hitge nonlids; He did not dedy that
there wes & pontbmty of sples Mﬂklﬂ
with dhmtémqmﬂﬁ

ol ot
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the possibility of intrusioms, He ¢t not
discoumy the possibility of Pakisani soldieis
coming imto ocur territory. He did not
disoount any of those things. He said that
if it was necessary to take actalen mmat
the Naxali he would wupport ug, He
saidall those things. By implication, he
admitted the situation, and yet because of
the compulsions of politics, he has today
to join hands with Shri Jyotirmoy Bosu.

Several amendments have beon moved
with a view 1o restrict the scope of the Bill.
I would first like to deal with this aspeot of
the matter. (Applause.)

st witfasta wg: 51 wyar oy
FIN wT E

SHRI K. C. PANT : This is what ex-
plains their clappings in their meetings,
namely this 51 per man. Now, I under-
stood how they organise these large meetings
in Calcutta,

I do not think that I need to explain
any more the compulsion and the reasons
behind the promulgation of the ordinsmce
on the 7th May. The situation facing the
country in the beginning of May was & geave
one, and it was a situstion which- wWue
fraught with dangerous possibifitios. It wad
a situation that had farreachintg long-term
mmplications for our country as a whole,

Indeed. the situation continues to be
such, and it was a situation that demanded
that the country should be fully prepared
to face all threats arising from the intrusion
of armed foreign personnel, activities of
espionage and the attempts of those who
seck to fish in troubled waters. The exists
ing laws would have only enabled prose-
cution of persons after they had done the
dathage, whereas what was requtired wu
that the damage should not be allo
be done. It wasin view of the prev ia,
situation in the country and the develop~
ment across the borders, and taking inlp
account the inadequancy of the exigting la
that the Maintenance of Internal swm%
O‘;ﬂ;m was promulgated on the

This House which has

awaretiéss of the mtlon-ﬁwe Tt
“"’m';ﬁ‘ ﬁﬂp lﬁm ;;
ap that on in

Govelvasént s w—ﬁ%’? :

for &1 contiigeioies: "saiiAl ngre:
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dient of such preparedness is the continuing
ability to take effective preventive action.

It is hardly necessary for me to ¢labo-
rate the reasons why we should be ina
position to apprehend and isolate foreign
personnel and espionage agents infiltrating
into our country. I am sure that Shri
Atal Bihari Vajpayee would agree with it.
But I do not know whether Shri Jyotirmoy
Bosu will agree with it.

SHRI JYOTIRMOY BOSU: All the
arrests made so far do not fulfil all the
requirements that he has mentioned.

SHRI K. C. PANT : Nor need I dwell
on the reason why in the prevailing situa-
tion in. the country utmost vigilance is
necessary to curb the forces of violence and
subversion.

This House has repeatedly expressed
its serious concern over the violent and
dnlawful activities of the Naxalites and
other allied extremist groups in different
parts of the country: Similarly, the nation
as a whole has to be alert to forestall any
attempt to exploit the situation to foment
and spread trouble on the communal
front. It is against this background that the
House should consider the need for replacing
the Maintenance of Internal Security Ordi-
nance by legislation,

Several suggestions have been made in
the House for restructing the scope of the
Bill. It was suggested, for instance, that
preventive action should be found necessary
only in respect of foreign nationals. While
there is strength in the argument that more
stringent provisions should be available
in respect of certain categories of foreign
nationals who seek to promote prejudicial
activities in the country, it would tant-
amount to grave folly if we fail to realise
that in a vast country like ours we cannot
rule out the existence of some black sheep
through whom hostile foreign interests could
operate and who at times such as these
pose an equally real threat to the security
of the nation,

Another variant of the proposal to re-
strict the scope of the Ordinance is that
preventive action should not be possible in
the interest of public order. May I, which
your permission, briefly recapitulate some
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of the facts of recent history 2 In 1969,
when the Preventive Detention Act, 1950,
was due to expire, we elicited the views of
all State Governments regarding the need
for the continuance of such a law on the
statute book. Many of these Governments,
may I remind the House ; were not Congress
Governments. All States, with one excep-
tion, recommended the continuance of the
legislation enabling preventive deteation not
only in the interest of the defence of India
or security of India but also in the interest
of public order, security of the State and
maintenance of civil supplies, to which
reference was made by Shri Vajpayee
also.

SHRI PILOO MODY : Which was the
State that did not ?

SHRI JYOTIRMOY BOSU : When 2}
lakh employees were striking in Andhra
Pradesh throwing the whole administration
in jeopardy, why was not preventive deten-
tion invoked to put the Chief Minister there
under preventive detention ?

SHRI K. C. PANT: Even that one
exception conceded that such power should
continue for acting against hoarders and
black-marketeers.

SHRI PILOO MODY : Which was the
State ?

SHRI K. C. PANT : It was not West
Bengal. I shall answer questions. I shall
answer the debate also. But I would re-
quest my hon. friend, Shri Piloo Mody, not
to interrupt every two minutes.

SHRI PILOO MODY : Name the State.
You mentioned there was one excep-
tion.

SHRI K. C. PANT : Even that one
exception, no doubt when it became politi-
cally advantageous to adopt a confrary
posture, did not hesitate to do so. Then
the UF Government of West Bengal chose
to modify their earlier recommendation.

SHRI R. V. BADE (Khargone) : Which
was that State ?

SHRI K. C. PANT : Kerala. I thought:

- ]
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he would be better informed—I did not
expect Shri Piloo Mody to know it.

It will not be necessary for me to recall
that the same UF Government in West
Bengal in 1967 found it necessary to invoke
the provisions of the then available law on
the subject and between June and October,
1967, ordered over 1300 persons to be de-
tdined. Of these, 761 persons were detained
by the Government of West Bengal for
acting in a manner prejudicial to the
security of the State or the maintenance of
‘public order.

SHRI DINEN BHATTACHARYYA
(Serampore) : Not a single member of a
political party—they were all anti-social
goondas.

SHRI K. C. PANT : You are talking
about Jyoti Bosu ?

SHR! DINEN BHATTACHARYYA :
We talking afout political parties.
'K -C - ?ow\.ﬁ
n These are old wounds and I do not
want to re-open them, but I cannot help in
such a debate.
In the prevailing situation in the country
it is not difficult to visualise that threats
to our streagth and unity can arise even

through serious disturbance of public
order.
I will not take long to explain in

detail the provisions of the Bill. Similar
provisions in earlier legislation of this
nature has stood the test of time and of
judicial security., I wish Shri Banerjee
would note this. I would briefly explain,
however, some of the salient aspects of the
Bill,

Ciause 3 of the Bill seeks to enable the
Central Government, State Governments
and Administrators of Union Territories to
detain persons with a view to Prevent them
from acting in any manner prejudicial to
the defence of India, relations of India with
foreign Powers, the security of India, the
security of a State, maintenance of public
order and maintenance of supplies and services
essential to the community. It also enables
similar action in respect of any foreigner
with a view to regulate his continued
presence in India or with a view to making
arrangements for his expulsion from India.
District Magistrates and Commissioners of
Police are also sought to be empowered to
make similar orders in the interests - of the
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security of the State or the maintenance of
public order or the maintenance of essential
supplies and services.

Shri Vajpayee made it appear as though
that was the final order and the District
Magistrate and the Commissioner of Police
are fully empowered to take final action
and there was no redress. That is not the
positioa.

SHRI ATAL BIHARI VAJPAYEE :
1 did not say that.

SHRI K. C. PANT : You did not say
it, but the manner in which, you put it
could give that impression to those who
have not studied the law. (Interruptions.)
Mr. Shamim need not have any reason to be
terrified by this Bill.

SHRI S. A. SHAMIM : We have a
much blacker law in our State.

SHRI K. C. PANT : Clause 8 provides
that when any person is detained in put-
suance of a detention order, the authority
making the order shall ordinarily within five
days communicate to him the grounds on
which the order has been made., It is,
however, provided that, in exceptional cir-
cumstances and for reason to be recorded
in writing, the authority making an order
of detention can communicate the grounds
of detention within a period of fifteen
days.

SHRI S. M. BANERJEE : Why don’t
you read Clause 8(2) which says :

“Nothing in sub-section (1) shall
require the authority to disclose facts
which it considers to be against the
public interest to disclose.”

SHRI K., C. PANT :
something for you also.
speak. Why shoutd I mention all your
points ? It would be highly unfair to take
all the wind out of your sails.

I want to leave
You are going to

In clause 3, it is also provided that if
an order is made by any District Magistrate
ar Commissioner of Police, he shall forth-
with report back to the State Government
and no such order shall remain in force for
more than 12 days unless it is approved by
the State Government.

SHRI S. A, SHAMIM : Much worse,
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SHRI K. C. PANT: Mr. Shamim
apparently has greater influence with Dis-
trict Magistrates and Commissioners of
Police than the State Government.

SHRI S. A. SHAMIM : I accept it.

SHRI K. C. PANT : In exceptional
cases, however, where the grounds of deten-
tion are communicated only within a period
of 15 days, another 7 days is left to the
State Government for approving the initial
order of detention. I would like to explain
briefly why this provision has been found
necessary. In extremely difficult situations
involving inaccessible terrains it will not
be practicable always to ensure that the
grounds of detention be communicated with-
in five days. 1t is only in such exceptional
circumstances that the time is extended to
fifteen days.

Clause 17 is another important provi-
sion enabling more stringent action in res-
pect of foreigners in well-specified aggravat-
ing circumstances. Four aggravating eircum-
stances have been specified. The first is
where a foreigner infiltrates into our country
with arms, ammunition or explosives. The
second is where a foreigner enters or is
found in our sensitive border areas notified
under the Criminal Law Amendment Act.
The third is where a foreigner infiltrates,
i.e. enters without any valid travel document,
in our borders.

The last is that where there is reason to
believe that a foreigner is likely to commit
any act of espionage. In respect of such
foreigners sub-clause 3 of clause 17 makes
stringent provisions. I am sure this House
would appreciate the need for such pro-
visions...(Interruptions)

Adequate safeguards against arbitrary exer-
cise of power have been built into the provi-
sions of the Bill. I would ask Shri Vajpayee
to make a note of this provision. 1 have
already referred to the provision that deten-
tion by a subordinate authority will not be
ordinarily possible beyond a period of 12
days and only in exceptional circumstances
it can be extended to 22 days. These 12-22
days are inclusive of the time taken by the
State Governments to approve or disapprove
the initial detention order. We sincerely
hope that it may not be necessary at all to
invoke the exceptional provisions. Resort
to exceptional provisions should be rare.
Every case of detention except those of
foreigners found in the aggravating circum-
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stances I have referred to earlier would
require to be referred to an advisory board
within thirty days from the date of detention.
Government is bound to release the detenue
forthwith if the advisory board is of the
opinion that this no sufficient cause for the
detention of the person concerned.

1 would now briefly refer to some of
the points raised when I sought the leave
of the House to introduce the Bill to which
reference has been made by my hon. friend
Shri Banerjee. It was sought to be made
out that we have for some ulterior reasons
left out Jammu and Kashmir ; he repeated
the point earlier today. The simple fact is
that Jammu and Kashmir have a law of
their own enabling preventive detention.

SHRI ATAL BIHARI VAJPAYEE:
Many States have.

SHRI K. C. PANT : The question
was why this was not extended to Jammu
and Kashmir also. There is a second
reason. The relevant legislative entries,
entry 9 in list I and entry 3 in List
111 of the Seventh Schedule are not appli-
cable to Jammu and XKashmir. Only the
legislature of Jammu and Kashmir can make
a law on this subject. Reference was also
made to the law made by the President in
West Bengal for prevention of violent activi-
ties. The House is also aware that certain
other State legislatures such as Andhra
Pradesh, Orissa, Madhya Pradesh, Maha-
rashtra and Rajasthan have enacted their
own laws enabling preventive detention in
the interest of the security of the State or
the maintenance of public order. Iam also
aware that some other States such as Assam,
Punjab and Gujarat—note the geographical
location of these States, to name only some
of the border States—do not have adequate
law enabling effective preventive detention.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Why did not these States feel
the compulsion ?

SHRI K, C. PANT : There are various
compulsions, political and others which you
know and I am not here to answer for the
State Governments or for the United Front
Governments. The House is aware of the
activities of the Nexalites and the extremists
in  Bihar...(Interruptions) Whatever the
reasons, I do not want to go into the rea-
sons at present, it has not been possible for

-
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these States to enact adequate laws on the
subject, That is what I am concerned with.
Parlinment is competent by virtue of entries
in the concurrent list I have referred to, to
enact a law enabling adequate preventive
action in the interest of public order or the
security of the State or the maintenance of
civil supplies. Parliament is competent to
enact such a law in the interest of the
defence of India and the security of India.
The House is aware that there are several
advantages if the laws on the subject were
to be uniform all over the country. It is
in the intcrest of uniformity as well as ade-
quate timely preventive action that we have
come to this House with this Bill.

Before } conclude 1 should like to assure
the Housc that thc Government would al-
says prefer, wherever possible that, if our
citizens arc suspected of commission of any
offence, they should be brought before
competent courts of law for trial,

We aould not lightheartedly recommend
detention of persons who ought to be prose-
cuted for substantive offences according to
law. At the some time, we cannot mini-
mise the importance of taking timely action
to prevent commission of serious offences.
It is essential, in times such as these, to do
one's utmost and forestall any threat to
the maintenance of internal security. In
the circumstances in which we are placed,
the security and integrity of the country
warrant timely and effective preventive action
against the foroes that threaten to operate
against them,

If the medicine is better, it is also inevi-
table, A Gevernment is there primarily to
govern, and however unpleasant the task,
cannot flinch from doing its duty by the
country.

1 would also urge this enfightened house
to bear in mind that in the ultimate analysis,
it is only by containing the activities of the
mischievous and the misguided that demo-
cracy in ‘this country would be strengthened.
The fact that the law would impose restric-
tions on the liberties of a few has to be
accepted as an unpleasant compulsion. What
nesds to be remembered is that the reason-
able restrictions on the liberties of a few
are sometimes essential to protect the rights
and liberties of the peace-loving many.

Sir, 1 move the Bill for the consideration
of the House,

Security Bill
MR. DEPUTY-SPEAKER :
moved :

“That this House disapproves of the
Maintenance of Internal Security Ordi-
nance 1971 (Ordinance No. 5 of 1971)
promulgated by the President on the
7th May, 1971,

*“That the Bill to provide for deten-
tion in certain cases for the purposé of
maintenance of internal security and
matters connected therewith, be taken
into consideration”,

There are a number of amendments to
the motion for consideration. T would like
to ascertain from Members who want to
move them.

Motion

SHRI RAM DEO SINGH (Maharaj-
ganj) : I move :

““That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 31st December, 1971, (1)

SHRI 8. M. BANERJEE : 1 move ;

*“That the Bill be circalated for the
purpose of eliciting opinion thereon by
the 10th November, 1971.” (2)

SHRI JYOTIRMOY BOSU : I move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 15th November, 1971.” (3)

SHRI M. C. DAGA (Pali): I move:

“That the Bill to provide for deten-
tion in certain cases for the purpose of
matntenance of internal sccurity and
matters connected therewith, be referred
to a Selected Committee consisting of
7 members namely :—

(1) Shri Chhutten Lal

(2) Shri Hiralal Doda

(3) Shri Nathuram Mirdha

(4) Shri Shrikighan Modi

(5) Shri Krishna Chandra Pant
(6) Shri Natwar Lal Patel ; and
(7) Shti Nawal Kishore Sharma,

with instructions to report by the first
day of the next session.” (60)

MR. DEPUTY-SPEAKER : This is a
subject in which many hon. Memders are
very much exercised, So, they may exceed
the time, 1 would like to help them by
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mentioning to them the time. The time
that is allotted to each party is: CPKM)
12; CP1, 11 ; DMK, 10; Congress(0), 8;
Jan Sangh-—that is over now. Congress(R) :
2 hours, 30 minutes. I request hon. Mem-
bers to co-operate.

SHRI PILOO MODY ;
time,

We want some

MR. DEPUTY-SPEAKER : You have
got three minutes. (Imterruptions) Order,
please, I will mention the time; Un-
attached—UPI, 5. TPS, four minutes ; it
goes on like that.

SHRI SEZHIYAN (Kumbakonam) :
What is the total time ?

MR. DEPUTY-SPEAKER : Total
seven hours Flve hours fo. general dis-
cussion.

SHRI SHYAMNANDAN MISHRA :
If it is going to be that mechanical, would
we have a computer in your place in the
course of the discussion ?

MR. DEPUTY-SPEAKER : 1 am not
being mechanical. 1 am only drawing the
attention of the hon. Members, so that they
may know to limit their speeches. That is
afl,

SHRI SEZHIYAN : Out of 10 hours,
we can have seven hours for general dis«
cussion—(Imterruption)

MR. DEPUTY-SPEAKER : Seven
hours have already been allotted by the
House. Let us go by that.

SHRI S. M. BANERJEE: Asa Mem-
ber of the Business Advisory Commitiee,
f may point out one thing. This question
was raised by many Members at the BAC.
The hon. Speaker, in his wisdom, said that
let us fix seiven hours, because one hour is
always in the Chair’s sleeves. You can
give it, (Imerruption)

MR, DEPUTY-SPEAKER : Letus do

our best now. Let us think over it. These
are only indicative, Let us do our best.

SHRI 8. M. BANERJEE : For parties
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which have been aliotted flve minutes and
ten minutes each, more time is’ required.

MR. DEPUTY-SPEPKER : Seven
hours is the decision of the House, It is up
to the House to change {t, but not now.

We shall do our best. But let
us not change the decision of the House
so lightly.

SHRI JYOTIRMOY BOSU: Being
the spokesman of the principal opposition
here and also being the spokesman of people
who are really wedded to democracy and
socialism, we must get ample time. I
require at least half an hour. Mr. Vajpayee
got 40 mmnutes. Be fair to us,

MR. DEPUTY-SPEAKER : Don't
assume that I have agreed to give you 30
minutes. Mr. Vajpayee wae the mover of
the resolution and you are a participant in
the debate. There is a difference.

SHRI JYOTIRMOY BOSU
know, it is just a matter of ballot.

At the outset, I would like to meet one
or two points raised by Mr. Pant. J{ 1
heard him correctly, he said, ““In India,
today the situation has arisen where men
are no longer men and laws need not be
laws any more.” That js on Record, If
his bureaucrats have written these things
for him, § would like him to correct his
files. The United Front Goverrment had
detained 1300 clements who were veteran
criminals created under 20 years of Congress
rule in West Bengal.

SHRI K. C. PANT: Men are no
longer men ; they are clements |

You

SHRI JYOTIRMOY BOSU: I am
not vielding. The test of the people detain-
od were blackmarketeers of foodgrains. As
soon as the UF Government was dissolved
through Mr. Dharma Vira from here, these
blackmarketeers were immediately r
and they came and garlanded the Congress
PDF Ministers in Writers Building. Every
one knows these things. Let us npot talk
utter rubbish anid misload the House.

We are now secing every day such deten-
tion Bills. There is an upedding flow of
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that variety. By this, we are really belittl-
ing the House, because this is a House
where we have clected representatives of the
people and where some sort of democracy
is expected to be practised. By bringing in
this sort of Bills every day, the House is
being belitjled in my opinion.

For their misdeeds, for fulfilling their
own political aspirations and ambitions,
they are asking the House to regularise such
unlawful, undemocratic ordinances which
are nothing but semi-fascist in character.
They are never satisfied. They are bring-
ing every day some sort of Bill to detain
people and to put curbs upon democratic
rights, They have a onc-track mind. The
Prime Minister and the Home Minister—
Now it is the same person—have advisers
whose hands she is playing to consolidate
her position and to keep herself in power
and to perpetuate the continuous political
blackmail. Therefore, this House should
reject this lawless law.

15.44 hrs.
[Sbri K. N. Tiwary in the Chair]

Even the British colonialists of early
19th century said—I am quoting from the
book Law of Preventive Detention :

““The Britishers thought fit for secur-
ing and detaining in custody and any
person or persons suspected of carrying
on mediately or immediately any illicit
correspondence dangerous to the peace
of any of the British settlement or
possessions in India or with any of the
pripces, rajas, zamindars or any other
person or persons having authority in
India or with the commanders, Gover-
nors or Presidents of any factories
established in East Indies.” etc.

So, they brought the Preventive Detention
Act only to do this, to preserve their self-
interest, The British colonialists and settlers
did it in the early 19th century. But what
a great pity ] Today, in the late 20th
contury the Congress Government talk about
democracy, socialism and garibi hatao and
in the same breath bring the same type of
Preventive Detention Act which the British
colonfalists and merchant adventures and
exploiters did 200 years ago. This is the
chiracter of the Bill.

But, even thea, the old enactment show-
ed some copsideration, The provisions were
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lenient. They did not apply to anybody
else. But I do not see a Bill coming from
the government to check smugglers, black-
marketeers, food adulterators and corrupt
offivials, Because. if that is done their
empire would be falling into bits and pieces.
Therefore, they cannor do it, The sole
object of this unlawful law is to curb the
political opposition, who are posing a threat
to their stiching to power, [t is bemg done
with the express object of curbing demo-
cratic and socialist forces which are defend-
ing the cause of workers and peasants in
this country, This is a semi-fascist method
to keep herself and her party perpetually in
power in league with the monopolists should
be revealed to everybody in this country.
Of course, it is not something new to this
country, They are moving towards dicta~
torial rule,

Could you remember that Banglabandhu
Mujibur Rehman faced a similar charges
in Agartala by Yahya Khan? You are
only following his footsteps ? Have you
forgotten the charges which the Britishers
made against the great man Shri Rash
Bihari Bose ? Even Comrade Lenin was
branded as a German Spy. So, that is no-
thing new to us.

People have understood your game. See
the results of the recent bye-elections in
West Bengal. Out of three two have given
their verdict condemning this government
-«.(Interruptions)

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : Because of the murders
«o(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, if
they go on interrupting me like this they will
not be allowed to speak when their turn
comes, So, it is better to control them,

SHRI PRIYA RANJAN DAS MUNSI :
You go on. This is not West Bengal
Assembly ; this is the House of the People.
Do not fotget that.

SHRI JYOTIRMOY BOSU : Sir, if
you permit this then my party will not per-
mit members from the other side to speak
uninterrupted.

MR. CHAIRMAN : We need not pay
attention to thelk interruptions.
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SHRI B. K. DASCHOWDHURY (Cooch
Behar) : Sir, 1 rise on a point of clarifica-
tion. I want a clarification. Can an hon.
Member of this House say that his party
members will not allow members belonging
to arother party to speak in this House ¢

MR. CHAIRMAN : This is only one
side of the game. He should not be dis-
turbe! while he is speaking. He should not
also disturb them when they speak.

SHRI B. K. DASCHOWDHURY :
When you say that it is one side of the
game what do you mean ?

MR. CHAIRMAN : [ mean that you
should not disturb him when he is speaking.

SHRI JYOTIRMOY BOSU : He wnas
in the Forward Block. Now he is in the
Congress ..(Interruptions)

MR. CHAIRMAN : [ wouwd request
other hon, Members not to interrupt him
when he is speaking.

SHRI JYOTIRMOY BOSU : Now I
come back to the place where I stopped.
The people are not going to be hoodwinked.
In West Bengal they have given a verdict
only the other day. Out of three elections
they have returned leaders who have fought
for the common man., The peasants and
workers have rejected them outright, So, let
them take a lesson from this,

On ist June a call for strike was given
and it was a wholly successful strike. If those
are not your indicators, what they will be,
1 do not understand.

There is acute socio-economic problem
and it cannof be suppresscd by bringing
forward this legislation. Ttis becoming a
semi-fascist State and it will be one very
soon. Look at the allocations in the Budget.
20 years ago thev spent less than Rs. 4 cro-
res on the Central police.

MR, CHAIRMAN : You speak on the
Bill.

SHRI K. C. PANT : You may let him
develop this point because he can explain
best why they are spending more on the
police.

SHRI1 JYOTIRMOY BOSU : From Rs,
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1.9 crores they have today come to Rs. 88.9
crores for Central policing.

SHRI A. P. SHARMA : Because of your
activities.

SHRI JYOTIRMOY BOSU: Let me
tell you gentlemen in this House—you are
not aware of it—that the intelligence network
is consuming most of it. T will give you
littel details.

Do you know that the Research and
Analysis Wing attached to the Prime Minis-
ter’s Secretariat and the Prime minister, the
SSP and the umbrella of this National Secu-
rity Bureau, the whole thing is going to be
a combined operation under one 1PS officer
drafted from the UP cadre ? He holds the
designation of Director of Foreign Intelli-
gence. But that is not all; he has a lot more
to do.

Do you know that the money that is
given to this organisation of Shri Kao, the
Rescarch and Analysis Wing, is hedged in
the External Affairs budget ?  Apart from
that, the huge discretionary fund, which u<ed
to be till the other day in the hands of five
Ministers in India, of a total amount of
Rs. 4 crores tuday has increased, can you
imagine, to Rs. 28 crores to be controlled by
one person, the Prime Minister. All this is
being done with the object of deeply rooted
to power in this country. There is nothing
else.

AN HON. MEMBER : People’s man-
date.

SHRI JYOTIRMOY BOSU: 1 am
quoting one of their patrons and subscribers,
Shri B. M. Birla, who said in Calcutta that
if the police wanted to stop it, it could be
stopped in three days. He further said that
hardened criminals are on the payroll. Pay
between Rs, 500 and Rs. 1,000 a month and
you can hire a man to throw a bomb for
Rs. 200. Explozives is an item of the Centre;
it is their responsibility. You can buy explo-
sives in any place in Calcutta and West
Bengal, because explosives have been put
inside West Bengal for furthering their
cause.
What is this intelligence work doing ?
We hare been able to get hold of a top
secret memorandum No. C4/C17 {18) dated
3rd April, 1971, from the Deputy Directar,
Subsidiary Intelligence Bureau Ministry of
Home Affairs, Government of Indla, 9/1
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Garighata Road—they do not keep a gign-
board; nothing at all, so you will not know--
Calcutta-19 to DIG, Calcutta, IB, which
reveals a plan by_which political cpponents,
such as people belonging to my party, can
be_involved _in false_criminal_cases of.a
serious_.nature, We have got hold of this
document. We want a categorical answer
whether any such circular or letter of this
number was cxchanged between the SI
Deputy Director and the DIG. You have
24 hours time in which you could get a reply
for us.

SHRI G. VISWANATHAN (Wandiwash):
This is a serious thing, It should be laid on
the Table of the House.

SHRI JYOTIRMOY BOSU T will lay

it

MR. CHAIRMAN : 1 will not allow

SHRI JYOTIRMOY BOSU : They have
engaged organiced military squads, plain-
clothes policemen, who are being used for
annihibauon of _political opponents. Fvery-
body knows about it This 15 nothing new to
us in West Bengal,

There shoud be a Committee consisting
of Members of Parlininent to ¢xamine into
the expenditure of discretionary fund, how it
is utilised, how wmuch it is, who is the con-
tro'ling authority and all that, I would like
the House to take a decision on that.

As regards the application of the P. D.
Act, we have seen in the past, in 1965, with
one stroke of pen, K000 Muslims are detai-
ned and with another stroke of pen, the
same 8000 Muslims are ejected, because you
do not require to think, as far as this
Government is concerned, to rob a person
of his individual and rersonal freedom. It
is just like a picce of paper which can be
thrown any time you like. So, 8000 Muslims
and their families were ruined in 1955. And
that happened to my party also. In 1962,
3000 CPM workers were detained under the
same P. D, Act. Nothing was there. Mr,
Nanda of Sadhu Samaj talked of White
Paper. Where is the White Paper ? It has
become their white cap The application
of the P. D. Act and the P. U. A. Act is
more known for mis-application than for
proper application,

1 will cite one instance. There is the
Chittaranjan Cancer Research Centre which
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is doing a very good job on research of
cancer, They cannot think of these things.
They have a branch at Chandranagar. One
day, the police came with a charge-shest and
three of their emplovees were arrested. They
were holding key positions. One was Medicines
Store Keeper, the other was the Instruments
Keeper and the third was the Treasurer and
the Cashier. The charges were that they bad
gheraoed the Director and that they had
threatened him that he will be stabbed to
death. As a member of the governing body
of the institution, I asked the Director to
give me in writing what he thought about
it. The Director wrote to me about it. This
is the original letter. 1 can give it to the
Government, 1t says :

“The Director was not subjected to
any physical torture. Moreover, none of
the employees who demonstrated
threatened him to dire conséquences .....
and did not make any complaint to
the police tor the above demonstration...
They were onlv peacefully agitating for
the implementation of the governing
body’s resolution relating to the impro-
vement of the pay-structure..... ™

For that, three of their cmployses were
detained under the PUA Act. What lies are
written in the charge-sheet.  You can realise
that,

Ia Hooghly district, they had detained
the highest number of people, 60 persons,
and when the District Magistrate was asked
by Mr. Jyoti Bosu, in the presence of the
Governor, Mr. Dhavan, he said, *What can
Ido ? The Superintendent of Police is for-
cing me to sign the warrants. T am helpless.”
You are a police State, Mr. Pant. Don’t
deny it. When these three persons were
arrested, one police officer asked., *‘Are they
really CPM people 7’ and the reply was,
“No. They are trade unionists. They are
affiliated to CPM trade union.” So, the
arrest order was made pucca then and thete.
That is how you are functioning.

How stringent is the Bill that you have
brougt forward 7 No legal interviews can be
had. Mr. Badrudduja is in jail, Mr, Shashank
Shekhar Sanyal, an eminent laywer & Mem-
ber of the Rajya Sabha, wanted a legal
interview for legal consaltation, The jailor
said, **We shall arrange it.”” He came to the
gate. There, he was rofused. Because the
Home secretary had asked him not to allow
him to do so. So, is it not a viola ioa of
the fundameptal rights guatanteed by the
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Constitution that you are debarring a man ?
He can go in for a writ. Hecan ask fora
mandamus if you don’t allow him to consult
his tawyer. How can you do it ? Sir, Mr.

duja is 75 years old. This is the fifth
time he has been arrested. Mr. Pant was
saying about foreigners coming with LMGs
and tommy guns in their bags and coming
into Indian territory. Mr. Badrudduja is
going to invade your territory! That is what
you can tell,

16 hrs.

The Bengal Congress Government did
not consult the Muslim league Ministe.s in
that Cabinet. This is all done with an cye
on the byeo-clections but the people have
undmstond them, So they have given their
verdiot. But, what secrets do you have ?
May I ask you-toc whom is it unknown ? The
powers to whom you have mortgaged the
country, don't they know your secrets, your
defenpe  which are mostly brought
from the$ Don’t they know what you
need ? In 1955 the Pakistan conflict was
started by a group of powers and it was
stopped by the same group of powers after
22 days. Don’t talk about sccrets whon you
have become entirely dependent on foreigners.
You talk about secrets. There are no secrets
ihat you can have, They know more about
oumar affairs than you do.

About Mr, Badrudduja, I will tell you
something very interesting. Mr. Siddhartha
Shankar Ray and Mr, Taruna Kanti Ghosh
went to his house saying, ‘We are coming
on behalf of Mrs. Gandhi. Kindly give us
the support.’...(Interruptions)

SHRI PRIYA RANJAN DAS MUNSI :
8ir, if he says like this, I will disclose the

whole history in this House,

SHRI ATAL BIHARI VAJPAYEE :
You do, but why do you interrupt him ?

SHRI PILOO MGDY : We want to
hear it. Let him say it.

MR. €HAIRMAN : The hon Moember
has brough in the neme of the Governor,
Governor's name should not be brought in

heee.
AN HON MEMBER : Why not 7
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MR. CHAIRMAN ; 1 will not allow it.

SHRI ATAL BIHARI VAJPAYEE :
Some of the Congress Members refferred to
the name of the Punjab Governor. The Chair
did not object to it.

warfe watew : agt Tl AR
o wf sgm wigw fe quicee
% Ifew A aT & fag we E
T AT AR AT ¥ Wy frogw
W) qg T A R afe

st wew fagrd avedd) : qumfy
#EIW, 7% FHaq AE ¥ w9 ST
qER ¥ B A% qF7y &

gumafy agham : 39% @ g AR A
s ufedy a1

Wt wewt fagrdt A ;. wnfy
wged, ARz @ gW HA ¥ Aragd
faar afgde & AR s@ T @ &

awafy wgam © 7@ a@ ¥ A A
[w agt 7 QAr wfgw

SHRI JYOTIRMOY BOSU: 1 only
said this. Two Congress men went—one
happens to be a Minister, Shri Sidhartha
Shankar Ray and Shri Tarun Kanti Ghosh——
{Interruptions). 1 did not say anything
defamatory about them., They went and
they said, ‘We come on behalf of Mrs
Gandhi’.. (Interruptions).

SHRI B. K. DASCHOWDHURY : Mr,
Chairman, on a point of order, Sir, Rule
356 says :

The Speaker, after having called the
attention of the House to the oconduct
of a member who persists in irrclevance
or in tedious repetition either of his
own srguments or of the arguments used
by other members in debate, may direct
him to dissontinue his speech.

He is speaking something which has not
got relevancy with the object of this Bill,
We are now discussing the Mslotenaoee of
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Jnternal Security Bill. He has brought in
many other things which are not relevant.
This is my point of order. I stand on that
rule, Sir.

worrefr wivag : e, w@ ¥ W
iz W% WIET A &) s Ay
AT qAT AT AT F |

SHRI PILOO MODY : He is a victim
of his own point of order.

SHR1 JYOTIRMOY BOSU Syed
Badrudduja declined and so he is behind the
tars. Even Mr. Chavan has said categori-
cally on the floor of the House in Rajya
Sabha that the USIS are running at least 4
cultural centres in Eastern India where they
are involved in undesirahle activities, What
steps are being taken against that ? Why
are they applying Official Secrets Act ?

In the AICC office there were alleged to
be spies Sunit Das and Mohit Chowdhury
case. What has happened to those cases ?
Atulya Ghosh was deeply involied in the
affair. No step was taken because they
were congressmen.  Sunil Das was executive
in the AICC office. The man was arrested
on charge of spying on behalf of Pakistan.

There are reports given by the present
LG. of Calcutta, when he was DIG, IP,
that there are 3 very senior officials—one a
former Commissioner of Police, one a
present sitting Sceretary of a very important
department, and the third a former Com-
missioner of the division Jalpaiguri. That
man is dead ; so I would not like to men-
tion his name. There were serious charges
in which they were involved.

wamfe winw : aw, oF @
FoaT T gram & off o fs o wrft
graw ¥ adt § WY va¥d #Y fegir A FT
q%AT 9E &r A gl A faar o
q%ar )

I will not allow that to go on record.
You should not indulge in cock and bull
story, That is not allowed,

SHRI JYOTIRMOY BOSU : May I
make & submission ? 1 did not take any
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name, I did not mention any name, 1
know that is not a desirable thing to do
sometimes, I did not say any names, I am
only saying that there are reports submitted
by DIG 1B that 3 officials were very close to
man called*

MR. CHAIRMAN : He is not here.
This will not be recorded.

SHR1 JYOTIRMOY BOSU : This
British Civil Service man was closely linked.
I want to ask Mr. Pant about this. I want
to know whether DIG 1B submitted a report

against three officials and their involvement
with*

MR. CHAIRMAN : You must finish
now, Mr. Misra.

SHRI JYOTIRMOY BOSU : I am
talking about the Home Secretary...(Interrup-
tions)®.

MR, CHAIRMAN : Nothing will go on
record.

SHRI JYOTIRMOY BOSU : You nevep
wanted to curb espionage and you never
wanted to take action upon those who
worked against the country, Youi want to
use it for curbing your political opponents.
1 oppose this Bill lock, stock and barrel.

SHRI S. N. MISRA (Kannauj) : I have
heard the political speech of Jyotirmoy
Basu. He has not met the legal aspect
which has been so much cried aloud about
by some of the Members of the Opposition
parties. Shri Jyotirmoy Basu has only
spoken of the trouble that he may have,
The reason is that his party and everybody
concerned with him are those who have axis
obtside India. They have nothing to do
with the interests of India. That is the
reason why he is so much objecting to this
Bill.

SHRI JYOTIRMOY BOSU :
point of order...

On a

SHRI S. N. MISRA : I repeat that they
have an axis outside India, and their axis
does not exist in India . (Interruptions).

SHRI DASARATHA DEB (Tripura
East) : How does he say that we have

*Not recorded.
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nothibg to do with the interests of India ?
How does he say that we are not Indians ?

SHRI DINEN BHATTACHARYYA :
He must withdraw those remarks.

SHR] S§.N. MISRA : 1 repeat that
their axis is outside India, and the inspira-
tdon for their ideology is from outside
India ..

SHRI DINEN BHATTACHARYYA :
1 would say that my hon. friend has been
briefed by American agencies.

SHR1 S. N. MISHRA : He has been
briefed by the traitors,

SHRI PILOO MODY ; Ona powmt of
order. In the last Lok Sabha, where a
great deal of this sort of allegations was
being thrown around on all sides. it was
decided that nobody should doubt the
patriotic motives of Members of Parliament,
and this was established as a healthy
practice, and, therefore, it was not proper
oh the part of the hon. Member who was on
his legs to maintain that they had extra-
territorial loyalties ; quite irrespective of
what parties they belong to, these types of
allegations should not be made on the floor
of this House.

SHRI R. S. PANDEY (Rajnandgaon) :
Before you give your ruling, 1 would like to
say ..

MR, CHAIRMAN : 1 have not given
any ruling. Let Shri 8. N. Mishra
continue,

SHRI S. N. MISRA : The position that
1 have not spoken about the hon. Members
of this House. I have only said that the
party has an axis outside India, and I am
quite correct about it

SHRI JYOTIRMOY BOSU : This can-
not go on record.

SHRI S.N. MISRA : The position
remains that this law iy permissible under
the Constitution.

wit dgeve yew (dT99T) ¢ 7Y
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1 am talking of the legal position. My
hon. friends opposite have said that this
Bill is illegal. I say that it is provided in
the Constitution that a Preventive Detention
Act can be passed, and there is nothing in
the Constitution that has been pointed out
by the hon. Minister Shri K. C. Pant that
shows that the provisions of this Bill do not
conform to the provisions contained n
article 22 of the Constitution of India. My
hon. friend Shri S. M. Banerjee said that it
was an infringement of arucle 19 of the
Cnostitution. With my experience of the
rulings that the judges have given, 1 would
submit that there 18 no fundamental right
for a murdeicr to come forward and say
that he will commut the murder. There is
no fundamental right guaranteed to a thief
to say that he will commit the theft. There
1is no fundamental right for committing
cuumes.  Thereforc, anybody raising this
slogan that the Preventive Detention Act s
unconstitutional and illegal is absolutely
incorrect. There is no guarantee for a
person to go on committing murder.

This Bill has been necessitated by the
murders that had been committed. It is in
the interests of the country that peace must
be restored, and I would only submit that
peacc cannot be had unless this legislation
is passed. Anybody, even my hon. friend
opposite with closed eyes and closed brains
can imagine what Calcutta is and what
Bengal is. All the industries have flown out
from there, because there is no peace there,
In this connection, 1 would like to share a
quotation from Mrs, Durgabai Deshmukh in
this regard. 1t is as follows :

“I need only ask you to go to my
part of the country, Madras, Malabar
and Vilayawada: 1 may tell you T may
draw your attention to the fact that no
wife, no mother is feeling secure ; they
are not sure when the husbands would
come back, whether they would return
Home or not.  Also, the menfolk when
they go out at¢ not surs of the time
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they return home and whether the wife
or daughters are safe in theis houyse.”.

That is the position in that State, What
s the Goverument 10 do t0 odsure some
meamee of aafety and security so the psople.
This is the comdition that exiats in Beogal
Soday. So this isa owch-noeded legisla-
tlon

. ~

SHRI PILOO MODY : For Bengal.

SHRI S. N. MISRA : I am talking
obout It because Shri Basu has saised that
objection. Nobody had so far come forward
with that objection., Shri Basu spoke about
his State. I am replying to this argument
and saying that this is the condition that
was depicted by Shrimati Durgabai Desh-
mukh some years ago, This is the condition
prevajling in Bengal today. Nobody is safe.
I bappened to be there and I saw it there,
Within ten mioutes you can find somebody
coming out with a bomb, throwing out and
killing bhalf a dozem people, injuring
half a dozen people. Is that a
condition conductive to peace ? Is that a
condition which will make the country
prosper 7 If out of 1 lakh people, 100 are
caught as criminals and dealt with and if
thereby you can have sccurity, what is the
percentage affected ? 0,001, Is that some-
thing to be so much worried about ?

They are talking of the safety of the
country. They are interested in the security
of the country. We have taken oath here
t0 unhold the integrity and sovereignty of
the country. As such, every member of the
House should have come forward to say
that such a legislation should be put on the
statute book,

Legal safeguards ave provided. Every
possible safeguard is provided. There can be
no abuse of the Act. When you say that
all the members of Parliament are honest,
you must also conceds that the members of
the judiciary are honest. Everybody in the
country is not dishomest.

Therefore, you must believe these officials
and credit with them with a correct
appraisomaent of the position wheo they take
up these matters and lssue orders.

SHRI ATAL BIHARI VAIPAYEE ; No
member bas questionad the hongsty of the
members of shw judiciary,

(WHERE & N, MISRA ; Theeeloen, thew

Security Bill
cannot be any abuse of the Act. You cannot
have it both ways,

SHRI G. VISWANATHAN : Thee s
not going to be any trial,

SHRE S. A. SHAMIM ; No evidenge,
no cross-examingtion.

SHRI PILOO MODY: No jury, mo
judge,

SHRI ATAL BIHARI VAJPAYEE : No
advocate,

SHRI 8. N. MISRA : It is not always
to be belicved that you can secure things by
cross-cxamination. Cross examination is
not a guarantee that you will get what is
wanted,

SHRI S, A. SHAMIM ; That is part of
natural justice. What has happened to
him ?

SHRI S. N, MISRA : Where it is
necessary to deprive a person of his liberty,
thete is a provision in the Constitution, art.
22 which enables the authorities to do so
without the usual procedure provided by
law. It is nobody's case that it is pot
necessitated ; nobody has come forward to
say that we have fallen so low that our men
or officials have no character, no sense and
no honesty, Therefore, they are the persons
who shall be able to make a judgment in
the interest of the country and then pass the
requisite orders under the Act.

My submission, therefore, is that the
House should have acclaimed this and
accepted it as a piece of legislation to give
security and peace to the country.

with these words, I support the
Motion,
DR, RANEN SEN (Barasat): I was

listening with amazement to the speech of
Shri Pant. His speech was a poor adve “acy
of a draconian law,

SHRI PILOO MODY : Political com-
pulsion.

DR, RANEN SEN ¢ It is abways known
that when a law involving detention withppt
trial is brought forward here, the Goverp-
ment bae 10 give enopgh exideace 1o oon-
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vince the members that a situation has
grisen in which the ,security or  the
intedfity of the “‘cduntry is ‘threatended.
He has said that the basis'of the ldw of the
land is sought to be undermined. How
does‘ he say that? What is the proof ?
We are all responsible members. 1 ask tHs
members belonging to the Congress Parly to
think over this question, to ponder over
this question. Here the guestion of the
liberty of the people, of ingdividuals is
involved! '

SHRI A. P. SHARMA ; What has
happened in Calcutta 7

DR. RANEN SEN,: Iam going to
¢ome to Cakutta 4lso. 1 know' Calcutia
much better than you. You need not give
me a lecture ?n Calcuutta,

SHRI A. P. SHARMA : That is why
you do not need any proof.

DR. RANEN SEN: The first thing
that T want to emphasise in this House is
that we should all realise that the Govern-
ment has to make out a case for the
tatroduction of this Bill. It is nothing but
ihe Preventive Detention Act. Last time
“then the Preéventive Detention Bill was
sought to be introduced in this House, the
majority of the members objected to it. As
& result of that, the Bill was not introduced
in this House. It goes to the credit of this
Houss, the members of Parliament, that they
did not want it.

What is the present position ? In the
aims and ohjects of this Bill, the question
of the incidents happening in Bangla Desh
and our borders has been brought in. It
does not lie in the mouth of this Govern-
ment to raise this question of Bangla Desh
and the incidents that are taking place. If
the Govérnment was honest, after 3ist
March, when a unanitmous resoiation was
passed in this House in favout of the Bangla
Desiy fight, the Government should have
taken steps to see that it was translated into
action, The Goverament did not do that,
This Government created the problem 4f
the security of India. This Government
Huis created the probfemt of evactices. This
Gdvernment has created the dunper of
‘epidemics througliout Bastern India. Today
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going to Madhya Pradesh also, 'Ol this
‘Government i to be blamed for that,
Therefore, it does ndt lit in the mouth of
this Government to mention the guestion
of the security of the border or the turmoil
in Bangla Desh. I had enough time. Instead
of taking proper steps in proper time, the
CGovernment has allowed all these things to
develop and drift, ) i

The Government should also keep its
¢ey¢s and ears open tg recpive reactions from
outside. T am not going to quote any léft.
minded papers that exist today in India. 1
am going to quote the so-calied rightist
papers, the Hindustan Times and the Daily
Statesman, Even they have come oul with
editorial comments condemning such
measures. All the Central trade union
organisations AITHC, CITUS, Hind Mazdoor
Sabha, Rindi Masdoor Panchayat and
UTUC have opposed this Bill and even the
INTUC has not supporied the introduction
of this Bill. The INTUC has not supported
this Bill.

SHRI A. P. SHARMA : How can you
speak on behalf of the INTUC ..(Jaterrup-
tions)...I only say that you cannot speak on
behalf of the INTUC.,

DR. RANEN SEN : T am not speaking
on behalf of the INTUC. Let him defend
it if he wants, But why put something in
my mouth which I have not said., 1 was
saying that so far even the INTUC had not
endorsed the inteoduction of this Bill. If
the INTUC has accepted this Bill it s for
him to say. Even then I would say that
the majority of the organised working classes
is against this Bill becase all the other trade
union organisations put together would
probably have more folowers than the
INTUC., Al the leftist organisations which
have so long championed the cause of
democracy have opposed the lutroduction
of this Bill in this way. BEvervbody has
said that this is g draconian law ; it cuts at
the roots of democracy in India.

Having created conditions fnside India,
particularly at the border, the GQoverament
want to introduce this Bill, but it does not
touch the sples or the waitors ‘and I shall

‘prove my point.  First of'all shis iy an &l

India Act. Has the Govarnment iied to
ascertain the opinion of the differént State

" Wir, Bado s ssyity that -tisy -piecly'ls  ‘Goverakanns, I they Hve -not doos 0 it
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is dercliction of duty because you are trying
to take away the liberty of the individuals.
You are giving power to the Siate Govern-
ment without even making a reference to
them. I do not know about all State
Governments. But I know that Shri Achuta
Menon, Chief Minister of Kerala, has said
on May 15, 1971, in Xottayam that in
Kerala there is no neced to implement the
Maintenance of Internal Security Ordinance.
There is no reference to popular feclings and
pupular opinion and there is mno refercnce
to the State Governments. If there is danger
from foreign agents, the Foreigners Act may
be suitably amended. If there is  danger
from internal subversion or the so-called
spics, the Official Secrets Act, the Indian
Penal Code and the Criminal Procedure
Code could be amended properly.  Instead
of trying to do so, all of asudden the
preventive Dxctention Act is brought through
the back door,

Sir, T want to remind thic Governinet
Mr, Pant,—-that this is very dangerous weapoen
in the hands of the administration. 1 am
here reminded  of the introduction of the
PVAct-—-the prevention of ViolentActivitics
Act—in West Bengal,  In those days we
were (old by the local  administration there
and in thc West Bengal Consultative Com-
mittec that if the members permit, lor  six
months let this piece of legislaiion be
introduced. And within six months, pcace
will reign supreme in West Bengal. ‘This is
the stancment made by the local administra-
tion there, probably when Mr. Pant was
there, or who was the Home Minister in
those days ? probably Mr. Chavan was
there : Mr. Chavan and Mr. Shukla. After
more than six months, what has been the
result ? 1 need notrecount all thosc old
stories. 1 will simply say this. T will state
only two cascs.  One is the rceent murder
of nine innocent young men in the Hooghly
district, and it is reported in the newspapers
by a particular political party. Ninc boys
were killed and buried. Secondly, only
three days back, murders have becn cont-
mitted in Burdwan. Pcople on both sides
have died and houses of pcople have been
burnt, (aterrupiion) 1 am not mentioning
whether it is Congress or non-Congress.

AN HON., MEMBER : Human beings.

DR. RANEN SEN Yes liuman
teings, But six months befuie these incidents
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took place, the preventive detention law was

passed there in West Bengal. What has

happencd ?  Thercfore, even if you equip

the administration with these Acts, you

cannot prevent such incidents. 1t is a known

fact ; and they are misused in most of the
cases.

There is an argument given by onc of
the Congress newspapers.,  Again, I am not
mentioning the name. A Congress newpaper
has given the argument that therc are some
pro-Pakistani elements inside the country,
pro-Pakistani in the sense that therc arc some
people who have some soft corner for
Pakistan. It istrue. (Interription).

AN HON. MEMBER
also.

Pro-American

DR. RANEN SEN
clements, there are people, who are having
sympathies for the imperialist countries.
That is also truc. Tt is also said—and T am
sorry to say-—thal there arc political clements
and parties also who try, somehow or other,
equate the Government of India with the
Government of Pakistan and thereby create
a condition in which espionage becomes a
sort of holy act.  All these things are true.
But these arc political and ideological,
erroncous stand.  No preventive action can
tight any political or ideological aberration.
For fighting political and ideologizal aberra-
tion, 1 should say that political and
ideological nmieans have to be taken.

So, there are

MR, CHAIRMAN : The hon. Member’s
L is up.

DR. RANEN SEN : Therefore, 1 say
that all thesc preventive measures will fail
ultimately and will result in oppression of
the masses. How ? 1 will only quote one
section : 3 (i) a (ii) and (iii), wherein it is
stated elements who will try to create bad
blood between 1ndia and any forcign power
should be hauled up. And the background
is Bangla Desh. May 1 ask whether we
will be permitted to go outside and attack
the Government of the United Kingdom or
the USA or China for betraying the people
of Bangla Desh or not ?

This law arms the Government—the
District Magistrate and the Additional
District  Magistrate—to arrest me if I go
outside and speak against these Govern-
ments  -two tmperialist governments and one
so-called socialist  ¢jovernment—who  have
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betrayed the cause of Bangla Desh, Such
pravisions ate here.

Then these dee provisions sbowm matn-
tesance of public order, maitienamce of
supplies and scrvices essential to the com-
mumity, eic. These are dangerous provisions,
Suppese the workers have a genuitie
grievance hke the NGOs 4n Andhea. This
can be used against those workers. This law
will not bring te book the neal spiesor
agonts, but will e used by the buveaucrats,
by the District Magistrates and Superinten-
dents of Palice, who are under the inflwence
of vested interests against the cemmon
people, against domocetic movements and
trade union movements. Therefore, this
Bill should be withdrawn.

The¢ question of arrest of Mr. Syed
Baddrudduja‘hns been raised by 'Mr. Vajpayee
and Mr. Bost. We know Mr. Badrotiduin
Yevy wdll, 'We comefrom ¢he same city. It
wilh first stited that fhere s a case aguinst
Him, Welt andl good ; ot govearnment come
ouwt 'with the papers and institute a case. If
be is found guitty, putith Him, Bot why
thouid an ol mien of 75 'be detained with-
out trinl ?

‘Therefore, 1 oppose this Bill without any
eguivecation, lock, stock snd baerel. 1
request the House to ponder over the pro-
visions. It is not meant to help Bangladesh
or the security of India. Ultimately itis
going to help the administration to carry on
somehow or other their ruthless policy
against the people.
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SHRI PILOO MODY (Godhra) : M.
Chairman, Sir, after hearing the speech of
my friend, Mr. Pandey, T am more than ever
convinced that this Government and this
party cannot be trusted with the powers that
it is demanding today. It is very simple to
create the sort of arguments that Mr. Pandey
has created, to chase a red, herring though
the skies, and to create all manner of
hypothetical situations with which he,
as the keeper of the conscience of the
country, is going to keep the peace over
here,

First of all, I am against governing by
ordinance. You know that this is the stand
of our party. For years, we have been
opposed to creating ordinances and then
coming to Parliameat, asking for their
approval. Parliament meets here Jloag
enough for every conceivable law, that their
ovil genius can think of, to be brought here
and properly debated before they slap it on
the whole country.

Everybody has accused us of belleving
in an open society. 1 make no apology for
itt. We want a democratic and healthy
society to grow in this country. But what
is this ? They are bringing forth an Act
which by any description is the blackest law
that man has devised. If you were to read
the history of how democratic movements
have grown throughout the countries, it has
been by this one principle of habeay corpus
and it is in order to establish kabeas corpus :
that all democratic societies have evolved.
What does this Bill do ? It does precisely
this—it snufs oat habeas corpus in the middile
of the tweatieth century in India after 25
years of Independence. How can one possibly
support a law which gives the Homo Mini.
ster and the Congress Party the powe to
withhold the froedom of people when theos
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is 0o such emergency ? No case has besn
made out,

Can thoe Home Minister say that it is
sedeseaey to impose this P. D. lew in Lodi
Estate or here or in Raj Path or in Chandni
Chowk or in Connought Place ? Yet he
has demanded these powers for these areas,
Everybody knows thar nobody more than we
in the Swatantra Party have demanded from
this Government that it maintain law and
order and that mainienance of law and order
is the first function of the Government and
we have said this, not once, but we have
said this umpteen times. When we blame
them for not preserving law and order, they
have come back with the facile Marxists’
oxcuse that it is a socio-economic problem.
Well, if it is a socio-economic problem, how
are they going to tackle this problem by
beinging this black law which is not going to
improve the socio-economic condition of
this country 7 Therefore, how are you going
to preserve law and order—I would ask you,

I have no hesitation in giving approval
to » particular law by which, for a temporary
period of time and with proper safeguards
and with foolproof reasons and after a case
has been made out by the Government, they
can seek this power for a limited area where
they can demonstrate to us that the law and
order is in jeopardy, We know that there
is a tremendous inflox of refugees from
Bangla Desh., We know that in these
refuges camps it is quite likely that there are
enemy agents. Let them demand these
pawers in areas surrounding the borders, in
the refugee camps themselves and in the
places where they want to settle them. DBut
fet them come forward with a proper case as
to why they want to deprive us of our civil
liborties, Make out a case, Not that ‘we
want to contzol Jyoti Basu’. Is that enough
reason ? My, Pandey cries hoarse about the
feelings of the Myslims and he looks towards
Mgz, Atal Bihari Vajpayee and hlames the
members of his Party., Against whom is
this preventive law being used most 7 In
1965 every conceivable type of Muslim was
catried away overpight and jailed for months
o sod. Nobody says anything about that.
Mo case has been brought against them to
this day. Theye are thousands of them who
40 not know why they werg detained.

HMe had no right to talk about ¢he
Muslims. He has no right to falk aboat

fpoti Basa. e hias ng right 1o talk aliout
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the Durgapyr Steet Plant. I can understand
when he blumes Jyoti Basu for stepping fhe
work of the Dusgapur Stoal Plant. Bt what
about other plants, where we lose thousands
of crores of rupees, where My, Joyti Basu Is
nowhere ou the harizon which do not pro-
duce for the nation ?

SHRI R. 8, PANDEY : Perhaps, the
hon. Member does not know.

SHRI PILOO MODY : They blame it
on labour trouble. Sir, 1 know a little more
about the Durgapur plant,

SHRI R. S. PANDEY : Other plants
are functioning very well, except the Durga-
pur plant.

SHRI PILOO MODY : With the ‘Yem-
yem' they have received with 350 people
thumping their desks—the ‘Yem-yem’ stands
for the massive mandate™—they want to
push through this black law. 8ir, this law
is a bad one and I appeal to them and most
of all, to the Minister whose unfortunate
duty it Is to steer this legislation through
Parliament-—think for a moment about your
own father, 1am sure if the hon. Minister
did, he would realise that he would not have
approved of this law. Yes, make out a
case for & specific area and then demand
your power. This House will be very happy
1o give you thess powers. Last time it was
your Party that backed away from enacting
thia law for an area where it was noecessary,
becguse of the piessures that were hrowght
on it, in order that it could stay in power,
by a very venerable lcader of the Rajya
Sabha. It was this very Party that barked
away from bringing forward this law, 1t is
only the ‘Yem-yem® that they have received
that now makes them bold encugh to come
forward and demand these powers because
their greed for power is unsatiable,

17.00 hrs.

Therefore, I appeal to the hoo. Ministey.
He is 30 close to the centre of power that he
probably does fiot see the historic perspective
in which Habeas Corpus was brought shout
and established democracy throughout the
Mﬂd‘ "

People are detained uynder this
Law for some years ; cvet dfier they have

bosn seloted, Qe Kopotatione aro rueed
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their business is ruined, A wgreat deal of
injustice is taking place. Dows the Govern-
ment do anything to rehabilitate them 21
have known some pecsonal friends of mine,
who were detained under this black law, 1
csn personally guarantee this that they did
abeolutely nothing which would endanger
the security of this country. When thess
friends of mine came out of jail, nobody has
gone to them. People are afraid of associat-
Ing themsetves with such people, who suffer
social ostracisation. Will Mr, Pandey come
and put his hand on their shoulders ? No.
This is the cruelty of these laws which are
80 arbitrary.

To deny this country habeus corpus is to
refuvenate the starchanmtber. We are not
living in the reign of bloody Elezabeth 1, We
are living in the reign of Indira Gandhi, the
last, 1 hope.

Aund therefore I suggest to the Minister
not to turn this into a Star Chamder, not to
turn this into the bloody dungeons of
mediaval times, but to remember that we
are in the middle of the 20th century and
without habeus corpus there is no democracy.
1 thoroughly oppose this measure,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : I support the Bill. The
Bill contains many provisions and the need
for this Bill is almost for the cause now in
view of the present developments in Bangla
Desh, It 15 the primary duty of the
Government to maintain the public security
and properly safeguard the country. This
cannot be enforced without a proper
machinery of law. When some repressions
anywhere to curb the literties of individuals
and political leaders take plate it is some-
thing which is against the spirit of India
and the youth and the students shout
apgeinst it, They protest, whatever may be
the form of Government or of the party.

1 could understand the criticlsm from
the hon. Member of the opposition, Regard-
ing the "'&“‘ I don't duestion, But the
redlity of the application of the Act is the
question, to be considered.

I support the Rill, not becanse I come
from West Bengal or 1 come from Calautta,
not besause there are dangars om  the politi-
cal icadoeship of leading political parties. 1
support the Bill not because there is some
situation which is out of control dua tp
some extremist forces in West Bengal and
ather parts of the gouniry,

Hon, Mésmtsbos Topin theC.9,1,, from the

Securty Bijl

18, CPM, aid Bwateates purties have
beought various points bhefore the Govern~
meat, I don't grudgs thery, I.don't want to
thwow naud om their own political parties,

But the provent position is this. Nota
single State in the whole world after inde-
pendence or after revolution is in 8 position
to protect the people of their own State
without having recourse to some emergent
mensures of this type.

Now, the question s whether the
Government of India, have a case to move
this Bill for consideration here, Is there any
danger to the security of our country om the
borders ? These are the guestions that
arise. And I shall presently come to the
answers. But before ¥ do so, T wounld lke
to deall with some democratic aspects in
connection with this Bill,

The hon. Member from the C.P.I. Dr.
Ranen Sen, who is a senior Member and
who is sincere to democracy at least in our
Indian pattern raised the questioa of clvil
libecties. Bven Shri Piloo Mody had raised
this question. Shri Jyotirmoy Basu had
also raised this question, though, of course,
he belongs to the C.P.M. ;I do not mind
itese

SHR! JYOTIRMOY BOSU : What
difference does 1t make 7 I am not one of
those chaploosewallas,

SHRI PRIYA RANJAN DAS MUNSI ;
Shri Jyotirthoy Basu had raised the question
that thiis Bill was intended to control his
party in West Bengal. For his information,

‘'t would like to say this. I would like to

inform him and the other Members and also
the Minister that is not go; I think
this Government have no intention to con-
trol his party by means of this legisiation,
Fot, the verdict of the people of West
Bengal on his party is already there
which is against CPI(M). He himself had
raised this question of the great verdict
of the people of West Bengal on his
party and had suggested that our govern-
ment led by Shrimati Indira Gandhi wanted
to control his party by passing this measure,
He said that the strength of his party which
was 83 in the previous Assembly has now
risen to 114, But I would like to point
sut chat after many criticisnw of 23 years
of Congrow rule, and after the historic split
in the Congress Parly; fortuaniely, our
party s now omerged with a streagth of
106 o ngaine gseongth of 44 which -it bnd
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befors in ‘Bhe prdvious Asiembly, o, the
arithmetical report of the incvease Trom 83
to 114 o the one side snd from 44 to 106
on the other is there clear Before the wyes of
hon. Members. This is sufficient to show
that dur party in wpfte of difficuities and
troubles I3 murching onward.

SHRI DASARATHA DEB : By defec-
tions, they are getting more.

SHRI PRIYA RANJAN DAS MUNSI :
Defections are not appreciated bv the Con-
gress Party. It is known to those Members
who are still giving some [cmenatinn on
the Muslim League on the affuirs of Shn
Badrudduja and others.

SHRI JYOTIRMOY BOSU :; What
about their money-bag ma-ters ?

SHRI PRIYA RANJAN DAS MUNSI :
Regarding the question of security, hon.
Members may not agree with me when [
refer to the situation in West Bengal, 1 do
not think that this Bill would be sufficient
for West Bengal when it becomes an Act ;
I do not think so. This Bifl is merely for
the satisfaction of the people, so that
Government may give the answer to the
people, yes, we have taken the right medi-
cine at the right time for the patient. This
Bill is nothing besides that. The question
is not between me and Shri Jyotirmoy Basu,
but the guestion is one of.decidiu the
merits of the political parties for the future
of West Bengal and other parts of the country,

A number of morders have taken place
in West Bengal. Shri Atal Bihatj Vajpayee,
a sepior Member of the House raised the
question of individual liberty. I would cite
a cage where individual liberty and indivi-
dua! security were both involved. Mr. Gopal
Sen, the vice-chancellor of the Jadavpur
University, an innocent  person, was
murdered brutally, He lost his individual
liberty and shso individual security, The
murder of Shri Hemant Kumar Basu has
beens raised here s0 maay times that I do
not Hke fo raise it again, Again, Shri K, L.
Roy, & judge of the High Court was
mutdored, Perhaps, his only fault was this
that he said that Shri Subodh Dutta, one of
the police officials of the West Beaga! Police
was wrongly vonnected with & cas relating to
the C.P.M, atrocities #nd should bo dischurgesd
‘This police ofiicer teied 1o ve.the Goveed-
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ment, from conspiicy by arguing on
the guestion that the conpiracy was cont
nected with the CP.M. trying to forma
police union. Shri K. L. Roy reloased the
sccused in the High Court, snd peifips,
that was the reason why Shri K. L. Roy
was kifled. I do not say that tae CP.M,
kitled him, but the facts are these.

Another notable figure, Justico Shri
Tarapada Mukerjee, the head of the Sain
Murder Commission was brutally injured
in Calcutta ; only a few days ago, the
last surviving member of that Sain family
was also killed in Burdwan by the same party.
These are cxamples of the social feelings
of that part of the country.

Besides this, there are persons who will
not get any publicity about what happened
to them. They are all dead. Only there
wonid be a report about a post-mortem or
report by the coroner aad than the body
wonld be handed over by the hospital to be
sent to the burning ghat.

Irequest my hom. friends, Shri Pilco
Mody, Shri Vajpayee and other friends to
visit West Bengal without asking for police
protection. In the City of Calcutta. there
are certain zones which are absolutely
declared as free zones by the Naxalites or
C.P.L (M). At day time or in social funec-
tions you are not allowed entcy. Even on
the V.I.P. road from Calcutta airport to the
city in early morning or at night it is not
possible for the common people to move
about without police protection.

I say that this Bjll is pot adequate to
tackle the situation that has been oreated. It
is jute & medicine, just an instrument, not &
very effective one. My humble submission
is that it is high tims that we all met aed
sat together to splve the problem ;I mean
all the political parties. If Jyotl Basu says that
there are thousands of criminals in the Youth
Congress and in the Chatra Parishad snd if
he can produoce a list of such people, let him
do s0. There may be 1001 such people in
the CPIL(M) slso. Both lists can be
produced. Let us givén both lNsts to the
Government an  ssy that these avé the
misgnided youths, here s the list, arvest
them. Let us go to the people and Wy to
mainizin peace,

SHRI SAMAR MUKHERIER (Hovwrih):
Maoy Jisgs have boon sibmitted,
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SHRT PRIYA RANJAN DAS MUNSI :
The CP.I(M) peaple are facing trouble
now. They have been told, “If you do like
this, we shall pot allow you to stay’, Shri
Jyotirmoy Basu knows that many leaders of
that political party including a former May or
of Calcutts, Prashanta Sur, couyld not stay
in their locality because of the faw and
order situation (Interruptions).

SHRI DINEN BHATTACHARYYA :
He is a respected leader of our party. Why
should he make such statements against
him ?

SHRI PRIYA RANJAN DAS MUNSI :
1 really feel pity for these people. Whether
it is the CPI(M) or the Congress or the
CP], there is no question of evading reality.

SHRI JYOTIRMOY BOSU : This was
organised by the Central Intelligence anniha-
litation squad, moving &bout in plain
clothes (Interruptions).

SHRI PRIYA RANJAN DAS MUNSI :
The C.PI(M) as a political party is com-
mitted to class struggle. They are governed
by the Marxist doctrine. But fortunately,
there is a labour class..(Interruptions).

SHRI JYOTIRMOY BOSU : I may tell
Shri Jagjivan Ram, former President of the
Indian National Congress : your telephone is
tapped, your Vvisitors are checked. You
know it. But you dare not mention it
because then you will be thrown out of your
job.

SHRI K. C. PANT : When Shri
Jyotirmoy Basu was spesking, he did not
tolerate even one or two Interruptions.

SHR1 JYOTIRMOY BOSU : There
were a lot of interruptions.

SHRJ K. C. PANT : Is this fair ?

SHRI JYQTIRMOY BOSU : We shaill
be within eur rights to interrupt.

MR. CHAIRMAN : Ne, 10
smu m*n’nmv BOSU 1t -
tinuously came with

?wmm

MR GEATIRMAN :'T would-deqhest you
Bot to disturb when g mesaber is spealiing,:

Securiry Bill

SHRI JYOTIRMOY BOSU: # is my
right, When they reel out a string of lies.
when murderers talk about shielding the
culprits we will interrupt...(Interruptions)

MR. CHAIRMAN : I shall examine the
personal remarks made about plain clothes
men being sent to check wisitors, There are
insinuations.

SHRI PRIYA RANJAN DAS MUNSI :
As 1 said, the CPI{M) is & party committed
to & class struggle. Theio are many great
young friends in that party, those who can
sacrifice their lives on the directive of théir
party.

MR. CHAIRMAM : Please avoid going
into details as to what is happening in
Bangal. You come to the Bill,

SHRI PRIYA RANJAN DAS MUNSI :
Unless 1 say these things, how can I support
the Bill ?

SHRI JYOTIRMOY BOSU : On a
point of order under rule 380. You have
just now asked the Reporters to expunge
certain portions, Expunction of speeches
can only be dome according to the rules
framed by this House. Kindly read rule 380
which says :

“If the Speaker is of opinion that
words have been used in debate which
are defamatory or indecent or uapariia.
mentary or undignified, he may, in his
discretion, order that such words be
expunged from the procsedings of the
House.”

Tell me what are the things that I have
said. 1am saying it again that all the
murders have been committed by the Central
Intelligence. You cannot expunge it.

MR. CHAIRMAN : That 1 will do.
That is nithin my discretion.

ot warw fagrdt wrwidy : wemaefe of,
T wAEAT KT NS E 1 WY Wew &

wre ¢ T § 1 wver frgin o
v Qo) Afw Frided R il v
auk ok afcarsT 4% frdre wi dfg

S vy wen ¥ wg v feoner il @

e ¥ < wafes fedy & fradt gy,
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SHRI JYOTIRMOY BOSU :

fact.
=it wea fagdd aeday o T g
o fawrer fear sroan

gumta agtea © 77 #g1 5 s
Fg1 B 7g st ofdq arar & saF) agi @
AW 74T T 98 WS F 2 | HH gH
& fare fear

st mew fagt<t arwgt @ A fA3ew
g fr A=Y wglea agi A aal &1 @sq
I & fau § s & 17 wel@ § )

aamfa wgea - afFa @ WA
gmar afgy f& w15 0" @@ A FEY
ST

=it maw fagrdt atadd : sa # ag
g@ar f& #1d @S mEdg & ar Agi
T geAt F q1% H T4 HAAT FO A
s @EAgT sewsm a1 Hfzar ¥
) AT AV g1 AT FE A7 W R
ar # wgiEy @wed s awd § ) wfEa
AT FEAE W AT G A F AT
aqFT & |

SHRI S. A. SHAMIM : You cannot

decide a question of fact.

SHRI JYOTIRMOY BOSU : Once
again a point of order. What did I say ? 1
said that the Research and Analysis Wing
of the Government of India controlling the
Central Intelligence has sent plain clothes
policemen to murder political opponents, 1
say it here, 1 will say it outside.

avmfa agtea @ w9 S § AT
¥ 48 919 Fg Y, g9 F gT AL &,

ggl & wRMl W 987 wEX FE
fag
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it suifeda ag : gua wrew fafree
q&T, AT A S |

awafy wgizg : wiw fafree T aten
qt faar g & ww g@ AT T AR &
fF e # st ?

off e fagrQ awwwd © § wAAr g
fa wEt s Y wgar arfge 1 afwa 7L
fodt agen T ag @ o ag wEaE ®
S G Ag0 QAT AT gFAT | Z@FT @A
faar s awar 3

SHRI JYOTIRMOQY BOSU : Yoxf can
bring a privilege motion against me. Kindly
tell the Reporters that it is not expunged.

awrafa wgiea : ag gw &)

st diq ®id . Juda a@wE, s
AIAAE 1797 S Fg @ & 98 3 &

=} TW agra qie ¢ "Edg safaa
49 1 5T TF FT 79 &g F1 AT TF
TE 2 | zafae dsT i wed w1 9% &
agl Izar w33 ifwu

SHRI PRIYA RANJAN DAS MUNSI :
1 think I have not used a single word which
is defamatory. In the speech of Mr. Bosu
he has already confessed that in the United
Front rule, they have detained 1300
Congressmen.

SHRI JYOTIRMOY BOSU : No, 1 did
not say that.

SHRI PRIYA RANJAN DAS MUNSI
I have all respect for the party which is
committed to class struggle. 1 do not blame
them. But the leader of the working class
in Durgapur, Shri Dilip Majumdar, is still
in detention. The leader . of the peasantry,
Shri Benoy Kumar, M.L.A., is still detained
in jail custody for the murder in Burdwan
(Interruptions).

Then there is the case of Shri Talugdar
(.- Interruptions)

MR. CRAIRMAN : What is the use of
mentioning them ?
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DR. HENRY AUSTIN (Ernakulam) :
Shri Piloo Mody said that we had not made
ont & casp and he is making out a
casg,

MR, CHAIRMAN : That matter has
been discussed in this House so many times.
He must come to the Bill,

SHRI A. P. SHARMA : He is justifying
the Bill.

SHRI K. C. PANT : If their objection
is to bring in the name of some body out-
side into the disctssion I may point out
that the name of Shri Tarun Kanti Ghosh
has been brought it in the discussion. He
is perfectly entitled to put forward his
case.

SHRI PRIYA RANJAN DAS MUNSI :
8hri Taluqdar was also a trade-union leader.
Just & day before the elections he was
arrested and defamed by the polioe as he
was caught red handed in a car carrying
explosives materials, bombs and guns,
These are facts. No conviction has yet
been awarded.

Another person Shri Anant Singh, was
also a candidate...(Inferruptions.)

SHRI JYOTIRMOY BOSU: Sir, a
poiat of order. This matter is stitl sub-
Judice and so it cannot be discussed
here,

MR, CHAIRMAN : if that casc is
pending before a Court of Law it need not
be referred to here,

SHR) PRIYA RANJAN DAS MUNSI :
I do not want to expose these things, they
are exposod alrcady. 1 was giving you only
facts.

Again a few days before the election
all over West Bengal explpsive materials
were seized from different political head-
quarters. I do not want to mention the
names, My haon. friend Shri R. 8, Pandey
once again tried to attack Mr. Bosu in the
name of Mao Tse-Tung., Fortypately I am

In & position to inform Mr. Pandey that Mr.

Maﬁhﬁsmﬂy Are pot 30 great as to
catch the attention of Mao Tse-Tyng, He
has introduced a separate branch as he was
failled by this party. ARy way wfter the
bistorical results of the recent elections, in
West Bengal, cepacially two or three dis-

Security Bill

tricts have begome almost terrible. I .want
to cite one district—Birbhum. 220 privae
licensed guns have been seized by the
Naxalites. In Burduwan most cominon
people and the land ownets have been
compelied to give pp their guns to the ex-
tremists of some political parties. The
situation s such. 1 have respest for
those leaders though I have a different
ideology.

This Bill has come in the context of the
Bangla Desh affair. We are committed
by our resolution expressing solidarity to
support the Bangla Desh.

SHRI JYOTIRMOY BOSU : ¥You lave
betrayed them.

SHRI PRIYA RANJAN DAS MUNSE :
We have not betrayed them. But wo know
the history of your betrayal during the free-
dom struggle at the time of the British rule,
People from Bangla Desh cothe (o the bor-
der to enter the Indian territory for food and
shelter. There are some intelligent persons
like CPI(M), They speak more for .democracy
and shout their suppott for. M. Mujibyr
Rehman but they go to border in search of
weapons. There are certain elements and cer-
tain forces in our country which do not reglly
like the present chaiacter of the Government
of India and the democratic set up but want
to impose some other thing with the help of
foreign powers. Government have taken
right decision at the right time,

But the main thing is this. So far as
this Bill is concerned, in the application of
the Act, the powers would be exercised by
the Distsict Magistrates, Additional District
Magistrates, and the Commissioners of
Police at Bombay, Calcutta, Madras and
Hyderabad. In this aspect, I would request
the Minister concerned to see that thete
must be a definite system by which the
Government gives instructions to these
officers,~~becauss, actually they are heading
the bureaucracy,~to conduct those cases by
taking into account which of than ave
genuine and which are not geunine. 1Itis a
fact, that in many cases it has happened that
somdtifties, the common pecople are com-
petled to euffer without commiiting any fault
of any ctime—sometimes for the persond)
intention of the police officers ; even sbmie-
times for the personal intention of some
bureangrets. But then, there i the safy-
guoard for guch thiggs. There i 4 sdvi-
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sory body provided here. it is 8 new thing.
It is not a permavent body. On the advi-
sory body, the officials are not holding any
power like the Supreme Court judges or the
Chief Justices of the High Courts. They
ast simply under the executive authority. And
their sanction is under ihe Government as
woll as under Parlinment. So, the point is,
the Ministry should instruct the advisory body
fo these affairs ; that the categorical deten-
tion tyy the Commissioner of Police or certain
Additional District Magistrates or District
Magistrates should be seriously taken into
cousideration in this aspect, namely, whether
some personal allergies or some personal
intentions are created because of which the
detention has been ordered. If this thing
is done, that will be good ; 1 am confident
that our Government is a strong Govern-
ment and it is expected to do so ; there is
%0 gQuestion about it. That is the omly
aspect which has to be remembered in the
application of the Act.

In the situation of our country, there
is 0o question that this Bill is required to
be immediately passed. 1 would like to
inform the hon. Members—they all know
since many of them are more experienced
than J--what happened in the USSR, What
happened at the time of the recent Potish
agitation ? The agitation was taken up by the
peopie on the demand for food. What was
e measure taken by the Polish Govern-
ment in that State of affairs ? What was
done in the students’ agitation against De
Gaulle in France 7 Just a year and a half
back, what were the measures taken by that
Government 7 It was & tremendous thing.
The student leader in a French ymiversity
was charged, and was asked not to enter
the university campus for two ytars. That
was & serious situation.

What happeoed in the USSK ; when
just wrote, Wm? history
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Bengal ; some forces will come to take my
life also. I do not bother about it. But the
days are such that you have to speak the
truth ; to speak the reality of the crisis in
the nation without fearing anything.

So, I support the Bill and l'support the
provisions of the Bill. With one more
observation, I shall conclude. 1 have seen
that the democrats of our couniry, the
political leaders of our country, speak for
democracy on two occasions only : demo-
cracy at the time of voting, and the demo-
cracy at the time of taking the oath in the
House, There was a certain UF Minister;—
I do not like to name the party or person
because they will shout. (Infsrruption.)
They speak about democracy and the
Constitution at the time of the oath-taking
ceremony. But when they go outside, when
they fece the mob and the press people, and
the camera for their publicity, they speak
like anything ; they have the capacity to
kill like anything ; they do so in respect of
the common janta, (Interryption.) 1 do not
name you. Because of thesc things, not
only is this Bill very necessary but there
must be some positive check by the Govern-
ment of India. AN those political parties
should either follow the Constitution of
India or follow the principles of basic
democracy in our country, the democracy
that has been enshrined in our Constitution
and promulgated, or they should categori-
cally say that ““we are Naxalites and we are
not under the canopy of democracy,” so
that we can wdentify the enemy.

But for dealing with the enemy inside
the House or under the canopy of demo-
cracy, what can the Government do without
such & Bill.

With these words, I support the Bill
once again with the comfidence that our
socialist Government with achieve socialism
not by means of this Act but by a
socialist economy through devélopment
programmes.

MX. CHAIRMAN : $kri Maraa,

SHRI MURASOLI MARAN (Mudis-
South) : Sir, haviog Hitened 1o the
custisn todny, ohe damot ‘get’ away'
the hmpwession...

MR, CHATRMAN : ¥ou tasy omiiate
]
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HALF-AN-HOUR DISCUSSION

Inflax of Refugees from
East Bengal

MR. CGHAIRMAN : House wili now
take up the haif-hour discussion. Mr, Samar
Guba,

SHRI SAMAR GUHA (Contai) : Sir,
when 1 rise to speak today, the faces of
those emaciated skeletons who have crossed
into Indian territory from Bangla Desh
flash into my mind's eye.

17.32 hus,
[Shri Sezhiyan n the Chair]

They are the people who have lost their
near and dear ones.

SHRI P. K., DEO (Kalahandi) : This is
a very important discussion, The Minister
of Rehabilitation should be preseat.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Where is Mr. Khadilicar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
Heis busy with some important pilece of
work.

SHRI ATAL BIHARI VAJPAYEE:
Nothing is more important than parliamen-
tary work, The other day when we wore
discussing this question, Mr, Khaditkar was
at Geneva, Now he is in the capital. He
must be pressat. I do mot mean any dis~
respoct t0 Shui Balgovind Verma. Heisa
new Minigter trying tp come up. But what
has happenad to Mr, Khadilkar ?

MR. CHAIRMAN : We requitc a
Minister 1o be here 0 reply to the debate
and he is hera,  But the eentiments of the
House should be conveyed to the Minister.
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thousands of them—have not only been dis-
honoured, but thousands of them have been
kidnapped and kept fnside the cantonnients
and garrisons of the Pakistanl army.
Human history has perhaps no paraliel
to such & Titshic tragedy of uprooted
humanity, millions of uprooted humsnity,
who face a ‘terrible situation of total
destitution, utter despair and boundices
misery,

Yesterday Shri Khadilkar quoted the
figure of the Bangladesh refugees as 5.7
million, But that figure is wrong. Becanse,
according to the statement issued by the
Chief Minister of West Bengal, the figares
are West Bengal 456 lakhs, Tripura 94
Jakhs, Meghalaya 3.4 lakhs and Assam
8 Iakhs. This is not my statement but the
statement issued by the Chief Minister., If
you total all these it is near about 7 million
and this is the figures as on 1ith June.
Now it hes already crossed the 7 miltion
mark. According to Rev. Blum, an inter.
national gentleman, Director of *War on
want' who visited almost all the borders, the
figures has already touched the mark of
10 million.

These people who have come from
Bangladesh, they have not come as a result
of natural calamity. They have come to
seek shelter and protection in Indian terri-
tory as a result of most brutal butchery, as
a result of the conspiracy of the Government
of Pakistan. It is a conspiracy of the
Government of Puakistan not only to kill
them, not only to butcher them, not only to
commit genocide on the people of Bangla-
desh, but to push them out of the territory,
into the Indian soil, to subvert our swn
security, to shatter our economy, to erests
dislocation in our socio-economic matrix, to
create communal tension here gnd fo
oreate a colossal problem for our own
country.

These 7 million refugees from Bangla-
desh who have come to Indis have net
come of their own. They have been foroed
wmhwludhunmﬂtofﬂwm
conspiracy of a foreiga government,
is this ? Is it not aggression in dumby
Pakistan ? If that is so, I waat to rmind
the Government, by human touch slone, hr
giving them shelter ang
cannot vesolve the problem of the m
dash refugess. touch msy be
@wntifl to give themy fempocary sbalter,
but the politiost peobleny, which i the voos
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cause of uprooting millions of. humanity,
has to be faced with firm political determi-
nation and political action.

1t was very nice yesterday to hear the
Prime Minister say that we will go through
hell to meet the situation in Bangladesh.
She also rose very high when she said that
she will not accept any political solution
which will mean the death for Bangladesh.
Very nice words, very encouraging words ;
but words do not mean anything unless
followed by positive, firm and determined
action. 1 want to know from the Govern-
ment whether they can coavince the people
of India that this government, after the
outbreak of national revolution in Bangla-
desh, have taken any positive action to
stop the butchery of the people, to stop the
worst kind of genocide that has been per-
petrated on 74 million people in Bangladesh,
a thing that has never happened in any
part of the world. What has happencd to
this government, a government  which
represents 55 crores of people, a govern-
ment which represents a  nation
which is the second biggest in the world ?
1 do not know what has happened to this
government. What is this, if it is not
emasculation of the whole national being,
the sole of which has been entrusted to
you ?

I do not want to dilate much on the
subject. I should only want to remind you
that the responsibility had been left to the
Deputy Minister by Shri Khadilkar. If this
Government had any sense of responsibility,
Shri Khadilkar, who is responsible for
dealing with the refugee problem, when his
presence in India was nccessary every hour,
would not have gone on a foreign tour and
remain there for nearly two wecks. Even
when such an important discussion is being
held in this House, he is not present here.
He has left the responsibility to the Deputy
Minister.

What did the Deputy Minister do ? He
made a naive statement, something like an
astrological forecast. He said that they
will be required to keep the Bangla Desh
refugees only for six months. What is the
basis of his calculation 2 How does he say
that they will keep these refugees only for
six months ?. Have they anything in mind,
any positive programme or line of action ?
Have they taken any decision or positive
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steps on the basis of which they make this
calculation ? It is like an astrological fore-
cast, I do not blame him. He may be a
good soul but he made a naive statement,
perhaps because he is a newcomer.

Shri Khadilkar should be sacked and
relieved from the responsibility of this
Ministry. He has not even gone to the
border except once. On Saturday, the 23rd
May evening he flew to Calcutta and came
back on the 24th May when Parliament
opened, only for a few hours. After that,
when people from the whole world are
coming, this Rchabilitation Minister has
not visited West Bengal, Tripura or any
part of that area. Not even the Deputy
Minister, none of the important Ministers
has visited these refugee areas. This is the
attitude,

SHRI K. N. TIWARY (Bettiah) : The
Prime Minister went,

SHRI SAMAR GUHA : Yes.

When you said that you would be
required to keep the refugees only for six
months, do you remember what taunting
remark was made by the Speaker himself ?
The speaker said, ‘Do you really believe
that they will go back 2 It was a sponta-
ncous reaction of the Speaker. The Speaker
reflected the opinion of the people at large
in our country and of all State Govern-
ments, because you have words, words and
words-—brave words, nice words, decent

words, courageous words, words of confi-
dence, but without an iota of positive
action.

. That is the reason why you have not
been able to create any confidence either in
the mind of Bangla Desh refugees
or of any State Government or of
the pcople of India that you really mean
action and that these refugees will go back
to Bangla Desh, their homeland. That is
why the State Governments are reluctant
to take these Bangla Desh refugees. Even
after the Nehru-Liaquat Pact in 1950 Nehru
had harboured the idea that after that Pact
the refugees would go back. But after 1956
he was completely disillusioned when not a
single soul of a refuges went back on the
assurance of Liaquat Ali. You can have an
assurance but these assurances will have no
meaning unless you take some positive
action, '
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1 will draw your attention to what the
Meghalaya Government bas dome. It is
the greatest disservice to the nation that they
have done when the UNO team was visiting
the Bangla Desh refugees, They have maltrea-
ted men and women. Refugees are treated as
prisoners. 6,000, Bangla Desh refugees have
been forced to go back to Sunamganj-Sylhet
area out of sheer frustration. They said
when they went back, “We a-¢ being killed
here ; we will be killed there; let us be
killed in our own homeland.” The Prime
Minister went to visit Meghalaya. What is
her report of the condition in Meghalaya ?
You must enlighten this House about the
condition there.

1f you are really serious about sending the
Bangla Desh refugees back to their home-
land, ¥ suggest that it is absolutely wrong to
take them to different Statcs. They should
be kept in West Bengal, Tripura, Assam and
Meghalaya. I remind you that at the time
of partition almost all refugees from West
Pakistan were given temporary shelter in
Fast Punjab in Government camps. It can
be done in West Bengal and in all the
border States. But the question is one of
finance, management and supply. If finance,
management and supply can be assured by
the Ceniral Government, camps can be
built in the interior areas of the border States.
Why I say so ? You must keep the Bangla
Desh spirit amongst the refugees alive. Un-
less you keep the Bangla Desh spitit alive,
it will not be possible for you, even after a
radical change in the situation of Bangla
Desh, to send them back. 1t will be wrong
to send them outside the border State, 'l'h.e
Governinent should undertake the responsi-
bility of financing and giving them supplies.
These refugees can be put in the interior
ares of the border State,

The Chief Minister of West Bengal has
made a statement that they have not been
able to provide shelter to about 25 lakhs of
refugees, They have only sky above them,
some water to drink but no food. At the
same time, the Minister says that those who
are not in the camps will not be provided
with ration. What a contradiction ? You
have not been able to give them shelter,
You have not been able to set up camps,
At the same time, you are denying them the
ration, What a terrible thing ? What an
inhumap thing ! 'You can imagine that.
You have admitted that 50 per oent of the
refugess have not been providedsany shelter
cither in the camps or any kind of im-

provised sheiter. 1 demand that the ration
be given to all, whether they are in camps
or with their relatives or under the shade of
trees or in the open with only sky above.
Equal treatment should be givea to all of
them,

What is this ration that is given 7 It is
only 400 grams of rice, 100 grams of dal, a
few pieces of onions and potatoes, It is
not a fact that all these people have left
everything behind in Bangla Desh 7 When
they were coming here, even the last vestiges
of their belongings were snatched away.
They have come here only with bare
skeleton. They have nothing with them.
How will they cook ? From where will
they get utensils ? From where will they
get cil, fuel and all that ? They have no
clothings, no beddings, etc, The Govern-
ment has not given them anything. 1 say,
some cash allowance should be given to
them so that they can purchase some cloth-
ings, beddings, etc.

About the management, and I do not
know how many young men and women
are there, the Government lacks imagi-
nation. Most of them are young men and
women who have come from Bangla Desh.
Their the largest number because their
lives are in danger in Bangla Desh. Why
have they not been recruited ? Why don’t
you give them an opportunity to manage
their own community kitchens, look after
the sanitation and other things ? It is to
keep the spirit of Bangla Desh alive in
them. Why have you not done that ? You
should do that. Also, in all the camps,
you should keep at least one leader a revo-
lutionary, of the Bangla Desh so that they
can keep up the spint of Bangla Desh in
them,

I would like to draw the attention of
the hon. Minister to another point. The
international help should be given not in
cash but in kind. You know the reasons.
The priority should be given for supplies of
tents, tarpaulins, land and air transports,
ambulence cars, tube-well equipment, dry
foods, baby foods, milk powder, medicines,
etc,

Lastly, I wouid like to say that Mr,
Khadilkar by his sense of Jack of responsi-
bility has amply proved that the Ministry
of Rehabilitaticn and Labour and Employ-
ment should be aeparated immediately. If
the Goverament really wants to tackie this
gigantic problem, uaprecodented problem, of
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the refugees, immediately, a separate Minis-
try for Rehabilitation for dealing with re~
fugees should be set up. They should set up
immediately an office at Calcutta with either
Minister of State or Deputy Minister who
can take spot decisions.

It is a matter of shame for us that,
when a delegation from UK. is visiting
Bangla Desh, and they will be coming to
our country, the Government has not spon-
sored any delegation of the Members of
Parliament to go to the border area to sce
things with their own eyes. 1 demand that
the Government should immediately or-
ganise a delegation of Members of Parlia-
ment to go along with the border area to
see things with their own eyes and help the
Government in tackling this gigantic pro-
blem.

Lastly, 1 want that if the Government
do not want to behave in a partisan vay-—
it is a national problem and so lorg the
Opposition has treated it as a naticnal
problem—and if the Government do rot
want to deal with the whole maiter ina
partisan way, they should immediately set
up a Refugees Council with the members
of the Government Party as well as the
Opposition and presided over by the
Minister of Rehabilitatieon. Only then it
will mean that the Government want a
national policy and a national approach
to the national crisis that we arc facing
to-day.

Thaok you, Sir.

MR. CHAIRMAN : Shri P. K. Deo to
put & question.

SHRI P. K. DEO (Kalahandi): Sir,
human history has never witnessed a re-
fugees influx of this magnitude and as stated
by the previous speaker refugees have come
and they are more than seven rrillion and
in their train, they have brough{ in misery,
diseases and so many problems. Now 1
woulid Jike to put a categorical question to
the Minister. What js th¢ solution to this
refugee problem ? We are completely fed
up with the sabre-rattling statements of the
Government. Jt was only yesterday that the
Prime Minister has stated in the Rajya
Sabha that the Government is prepared to
meet any contingency to solve the refugee
problem. But we would lke to have a

« cateporical answer from the Minister. 'What
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is the solution they are thinking of to this
refugee problem ? If they are going to
send them back, are, you capable of creating
conditions in Bangla Desh 50 that they can
goback ? And if they are to go back,
then why try to disperse the refugees to
some other areas where they may create
problems ? The problem of law and order
is already there. Health hazards are there.
There are so many saboteurs who have
come there and they have not been properly
screened and all these things have to be
taken into conmsideration. 1f the Govern-
ment is going to have a show-down as the
ultimate thing, then why nat expedite it ?
Why prolong this agony and try to dispersc
these refugees to other States wherc there
is & possibility of creating problems there ?

Taking all these factors into consi-
dsjation, I would request the Minister to
come out with a categorical statement as to
how they want to <oive this problem of
refugees and what is the time limit fixed ?

st wee fagrt awddt (warfaas) :
aamfy f, g 27 afe = afegsy
#PET wIW A W1 | g9 99 ug o gu
fr mady fadw grar ¥ duar 2w & Ay
# fazq sAwa s 7@ § gaer feadr
agear o § | Dar awar ¢ fEaey 2w
¥ ooy ¥ guaf=a guaars) FaX A
frota 5O & Jomy gw Fade o s 3w
@ E 1 ow A A dwer 3w fage
FT ¥Agww £ @1 § AT ged W ad
faeelt & frfaeed w1 Ywitew @ @ 2
fazy &1 wawa frgay qAwT ag SEAT
gfewar § ) Ao acwre g fagda A8
®T a1 W@ § vg aw wane frerd F
L 4

awmafa g, § s ager £
FAET AW ¥ Wy arAt & wraeq § wHT
anry ¥ qudt $¥ gf?

oA § % wrere weew § A
arfesws . X zam wrar a7 «f 9
Tk i o gent ward 1 Wi oy gfeew
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¥ TR g 30 Wre &F @F A, LAr
grwr sat & 1wl @ T oo St
wga ¥ sgr 5 gg dwar 60 @I AF
w1 @Y &, e v dar feew § B 0w
FOE aF @91 AT GHY § | WIATH AN
&R ¥ Frew gw S sEedr A §T
% § g g yaw fawa & 7§
gl ot @ arg § AR wafaw S
ATEEY T QTHAT HTAT 9T @Y |

it gu fer Wit wdlew A e W
Tgr s gy drar 3w & AT § 25
arg @y & ogern aey § ges R
T gawaT X Fur v qg 25 s A
deqr 73 3 Qg ? of afemwe ¥ USw
aar ¥ 8 e ¥ wiwsd &7 ) & srAAr
wrgal ¢ 5 wor A # gw A ¥
araus agr fr fras dnr gerd R A
2 o7 99 Y gerd ¥ framm wwa & ?
o &3 Wet o< g o aifame <daar
¥ urd § o awnfaEt # ger @
g ®a wAr dvr ¥ e 600 & &
JIC AT GH | AT 8 &AW FY WY gerAT
£ &Y WY g fad v weew anfgd | @
FAYEFTT ¥ §OHT H1§ vy fpar § 7

aifiad ara =g £ & mew FT AT
Frar 3w ¥ o AT AN F @ WA &
fqu o WET FANMY JTEY F) AW
wxrag & qrg fawr T 9g I A ww
AFAT | WA TEY TEN 9 AWM N q
qdf dmyer ¥ g€ aWR g W W &
fag gaw WwrAw EATET 9T | OF -
argw #fdz fafaet o Tt &
F@ WA HT TAHAT 97 | WA TH GE-ETH
fafezy w@ T wg ST ¥ ared &
arq < A8 s awd & o
we fin o W ag A e Aol
aw qfar & 5 dman W ¥ oy yw
#it & ¥w wrw & g wfwdew @Ok
uw syerr st o et § 7

SHR1 JYOTIRMOY BOSU (Djamond
Harbour) : This situation arose out of the
partition in the country. This was done
and accepted by the then leaders of the
congress. The reésponsibility should be
shared by the Central Cabinet. The Central
Government has to shoulder the responsi-
bility if they have any sense of morality.
They cannot absolve themselves from the
responsibility. They have let down the
people in the past. We see a repetition of
this today.

If you go to the border your heart will
bleed as you see the condition of these
persons. The Government is not able to
provide them with shelter. More than 50%,
of the evacuees are suffering because of this.
There was some torrential rain in that part
of the country and they under went great
suffering. They suffer from scorching sun,
when the sun comes out. They are really
in a pitiable condition.

We talk about spending one rupee a
day. For instance, it is said, they will give
400 grammes of rice. DMK are giving rice
one rupee a measure, I don’t know whet.
her they can purchase that much quantity
here. This Government is noted for one thing
and that is corruption. We don’t expect
any teal remedy from them.

They are telling again and again before
the world that the Prime Minister had made
a statcment, a categorical assurance, that
those who come from Baagla Desh, will be
allowed to come in. You kindly go to
Bagmara in Meghalaya. You kindly go
to Rangra in Meghalaya and adjoining
areas. You will know whether any refugees
are stopped from coming in. Criminals
and anti-socials are very active there. There
are numerous cases of rape reported, I
have received telegrams and letters, Mr.
Minister, they are doing it on the strength
of the confidential instruction or circular
given by the Government saying : Do not
allow Bangla Desh evacuees to come inside
of Meghalaya, We want to have a clear
and categorical answer. I want to know
this : Is there any such circular by the
Government of Assam or Meghalays that
you will restrict cr stop people coming
from Bangla Desh ? If so, what are
the contents of the circular ? If not,
under wha{ authority are they doing it ?
The hon Minister had gone to the
castern region at public cost t¢ see the
refugees or evacuces. A lot of disturbing
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news is coming from Shillong. I would
like to know whether she visited or did not
visit Shillong. If she did not visit Shillong,
what was the reason therefor ?

18.00 brs.

DR. RANEN SEN : Government are
tinkering with the problem of giving aid to
the Bangis Desh evacuees, and in fact, are
playing with their lives, I would like to
know a few small facts, What is the actval
number of evacuces that have come to
India ? There is conflicting news about the
number. What is the method that Govern-
ment have adopted to ascertain the actuat
number, because I have in my possession
certain facts to show that nearly 50 per ceat
of the refugees or evacuees are not registered.
So, what is the basis for ascertaining the
number of evacuees ?

Is it a fact or not, as reported in a'most
all West Bengal newspapers that not even
25 per cent of the people are registered and
only the people who are registered get ration
or money or whatever else is given by
Government 7

Shri Atal Bihari Vajpayee has alreddy
asked whether 25 lakhs of people are to be
sent outside the border areas or whether the
number is 8 lakhs Let Government be
very clear on this. Even if it be 8 ‘akhs,
what is the arrangement made by Govern-
ment to transport these 8 lakhs refugees or
evacuees to other parts of India ? The
newspapers have made the calculation that
it will take at least six months to transfer
8 lakhs people at this rate, even with the
help of the USA and USSR planes. So,
will the Government let us know the actual
transpor! arrangements, that they are going
to make ?

Lastly have Government tried to ascer-
tain how many people are going to return
to Bangla Desh within a couple of months
or three or four or six months ? These are
the categorical questions for which 1 would
like to have an answer by the hon. Minister.

SHRI BALGOVIND VERMA: 1
share the concern of the hon. Members of
this House. The problem of refugees is
very big. Looking to the magnitude of the
prob'em, if they do not feel satisfied, |
think they are right to a certain extent.
Put smy I ask theény whether there is any
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other country in the world which has wit-
nessed such kind of influx as we have seen
in India ?

SHRI JYOTIRMOY BOSU: His party
is responsible for that,

SHRI BALGOVIND VERMA : That
being so, 1 feel that it is rather easier to
criticise than to put things into practice.
1 think that Members and leaders of the
Opposition parties are equally responsible
and they owe as much daty to the country
as we on this side of the House and in
Government, We hope that they will
cooperate with us in tackling this problem.
This problem is a gigantic one and needs the
whole hearted cooperation of all of us.

SHR! DASARATHA DEB (Tripura
East): [ asked the Tripura Gowernment
to take our help but they refused. They
have got a commistee ; in that none of our
MLAs or MPs was included. What type of
co-operation does he want,

SHRI BALGOVIND VERMA: Co-
operation may be given in many ways.

SOME HON. MEMBERS : How 7

SHR1 BALGOVIND VERMA: To
raise the morale of the people, there can
be co-operation ; it is no use going on Cry-
ing in a vein that demoralises people.
Therefore, I said that as leaders of the
Opposition parties, they have certain res-
ponsibilities to the nation and should not
utter certain words which do not behave
them.

SHRI SAMAR GUHA : The Minis-
ter has msked for our co-operation. Let
him say categorically, one, two, thres, four,
five, six what co-operation they want and
what we have denied to them.

SHRI BALGOVIND VERMA : That
we can give 1 think he knows that ..
(Interruptionsy.

SHRI JYOTIRMOY BOSU: He is
casting aspersions on Opposition leaders bY
saying that we are mot ing ID
jooking after the refagess, Let him S8Y
tiere and now specifically what co-pperation
he wants from us,
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SHRI BALGOVIND VERMA : Shii
Samar Guha quoted certain figures which.
1 think, are not correct. We receive figures
from the State Government every day.
These are based on daily reports., There-
fore, when I give the figures, I think they
are the correct ones and should be relied
upon,

SHRI TRIDIB CHAUDHURI (Berham-
pore) : What is the latest figure ?

SHR1 BALGOVID VERMA : Upto
the 14th of this month, in West Bengal, the
number is 43,90,101...

SHRI SAMAR GUHA : Has he seen
the statement of the Health Minister, Shri
Manaluddin and the Chief Minister that 44,5
lakhs have come.

SHRI BALGOVIND VERMA : These
are the figures supplied by the State Govern-
ment ; they arc not our figures.

SHRI SAMAR GUHA : Then ask
them why they issued that statement to the
press.

SHRI BALGOVIND VERMA: The
present figures arc : West Bengal 43,90,101,
Assam, 1,87,609, Meghalaya 2,54,024,
Tripura, 9,55,264, Bihar, 4,857, Total:
57,91,855. These are the official figures which
should be relied upon and no credence
should be given to newspaper reports be-
cause sometimes they publish such figures
which have got no basis at all.

SHRI DINEN BHATTACHARYYA
(Serampore) : Are thege registered figures ?

SHRI BALGOVIND VERMA : These
are figures supplied by the State Govern-
ment,

SHRI SAMAR GUHA : On the basis
of the estimate, Goverament will provide for
expenditure and other things. Many people,
without getting shelter in government camps,
have taken shelter in the houses of bene-
volent people and relatives or others.
These flgures have not been taken into
account,

SHRI BALGOVIND VERMA : These
are the figares registered with the Govern-
Meg Y #nd they include those who are

inside and outside the camps a3 well.

SHRI DINEN BHATTACHARYYA :
How many are actually registered and how
many are residing outside government camps?
That figure you must supply to us.

SHRI BALGOVIND VERMA : The
figure inside camps is 36,58,037 and out-
side camps is 21,33,818. The total is
57,91,855.

He said that the figures were under-
estimated and that some persons have not
been registered. There may be some per-
sons who have not been registered. Itisa
long border of 135 miles, an open border,
and people are crossing everywhere. When
lakhs of refugees are crossing the border
every day, it is humanly impossible to regis-
ter each and everybody.

SHRI DINEN BHATTACHARYYA :
Why ?  Nobody wants to evade regis-
tration.

SHRI BALGOVIND VERMA : There
has been a charge that we did not stop the
butchering of people in Bangla Desh, How
can we interfere with what a foreign
Government is doing in its soil ? We did
all that we could. We have been trying to
mobilise public opinion. We have been
sending people abroad and doing whatever
lies in our power to sec that the Govern-
ment of Pakistan comes to its senses.

SHRI SAMAR GUHA : Then, why
did you say that within six months they
will return ?

SHRI BALGOVIND VERMA : Why
do you fee] agitated ?

SHRI SAMAR GUHA : Perhaps you
have gone to the border only once or twice.
You will feel agitated if you see the ocondi-
tions. Whenever we get an opportunity, we
go there and see the people.

SHRI BALGOVIND VERMA : We feel
that it is a reasonable time, that during this
time the conscience of the world community
will be aroused and that they will come to
their senses. We feel that the world
community will exercise pressuré on the
Government of Pakistan so that a political
settlement will be arrived at and people will
be able to return safely, honourably and
with full satisfaction to theli homeland.
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SHRI SAMAR GUHA : Why a politi-
cal settlement ?  Yesterday the Prime
Minister said in the Rajya Sabha that we
will not impose any political settlement on
Bangla Desh. This is stabbing the Bangla
Desh revolution in the back. Let them go
back and be killed, but do not talk of a
political settlement, The only political
solution is the withdrawal of the Pakistan
army. You have started salesmanship of

Yahya Khan.

SHRI BALGOVIND VERMA : We be-
lieve that six months is a reasonable period
within which conditions will become nor-
mal. We assurz the House that we are not
going to feed the refugees for good, and as
the Prime Mianister has said a number of
times, we reserve the right to take appro-
priate action at the appropriate time. There-
fore, 1 think hon. Members should have no
doubt in their minds.

PROF, S. L. SAKSENA (Maharajgan)) :
If the world conscience has not been moved
during the last three months, how will it be

maved now ?

SHRI BALGOVIND VERMA : Shri
Guha referred to rations. The rations
are distributed by the State Governments.
We give advance to the State Government
and the State Government is entirely
responsible for making these arrange-
ments. Two or three days back the hon.
Member brought t0 my notice certain defi-
ciencies in this matter and I have communi-
cated them to the State Government and
asked them to adhere strictly to the in-
structions conveyed from this place and
that there should be no shortage in pres-
cribed rations.

SHRI SAMAR GUHA : Where will
they get fuel, salt and oil ? That question
has pot been answered.

SHRI BALGOVIND VERMA : They
are supplied 400 gms. of ricc and 300 gms.
of vegetable and 100 gms, of dal.

SHRI JYOTIRMOY BOSU: He is
misleading the House.

SHRI BALGOVIND VERMA: Iam

not misleading the House, This is what the.

Goverpment of India has asked the State
Govelaments to give and the Goverament is

H
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paying for, Over and sbove these things
they are also getting kerosene oil, edible oil
and salt,

SHRI SAMAR GUHA : Either the
Minister is wrong or I am wrong. For four
or five days 1 have been visiting the camps
in Bongaon and Bashirhat areas. It is my
personal experience that they are given 400
gms. of rice, 100 gms. of dal and four pieces
of onion and potatoes. Nothing elsc is
given.

SHRI BALGOVIND VERMA : I have
said several times that it is the responsibility
of the State Government. We give money
to them to supply all these things. We
shall bring to the notice of the State
Government what the hon. Member has
said here,

SHRI JYOTIRMOY BOSU: On a
point of order. We asked a specific ques-
tion : what will the refugee actually get out
of one rupee ?

MR. CHAIRMAN : There is no poin!
of order. He wants this information. I
cannot compel the Minister to give the
answer he wants.

SHRI BALGOVIND VERMA : Mr
Samar Guha referred to the management of
the camps, especially the community kitchen
So far as the community kitchens are con-
cerned they should be entrusted to the re-
fugees themselves. The refugees are being
employed as far as possible in relief works
either on & voluntary basis or on daily r¢-
mu weration basis, Wherever it is possible
they are associated with the cooking of
meals but most of them like to have thev
dry rations and cook themselves, We do
not want to injure their feolings ‘They were
part of Iadia sometime back and in the
countryside there ate still people who do
not want to take cooked meals, If they
do not take cooked meals we cannot force
them, So they take their dry rations.

SHRI SAMAR GUHA : They want
some fuel. Without fuel how can they
cook ?

SHRI BALGOVIND VERMA : [ visit-
od onc camp iz Bongaon area. Tt was o
the 6th and the 7th. 1 can mention parti-
cularly the brickfield camp where I found
that foel was distributed to the refugees.
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SHRI SAMAR GUHA : Only where
there is a community kitchen some fuel is
given but where there are no community
kitchens no fuel or salt or oil is given,

SHR1 BALGOVIND VERMA : The
hon. Member has brought it to my potice,
and I will ses to it.

Then, he pointed out one thing regard-
ing international help, and he said that
most of the help was coming in kind. If

they send any help in kind, how can we
refuse it ?

SHRI SAMAR GUHA : I said kind
not in cash.

SHRI BALGOVIND VERMA : They
are giving us in kind. Some cash is also
coming. If you like, I can give the figures
for what we have received so far. We have
received international help to the tone of
Rs, 30 crores, Out of this Rs. 30 crores,
ncar about Rs., 1 crore is in cash ; that is,
Rs. 92,83,629. This is cash. Various inter-
national organizations havc given it.

SHRI SAMAR GUHA : What ahout
parliamentary delegation and the council.

SHRI DASARATHA DEB : Shri Samar
Guha’s question was not answered ; it was

about the people who are living outside the
camps.

MR. CHAIRMAN : One Member has
spoken for half-an-hour. Do not intervene,
because already, the Minister has cnough
questions to answer.

SHRI DASARATHA DEB: It is a
very important question, Very many peonle
arc living outside the camps. What about
them ? What is thc answer ? Lakhs of
people are staying outside the camps. They
arc not getting any ration.

SHRI BALGOVIND VERMA; On
this thing, I really share the concern the
hon. Members. We are also very particular
about it; we are considering the issue, and
we hope to extend this facility to all those

whlt; are staying with their rclations as
well,

MR. CHAIRMAN: He has asked
about the parliamentary delegation. Have
you got anything to spy ?

SHRI BALGOVIND VERMA : So far
as the parliamentary delegation iz concerned,
we are not averse to it. We will consider
it.

SHRI SAMAR GUHA : About the
council ? He wanted our co-operation.
We offer our co-operation. But there should
be some machinery for having mutual co-
operation, and that co-operation can be
had if a council is formed, with a few
Members, and the Minister as the Chair-
man.

MR. CHAIRMAN : He will answer
the questions raised by Shri Vajpayee.

SHRI P. K. DEO :
algo there.

My questions are

SHRI BALGOVIND VERMA : Mr,
Deo has asked two or three things, One
was about the return of the refugees. He
asked what is the solution for the refugee
problem. I think we are alive to our
duties. Do not think that we are not alive
to our duties. When we have taken this
responsibility on ourselves, we know how it
should be done. 1 may tell you that we
arc secing how the international community
heeds to our proposal, and if nothing is
coming forward, wc will sec to it as to how
we can do it and what we can do. Once
we are committed to democracy and other
ideals, we will see that these ideals are kept
high.

Then about the question whether the
refugees will go back : not for a moment
we should think that they will become what
one may call a permanent burden to us.
They will go back. There is no doubt
about it. We have got faith in our pcople ;
we have got faith in our Government, and

we know we will be able to do it. (Interrup-
tion)
MR. CHAIRMAN : Already, 55

minutes have been taken. 1 request you to
complete in five minutes. Otherwise, you
had better examine all the quéstions and
lay the answers o1 the Table of the House.

SHRI BALGOVIND VERMA : Then,
the hon. Member wanted scrzening of the
refugees. 1 may tell the House that the
Government of India has given
instructions to the State Government that
every refugee who enters our country should
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|$hri Balgovind Verma]
bo properly screemed, and steps are being
taken.

Regarding the Maghalaya report, I have
written to the Meghalaya Government, We
have not received their reply yet. As soon
as we receive it, we will take action,

Shri Vajpayee asked why we did not
assess the possibility of this huge influx. 1
think nobody can know the futue, We did
not know that it will go ¢o fhis extent.
We expected only about 3 walflion. But
conditions inslde Bangis Desh are not con-
genial and so they are coming into India,
There is no alternative but to accommodate
them.

Some reports have appeared in the press
and some members glso have some tisgiv-
ings about the number of camps we are
going to setup and the member of refugees we
are going to accommodate, The other day 1
said, we are going to set up 50 large size
camps to accommodate as many as 25 lakhs
refugees, That holds good, I also said,
in West Bengal and Tripura, there are
certain portions where the pressure of refu-
gees is very high. To relieve that pressure,
we are opening large size camps inside West
Bengal and Tripura, Assam, Meghalaya,
Bihar, M.P,, Orissa and U.P, (Interruption)
I will give you the correct figures of the
camps we are going to set up ; In Tripura,
we are setting up 10 camps to accommodate
§ lakhs of refugees ; in Assam, 2 camps

JUNE 16, 1971

E. Bengal (HAH. Dis.) 256

and 1 lakh refugees ; in Meghalaya 2 camps
and 1 lakh refugees ; in West Bengal 20
camps and 10 fakhs of refugees ; in Mana
and Raipur, 4 camps and 2 lakbs of
refugees ; in Bihar 5 camps and 24 lakhs
of refugees ; in Orissa 2 camps and 1 Igkh
refugecs,

SHRI P. K. DEO: When the Orissa
Government has not agreed, how can you
do it ?

MR. CHAIRMAN : Let the Ministe1
give his figures,

SHRI BALGOVIND VERMA: UP
(Allahabad) 2 camps with 1 lakh people ,
Madhya Pradesh (Bilaspur) 3 camps with
1,50,000 people. The total comes to 50
camps with 25 lakhs of people,

MR. CHAIRMAN : The Minister will
examine all the points which have been
raised by hon. Members and for those points
on which he has not given any reply he will
prepare a statement and lay it on the Table
of the House. We will now adjourn.

18.32 bws.

The Lok Sabha then adjourned ull
Eleven of the Clock on Thursday, June 17,
1971{Jyaistha 27, 1893 (Saka).






